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LOK SABHA DEBATES

LOK SABHA

Thursday, December 13, 1973/ Agrahayana
22, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

MEMBER SWORN

Kumari Maniben Vallabhbhai Patel

MR. SPEAKER: I am very happy that
we have among wus the daughter of a
great leader, Sardar Patel and the niece
of the first Indian Speaker Vithalbhai
Patel. She is very welcome. I hope the
House will join me in congratulating her.

ot wq fqua (ater) @ v
Hir s #m 9 wI 7 s vl
AT H TTAIGT 39 % & 7 5L A3 A%
2 @l ST F goeTd & 241 9Tf2Y |

weer WIGA . W7 5o FF
F5 W wRT F: T wd 7 fadw
AT F Ag F

AN HON, MEMBER: The Leader of
ihe Opposition is also absent...... (In-
Zerruptions)

ORAL ANSWERS TO QUESTIONS

Coverage of Brick-kilns and Stone
quarries under E.P.F. Act

*463. SHRI JAGDISH NARAIN

MANDAL:
SHRI R. P. YADAV:
Will the Minister of LABOUR be

pleased to state:

Government are awareé
that a large number of labourers of
Brick Kilns and Stome quarries are
deprived of the Dbenefit of the member-
ship of the Employees’ Provident Fund
as both the industries have not been
covered under the Employees’ Provident..
Funds Act; and :

(a) whether

(b) if so, whether Government pro-
pose to bring these industries under the

purview of the said Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have reported as under:

(a) and (b). Stone quarries producing
roof and floor slabs, dimension stones,
monumental stones and mosaic chips are
covered under the Employees’ Provident
Funds and Family Pension Fund Act,
1952 with effect from 31st December,
1965, A survey is being conducted to
cover the Stone quarries producing stone
chips, stone sets and stone ballast and
boulders. The question of extension of
the Act to the Brick Kilns is also under
consideration,

ST FIENET AUAW AT - F7T gAY
AEEYT I8 AT 5T F FIT (% =9
=i 7 17 7o €7 77 gur § A1 AE
AZ PAT R & I 71X F gy 75-
ardr & fa o afqar f5Fy 1 qzega
A Afgs w@mr o g7
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ot weenfeR wai: e ow

T & a7 F gu T g A 3,
e d gom a1 A A # o gy

9 1960 ¥ Wi 47 I F qg ¥y
I g
Number of composite
manufacturing bricks that have been
already brought under the Act is 5I.
Number of establishments engaged in the
maunfacturing of bricks is 2085. Number
of eligible employces eligible to be
members of the fund is 6930. Out of the
establishments employing the above
employees, there is only one establishment

in which the Provident Fund benefits are
available to workers.

establishments

|l T qAR qTw . @ wSY
HERT FI AT ® o7 AT 2 iR osA
A A frars e w0z o
VI H 9.3 T A F O T grsa
§ TZA WA AT T20Z w2 WY Ay w
77, 3% 27 #1 q@w fagr qeme
aar. =afar 3 fagr aaqde i e
=7 Y | IHF a7 39 7 Oife 7o
H e ﬁowo%’ﬂl’ﬁ‘fe. Tzt ot
T A Aranf om FA A B 3
T1 BFE [VZTa7 97 97 =7 977

WA WWIAT - AWy ey FT

S UAX TwE arew - F yva o7
Adl war Z13m wEw & siaen
STET fF F9T WG FA IFIT FT gA€qT
27 fF gu7 feqidder ¥ A w1 =w
¥ 7 fam @8, =41 feodas &
AT &1 §87 92 77 ~@T 9@ A1fF
AT AT AR fa7 7 Areerd wig ?

=t aranifa ot : wsay qEEY,
77 fawga fwes w7 2 1 w1 wew 2w
AT 44T T7 B, 4E I A AZL HIAT |

WLH REAW : 947 AFY a8 7 F
gq f5 4 999 97 ofr wArg
grIz-ArE-fa-g w1 £ 997 fwAr 3
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Wt TR TO AW 5 & A
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SHRI DINEN BHATTACHARYYA:
The functioning of the Provident Fund
Act has been seriously criticised in this
House and outside, because many of the
employers are not depositing even the
contributions  collected from the em-
ployees. So, before extending this to
other industries, may I know whether
these irregularities and lacunae will be
rectified immediately?

SHRI BALGOVIND VERMA: As the
House is aware, in the last session we
have made certain amendments to the
Act and stringent provisions have been
incorporated in it. If any industry does
not implement the provisions of the Act,
it will be taken to task. If the hon.
member comes to know of any instance
and brings it to our notice, we will take
action.

SHRI HARI KISHORE SINGH: The
Minister is to be appreciated for his bold
statement that he will punish the default-
ers in this regard. But may I know how
many brick kilns and ston. gquarries are
there in Bibar where even the minimum
wages are not paid to the workers, not
to speak of their getting benefits of the
Provident Fund? May I koow what the
Labour Ministry is doing, particularly in
Bihar, to enforce all these Central Acts?

SHRI BALGOVIND VERMA: We
have got no separate information for each
State. We have gog it for the whole of
India. So far as minimum wages are
concerned, the State Government is the
appropriate Government in the matter.
The Bihar Government will look into it,.
if the facts are brought to their notice.
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AT ¥ 3 g @ & e AR
frst G # wW A
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(@) ot 74l =my . “ Nfgs-
T " R F AT Fidg IT IT 5F-
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() ¥ srar Arz-TT/ TR
HATHAAT F AAT T IAF F @ A
fau s & WY 3FERT F AT aar
a5 wTwenfafa gqda owv i §

s{Y AT @Yo qE : F 93 AT
AT S & ST Aear g oag 5%
Stgeaz wEaT H g ¥ A 39 ¥ an
H AT 3@ ST g TE AT AN
A% F By gg Arfen & fv g
WFIFE T I F fracyd fwar
Sy ? #T oH TER AT oA
ZokaE A g ?
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ot faat /TN asi . FE 7TE AN
FT I |AG AL ATE SAET gAGT AL
2 1 7Rk weAdwE i gt 1 saw
ydrgor T AT | TX AT F ST 3%
far «ry g 7g fedr & 787 fay o &
afew a1 gart fawrdta afaard g 8.
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2 @t 3% W gg AW gerdT
Gy # wF fEar wmar 2
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SHRI M. RAM GOPAL REDDY:
During the budget discussion on the
Demands for Grants of the Defence
Ministry, Shri Jagjivan Ram assured the
House that he is going to supply quality
food to our jawans. May I know whether
the quality of food is affected on account
of scarcity of supply?

MR, SPEAKER: That is not a very
relevant question.

SHRI VIDYA CHARAN SHUKLA:
~o, Sir,

SHRI M. RAM GOPAL REDDY:

Sir, if the jawans are not supplied good
food.
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MR. SPEAKER: In spite of my de-
claring it mot relevant, you have got the
reply. What more do you want?

Indian Officers working in Indian
Missions in Bangladesh

*465. SHRI JYOTIRMOY BOSU: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) how many Officers of Government
of India are working as Advisers to the
Bangladesh Government at present,

(b) the names and designations of
these Officers and specific tasks assigned
tc each of them; and

ic) the number of staff, officers and
others separately  working in various
Indian Diplomatic Missions stationed in
Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI SURENDRA PAL SINGH):
(a) No Government of India officers are
working as advisers to the Government
of Bangladesh at present.

{(b) Does not arise,

(¢) High Commission of India, Dacca:

Diplomatic officers 27
Non-diplomatic officials

(India-based) 108
Non-diplomatic officials

(local-staff) 49

Asstt.  High Commission of India,

Chirttagong:
Diplomatic officers 2
Non-diplomatic officials

(India-based ) .. 6B
Non-diplomatic officials

(local-staff) 6

SHRI JYOTIRMOY BOSU: Before I
put a supplementary, I want to draw your
attention to one thing. Part (b) of the
question asks for the names and designa-
tions of these officers and specific tasks
assigned 1o each of them. They have

DECEMBER 13, 1973
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given a total of 198 officers working, not
as - advisers, for the Bangladesh Govern-
ment. Thes, why is it that he has said
that the question does pot arise. The
House wanted to know the names and
designations of those officers and specific
tasks assigned to each of them, They
have not given any reply to that, That
is a contempt of the House.

MR. SPEAKER: Everything that you
mention always becomes a contempt of
the House.

SHRI JYOTIRMOY BOSU: Shall I
take it what I do not mention has be-
come the contempt of the House?

MR. SPEAKER: Please ask a question.

SHRI JYOTIRMOY BOSU: Sir, 1 seck
your help and protection in the matter.
How cauo the hon, Minister say “does not
arise” to part (b) of my question. Sir,
kindly apply vour mind to this before 1
put a supplementary,

MR. SPEAKER: 1 am applying my
mind to your question. But I have pever
been able to follow. I am afraid, it is
very difficult to understand.

SHRI SURENDRA PAL SINGH: The
hon, Member has tried to find out how
many Advisers are there.... . .

SHRI JYOTIRMOY BOSU: The names
and designations.

SHRI SURENDRA PAL SINGH: In
part (a) of his Question, the hon. Mem-
ber wanted to kmow how many Advisers
there are in Bapgladesh and we said,
none at all. So, the reply to part (b) of
the Question has to be in the negative
because there are no Advisers in Bangla-
desh.

SHRI JYOTIRMOY BOSU: I wanied
to know the names and designations of
these officers. You have said that there
are 198 officers belonging to the Govern-
ment of India working in Bangladesh,
Diplomatic officers, non-diplomatic offi-
cers, etc. Why can't you give us specific
tasks assigned to each of them? That is
very simple,
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MR. SPEAKER: You put your supple-
mentary.

SHRI JYOTIRMOY BOSU: I can
understand that they do mot want to give
it

I would like to know whether there is
any agreement between the Government
of India and the Government of Bangia-
desb in this regard, and if so, what are
the details; and whether the Government
of India have framed any guidelines for
the Government officials on deputation in
Bangladesh, and if so, what are the main
features and whether the guidelines are
being strictly adhered to or being wviolat-
ed at times.

SHRI SURENDRA PAL SINGH:
There is no such agreement between the
Government of India and the Govern-
ment of Bangladesh. The House is also
awuare that our relations with Bangladesh
are very friendly. We are cooperating
in manyv ways in different fields of acti-
vitics, So far, we have not received any
request from the Bangladssh Government
for any officers to be sent from India on
depirotion, As T “vive already said in omy
main reply, there are no Advisers from
the Government of India working in
Bangladesh.

SHRI JYOTIRMOY BOSU: In a small
country like Bangladesh, they have 198
officers from the Government of India
working there. In that context, I would
like to know  whether the Government
have issued any directives to ensure that
the uctivities of these officers do not give
risc 10 resentment amongst officials and
the people of Bangladesh because anti-
Indian feelings are growing there. I want
to know whether they have issued any
directives in this regard or not.

SHRI SURENDRA PAL SINGH:
The insinuation made by the hon. Mem-
ber is completely  baseless. ... .. (Inter-
ruptions)

SHRI JYOTIRMOY BOSU: I object
to this remark...... (Interruptions)

SHRI SAMAR GUHA: I am sorry, my
bon, friend, Mr. Jyotirmoy Bosu should
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not have raised this question at all. By
doing that, Mr. Jyotirmoy Bosu has not
served the cause of either India or
Bangladesh. We have very good rela-
tions with Bangladesh, with the people of
Bangladesh. The people of Bangladesh
have appreciated our services. There
may be a handful of people there who
arp trying to vitiate the relations between
India and Bangladesh. But the last elec-
tion bas shown that the overwhelming
majority of the people of Bangladesh
have friendly feelings for India,

As regards the diplomatic mission
there, for historical reasons and friendly
relations between the two countries, I
think, this number of officers is not very
much. It should be more. I would like
to know whether the diplomatic mission
will be strengthened to have better rela-
tions between India and Bangladesh. (/n-
terruptions)

MR. SPEAKER: Next Question.

Involvement of Diplomats in smoggling
Activity
*466. SHRI RAM BHAGAT
PASWAN:
SHRI SHIV KUMAR SHASTRI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
(a) whether Government's attention

has been drawn to the reports regarding
the involvement of Diplomats in smuggl-
ing activity in our country; and

(b) if so, the reaction of the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
{(a) and (b). Occasionally, Government
has come across a case where a member
of the Diplomatic Corps has endeavoured
to make an unauthorised import, In each
case Government has taken appropriate
steps to stop such activity.

SHRI RAM BHAGAT PASWAN: 1
would like to know from the Minister
whother it is a fact that involvement of
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foreign diplomats always poses a deliomte
and very difficoft siteation becwum the
ordinary polce cannet effectively deal
with this sort of crime. I, thersfere,
wart t0 know what special memseres the
Governmrent propose to take to desl with
the situation because in recemt years this
sort of crimes ar, growimg in all cows-
tries of the world amd more especially,
in India.

SHR1I SURENDRA PAL SINGH:
There have been a few cases in which
some diplomats hav. imported unautho-
rised goods, but the cases are very few,
compared with the momber of diplomms
stationed in India. I may inform the
House that there are more than a thou-
sand foreign  diplomats in owr couvmtry
and the cwses of this matere are omly
very few, may be 10 or 15. So, the yom-
ber of cases is not alarming.

As to the steps taken by our Customs
authorities and others to check this, very
stringent measures have been taken to
stop this and it will not be in the public
interest to disclose what steps have been
taken because it will defeat the very pur-
pose of the steps,

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister has stated that
the cases will be 10 or 12. 1 want 10
know the diplomats of which countries
were involved in this smuggling.

MR. SPEAKER: Tt is a difficult ques-
tion.

SHRI SURENDRA PAL SINGH:
May I crave your indulgence and say
that it will not be in the public interest
to divulge the names of the countries
whose diplomats were imvolved. Speak-
ing from memory, I said that there may
be 10 or 12 or 15 cases, but it is nmot a
large number,

PROF. MADHU DANDAVATE:
While agreeing with the hon. Mimister
that in public interest the mames may not
be revealed, I would like to know from
him as to how mamy cuses were there
which imvolved acteslly bringing in  of
aryroached the \imister misn wnd  they
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how maoy were investigatad and in how
many cases—I do mot wam the Dumci—
action was taken.

SHRI SURENDRA PAL SINGH:
The precise information is not available,
but I can assure the hon. Housc that
when these cases were brought to my
metice, appropriate steps were taken by
the Ministry of Exterhal Affairs and
aclion was laken against the erring offi-
cers by the governments concerned.

Deposits of Earnest Momey for Steel

*467. SHRI RAMA CHANDRAN
KADANNAPPALLI:
SHRI VAYALAR RAVI:

Will the Mumster of STEEL AND
MINES be plcased to stale:

(a) the total number of persons and
frms who have deposited carmest moaey
for th, allocation of steel and its Stute-
wise, break-up;

(b) bhow many of these deposits have
compbeted the expiry period of two years
and the number of deposits refunded
after the expiry period and numbcer of
deposits not refunded yet; and

(c) the reasons for mot refunding the
deposits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (a) to
(c). The information is being collected
and will be laid pn the Table of the
House.

SHRI RAMACHANDRAN KADAN-
NAPPALLI—rose

MR. SPEAKER: How do you antici-
pate what will be Inid on the Table of
the House? There is mo reply. How will
you put the question without the mfor-
mation?

FHRI R. V. BADE: In the Udyog
Bhavan they have got all the informa-
tion. Rs, 25000 has bdeen deposited. 1
eappointed the Minkter also and fhey
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bave caid that the matter is under con-
-sideration. So, I want to know whether
they have ocollected any information from
Udyog Bhavan.

MR. SPEAKER: It is a pood sugges-
tion you have made, that he should also
collect it from the source, f it is rele-
vant. Shri Vayalar Ravi,—he is nol
‘here. The question is that, because in-
formation is not there, it does not mean
that the Member should be deprived of
any supplementaries, Well, 1 will see
that this question comes again.

AN HON. MEMBER: Thank you.

THE MINISTER OF HEAVY INDUS.
TRY AND STEEL AND MNIES (SHRI
T. A. PAI): If any specific question is
asked I am prepared to answer. But he
has asked for so many details, As re-
quited by him, I only ask for time, to
collect them.

MR. SPEAKER: That will be laid on
the Table of the. House. That is all
‘Next question. Shri  Virbhadra Singh.

Acquisitton of Agriceltural Land for De-
fetice purposes in Rampur, Simla

*468. SHRI VIRBHADRA SINGH:
Will the  Minister of DEFENCE  be
pleased to state:

(a) whether Government have acquired
agricultural land along with Jdwellings
for Defence purposes at Villape JThakri,
Tehsil Hampur, Districy Simla (fermerly
District Mahasu) in Himachal pradesh:

(b) whether the affected people have
not so far been paid any compensation
in spite of repeated representations; and

(c) if so, the reasons for the delay
and the steps taken to pay the compensa-
tion immediately?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
‘CHARAN SHUKLA): (a) A total arca
of 63.23 acres (ie. 303 Bighas and 11
Biswas) of requisitioned ,land in village
Jhakri, Tehsll Rampur, Distt. Simla has

been sanctioned for acquisition. Out of
this, a portion measuring 11 Biswas only
has been acquired. Acquisition of the
remaining area of 303 Bighas is held up
in view of a dispute about its titla bet-
ween the indivitual claiming owmership
and the Government of Himachal Pra-
desh, pending in the High Court  of
Judicature, Simla, The matler is thus
sub fudice.

{b) and {c¢). Compensation for the land
measuring 11 Biswas already acquired
has been sanctinoned. Compensation for
the remaining land will be sanctioned as
soon as it is acquired after the dispute
pending before the Court is disposed of.

SHR1 VIRBHADRA SINGH: The
reply given by the Minister conveniently
ignores the fact that the land in question
does mot involve any one person but
there were a number of persons, :mall
farmers and harijans who were I¢nants
on the land. I would like to know whe-
ther it is a fact that pending acquisition,
the land and houses in question were re-
quisitioned on rental basis and I wan: to
know whether it is also a fact that a
rent of Rs. 6 per bigha has been deter-
mined to be paid which is absoluiely low
and the owners have therefore refused
to accept it. If it is so will the Govern-
ment take steps to enhance this rent in
order 10 make it more just and equit-
able,

SHRI VIDYA CHARAN SHUKLA:
Regarding the first part, 1 am not con
testing his statement. It is a fact that
one owner has gone to the High Court
He has brought the entire matter before
the High Court making the entire matier
suh judice. Therefore, even if many
persons are involved, if one gentleman
takes it before the court, then the whale
thing becomes swb judice. We cannot
therefore take any action wunless the
matter is disposed of by thy High Court.
This is the position. Regarding the se-
cond part of the question, we will cer-
tainly look into it.

SHRI VIRBHADRA SINGH: Accord-
ing to the reply given by the Minister
to 'my question carlier, the acquisition of
fand has beeh held up due to a dispute
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regarding ownership of the land. There
is no such dispute regarding ownership
of the houses which were on 1hese lands.

My submission is that many of the
houses have since been demolished by
the armed forces. So, I want to know
whether it is a fact that mo compensa-
tion has so far been paid for the houses
which have been demolished. If it is %0,
what steps will the Government take to
sce that at least compensation for the
houses which have been demolished is

paid to the owners?

SHRT1 VIDYA CHARAN SHUKLA:
Now the information has been brought to
our notice. We shall surely look into it.

Judgment of Mijs. T. S. Hariharan under
EP.F. Scheme

#469. SHRI MD. JAMILURRAH-
MAN: Will the Minister of LABOUR
be pleased to state:

(a) whether Government are aware
that large number of employers are
taking advantage of the judgment of

M;s T. S. Hariharan under the Employees
Provident Fund Scheme so much so that
temporary and daily rated employees are
not being allowed to be counted towards
the figures of twenty persons for the
applicability of the EP.F. Act, 1952;

(b) if so, when the judgment came,
the reasons why an appeal was not filed;
and

(c) whether Government propose to

amend the Act so as to clarify Section
1(3)?

THE MINISTER OF LABOUR
{SHRI RAGHUNATHA REDDY):
The Provident Fund Authorities have

intimated as under:—
(a) Doubts about coverage have been
reported.

(b) and (c). The Judgment in the
matter pronounced on the 1st Apnl, 1971
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necessary clarificatory instroe-
been issned to all Regional
Fund Commissioners. The
this.

illdmnf,
tions have
Provident
question of amending the Act in
context is under examination.
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SHRI RAGHUNATHA REDDY:
Sir, in the context of the judgment pro-
nounced by the Supreme Court of India
and the interpretation which the Supreme
Court of India has given in respect of
the Act, clarifications have been issued
by the Provident Fund Authorities, I
have got copies of the clarifications given
and if the hon. Member wants, I can

give the copy of the same to him which
are piven in the light of the judgment.

AT, AL 7G4 a1 wAa A8 faer )
fafree= a5 7 a7 & fr g9 o7z #7
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e & oitfer fasr s ond ?
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SHRI RAGHUNATHA  REDDY:
The matter that arose before the Sup-
reme Court was with regard to the
coverage and the types of persons wWho
would be covered by the Act. Since some
doubts had been expressed and since the
Supreme Court had sajd that in respect
of this matter, every question would
have to be considered, certmim clarifica-
tions have been given by way of instruc-
tions by the Provident Fund Authority.

SHRI MD. JAMILURRAHMAN:
Please answer whether any instructions
had been given to the Provident Fund
Authority,

SHRI RAGHUNATHA REDDY:
Whether casual labour can be considered
as temporary employees, the Supreme
Court pronounced their judgment and in
the light of that, clarifications were given
snd instructions were also given; whe-
ther, in a particular case, the provisions
of the Act would apply or not, that
would depend upon the facts in that
particular  case. [ cannot answer that
unless I sec that. As far as amendment
of the Act is concerned, this has been
examined. Again, coverage wili have
to be taken into account. Therefore, it
will take some time,

Complaints of impolite behaviour meted
out by immigration Department of
Indian Consulate in New York

*471. SHRI PILOO MODY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether complaiots have been re-
ceived about the impolite behaviour of
the Receptionist and some other Staff
members (specially of the Immigration
Department) of the Indian Consulate in
New York; and

(b) the nature of complaints received

and the action taken by Government in
this regand?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) There has been no complaint against
the Receptionist. However, ther, was
ono complaint agafnst the Telephone

Oral Answers 18

Operator and a few complaints against
the Immigration Section which is called
Consular Section.

(b) During the last six months the
Mission has received only one written
complaint about the impolite behaviour
on the part of a Telephone Operator
which on investigation was found due to
mechanical defect in the Switch Board
As regards the Consular Section, there
have been some complaints of delay in
rendering consular service. The Mission
has taken steps to improve its functions.

SHRI PILOO MODY: May I requesi
the Minister to look into this matter a
little more thoroughly and see that po-
liteness is restored at the immigration
counter of the Consulate. Mcanwhile,
in view of his polite reply, I have no
further supplementary to ask,

SHRI SWARAN SINGH: 1 shall do
everything possible to enmsure that the
staff there are polite and they attend to
those gentlemen or ladies who go there
with the utmost courtesy and do their
work expeditiously.

SHRI JAGANNATHRAO JOSHI:
What is the conncction, Sir, between the -
mechanical defect and impolite behaviour?

weUw Wglew : 515 al AgF
§ W FT ARAT ?

Winding up of HS.L.

*473. SHRI M. RAM GOPAL
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have re.vised
its earlier decision to wind up the Hindu-
stan Steel Limited; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
question of restructuring Hindustan Stecl
Limited in the comtext of the establish-
ment of Steel Authority of India Limited
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is under examination and a final decision
is to be taken.

(b) Does not arise.

SHRI M. RAM GOPAL REDDY:
The Hindustan Steel are incurring losses
year after year and they have itotdHed to
about Rs. 223 crores. Stil the Gowern-
ment js thinking whether to reorgamize
it or mot. I want to kmow how much
time Government will take to decide ome
.way or the other.

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
~(SHRI T. A. PAI): Himdustan Steel is
a subsidiary of SAIL. The coacept of
‘SAIL envisages breaking wp of the Hindu-
stan Steel into constituent umits go that
each steel plsmy could be managed -awto-
nomously with all the pewers and res-
ponsibilities fixed. That concept of orga-
- pisation js umder way. But what would
happen to the Hindustan Steel, the parent
body, is yet under comsideration because
we are yet to find out what role it can

play.

So far as losses in steel industry are
concerned, the reasons are, firstly, that
the production of steel has been low
and, secondly, the price that we give to
the steel prodoced in India has been low.
One factor has been corrected; the other
factor, namely, production, that is being
increased.

SHRI M. RAM GOPAL REDDY:
What about holding company? We have
discussed about holding company several
times, but the Minister has said nothing
about it

SHRI T. A. PAI: The question
holding company does not arise
the main question.

about
from
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SHRI T. A. PAlL: The total losses of
the Hindusten Steel upto 1972-73 have
been -of the erder of Rs. 250 crores,

o o fod © WST GET AT 7O
T ram !

SHRI T. A. PAl: These include the
plant-wise ‘losses made by all the plants
under it, ioclusive of the depreciation
that has to be writen off. 1 am unuble
to accept the contention of the hon. Mem-
ber of any idea of misuppropriation 0
this loss.

st ay fmd - & w1 2 P17

o fz dfyza 1§71 wHTanI-
e Ad wEr 2
PROF. MADHU DANDAVATE:

Eating into the vitals of the indust-yv.

SHRI T. A. PAL: The losses arc as
follows: Bhilai steel plunt upto 1972-73
has been responsible for u total los» of
Rs. 13 crores odd; I hope it will be made

up this year. Durgapur steel plant ac-
counts for the major loss of Rs 157
crores. Rourkela steel plant is minus

Rs. 27 crores. The fertiliser plamt s
mious Rs. 18 crores. The alloy steel
plant is minus Rs. 36 crores.

ot g famy wr A A 7T

SHRI T. A. PAl: The plus is et 1o
come. I hope this vear therc will be a
better picture.

PROF. MADHU DANDAVATE:
Even the Government will become minus.

SHRI MADHU LIMAYE: God luck.

SHRI PRABODH CHANDRA: The
Minister has stated that low production
and low price fixed for steel are the
causes of losses. If private steel com-
panies like TISCO and others with the
same price can make a profit, what is

‘the meason why  government enterprises

fail?
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SHRI T. A. PAI: In the TiSCO piant,
the capital cost has been very much less
compared to the public sector plants
which cume into  existence very much
later. Production in TISCO has been
comparatively much higher. Both these
factors have been responsible for giving
a more favourable pictur, of TISCO.
But I am sure with the increased pro-
duction now, as Bhilai has indicated,
ensured in the public sector, there is no

reason they should continue to incur
losses,
SHRI P. VENKATASUBBAIAH:

Have Government come 1o u firm deci-
sion about dJecentralising these units and
making them autonomous?  If so, whal
are the broad structural  guidelines
envisaged and what is the time poing to
be taken to decentralise the steel planis?

SHRI T. A. PAl: The concept of de-
centralisation envisages the breaking up
of every one of these units into a sepa-
rate limited company. Thepe are matter
of adjustmenis of accounts, transfer of
losses and so on. These details are being
werhed  out. Steps  are  being  taken
exreditiously.  Meanwhile all their acu-
vitics arg being  co-ordinated and  the
corstitution of these units into separate
cempanies does not stand in the way of
their efficient functioning.

NG T W T
RITE . TT YT ¥ TITAAT B AT %7
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SHRI T. A. PAI: The problem of cach
plant, plant by plant, is being looked
into.  Infra-structure factors which often
came in the way of full utilisation of
capacity like deficient power supplies or
deficient supply of coking coal are also
being  removed. We are  absolutely
carnest that the existing capacity should
be fully utilised because otherwise, more
cxpansion would not leal us anywhere.
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Bonus to Employees of Chittoor Coope--
rative Sogar Factory

%474, SHRI P. NARASIMHA RED-
DY: Will the Minister of LABOUR be
pleased to state:

(a) whether the management of the
Chittoor Co-operative Sugar Factory is
trying to  withhold or scale down the
Bonus payable during this year to its
employees on the ground that the pre-
vious year’s bonus had been paid to them
full in cash instead of part of it being
adjusted to their provident fund; and

({b) whether Government propose to-
ascertain the correct position in this re-
gard and take suitable sleps to ensurc
payment of legitimate bonus?

THE DEPUTY MINISTER TN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
State Govermment are the “appropriate
Government” under the Payment of
Bonus  Act, 1965 in relation to  this
establishment, Information is, however.
being obtained from them.

SHRI P. NARASIMHA REDDY: Is
the Minister prepared to take any respon-
sibility in the matter if at the State level
adequate steps arc not taken to meet this
legitimate requirement of payment of
bonus to these employces? Tf so. what
immediate steps does he contemplate to
prevent such an irregular and illegitimate
action on the part of the management?

SHRI BALGOVIND VERMA:
State  Government are the appropriate
Government., We do not want (o inter-
fere unnecessarily in the working of the
State Government. If any establishment
defaults and does not pay bonus as re-
quired, it has to be dealt with strictly.
We have made it clear that bonus to be
paid this vear 1972-72 will be in cash.
If the hon. member has anything to sy
in the matter, he should approach the
State Government, with a copy forwarded
to us. We will then look into it.

The

SHRI P. NARASIMHA REDDY: May
I know from the Minister whether this
act of the management in depriving the
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employees of their legitimate bomus is
part and parcel of the other anti-labourer
practices and irregularities complained of
to the Ministry, like depriving the em-
ployees of shareholding in the co-opera-
tives, prohibiting them from even parti-
cipating in their own local panchayats,
etc., and whether this has beenm brought
to the notice of the Ministry, and whe-
ther this action of the management will
be taken note of in this context and
adequate steps will be taken in respect
of these anti-labour practices of the
management?

'SHRI BALGOVIND VERMA: So far
as the question of the Chittoor factory is
concerned, our CLC’s Officers are
looking into the matter, and I think the
result would come out. '

Policy governing allocation of steel

*475. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether his Ministry has laid
down any rules regulations/policy for the
allocation of steel and steel materials to
the small scale sector of various States;

(b) if so, the main features thereof;

and

(c) how much allocation has been
made to Punjab under the policy?

THE DEPUTY MINISTER IN THF
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Supplies of steel to the small scale
industries are now routed through the
Small Scale Industries Corporations of
the various States. Allocation of steel
depends on the quantum of demand spon-
sored, availability in a particular quarter
and the competing demands,

(c) Allocation made to the Punjab
SSI Corporation during the last two quar-
“ters was as follows:

July—September, 1973 10,887
tonnes.
Octr ~Dec., 1973 .. 11,078
tonnes.
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SHRI RAGHUNANDAN LAL BHA
TIA: In view of the great shortage of
steel in Punjab, resulting in the closure
of the units at Batala, Amritsar, Jullun- .
dur and Ludhiana, may I know from the
hon. Minister what is the percentage of
supplies, as compared with the total re-
quirements of the small scale units, in
Punjab?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): I am unable to give
the precise information, but all that I
can say is that from October, 1972-73,
the demand of the Punjab State alone
has come to 9.16,000 tonnes. As agutiist
that, what has been supplied does not
seem to be a very big quantity. But, on
the one hand, it has been sasd that this
is a highly exaggerated demand, but 1
do not want to go into this. I have de-
cided that I should immediately call for
a conference of Directors of Small Scale
Industries of all the States, to be presid
ed over by the Deputy Minister in charge
of the small scale industries and decide
the proper allocation for each State and
also among the small scale industries to
decide the priorities so that their require-
ments might by met as fully as we can
with the limited supply of steel available
in the country.

SHRI RAGHUNANDAN LAL BHA.
TIA: I am very sorry that my question,
though specific, was not given a specific
answer. [ am told that Punjab is being
supplied only three per cent of its total
requirements. I would like to know from
the Minister whether it is a fact,

SHRI T. A. PAI: I am unable to say
precisely whether what is supplied is just
three per cent; it may be that it was far
short of what they considered was their
requirement. I have already indicated
that as  against the large demand of
9,16,000 tonnes for one year. two months'
supply has been hardly about 20,000
tonnes. I am unable to give you what
bas been supplied, in precise terms. But
all that I cam say is, having received a
large number of complaints that (he
small scale industries all over the country
are suffering, I am trying to see that their
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will sco, in July—September, 1973, it was
10,887 tonmes and in  October—Decem-
ber, 1973, 11,087 tonnes, It is plus. I
am only saying that perhaps the require-
ments are pot fully met and I am pre-
pared to see that the needs of Punmjab are
met as fully as we can.
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SHRI T. A. PAL: I am not surc Whe-
ther all the indnstrial uvpits in U.P. have
been closed down only for want of steel
tulmdthcpmblumota’mﬂlmalc
industries all over the country which in-
U.P. are being Jooked imto.

%!

E

. TOMBI SINGH: In view of
there are many backward

States where even small scale industries
start, in the future alloca-

of steel I8 the Government of India
uonnm-m; to give special consideration

EE
E
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SHRI T- A. PAI: The preseng classifica-
tion is: allotment to small-scale industries.
But I am afraid that we will have to
make further classifications of the priori-
ties also among the small scale industries
as required, in the interest of the coun-
try. Therefore, every State Government
will decide which are the industries that
require to be supported, I am sure even
industries started in the backward areas
which satisfy this condition will bz en-
titled to their quota.

SHRI NAWAL KISHORE SHARMA:

Is it not a fact that the present policy of
the Government for distribution of stxel
and steel products for the small scale
industries is discriminatory which results
in larger quantities going to certain fa-
voured few? In view of this would the
Minister give an assurance that the whole
policy would be recast and changed?
Would be given preference to iechnocrats
to start small scale industries?

SHRI T. A. PAI: An assurance of

MR. SPEAKER: Part (a) of the ques-
hm&e policy and part (c)

to Punjab. You may accuse me
di:crllmnﬁnn.so!m allowing others
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SHRI KRISHNA CHANDRA HAL-
DER: What is the total demand of the
small scale industries and what percentage
is allocated?

SHRI T. A. PAI: I am unable to give
that precise information.
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MR. SPEAKER: It is not a question.
Shri Mavalankar.

SHRI BUTA SINGH: The question is
whether he is prepared to have such a
cell in the ministry.

MR. SPEAKER: It is too late now.

SHRI P. G. MAVALANKAR: The
Minister has admitted that the allocation
of steel and steel materials to small-scale
industries all over the country is very
nadequate and he is finding out a more
rational basis on which he will give stee]
to them. But the main question itself is
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about the same point and he has not
given a clear answer as to what is the
specific policy in this regard. He has
been giving general assurances one aftar
the other to various supplementaries. May
I know, therefore, what is the specific
policy with regard to the allocation  of
steel to small-scale industries?

SHRI T. A. PAIL: I said, the best per--
son to decide is the Minister in charge
of small-scale industries jointly with the
Directors of small-scale industries of all
the States, They are more competent to
decide whether the allocation is adequate,
whether for want of adequate allocation
any industry has closed down etc. I have
asked them to decide what is the quota
they require and from the limited quan--
tity available, they should fix up a priori-
ty. I cannot say what policy will be
evolved before they meet.
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AFF-
AIRS (SHRI SURENDRA PAL SINGH):
(a) and (b). Government have seen Press
Reports of allegations made by certain

quarters in Pakistan to this effect. Any
such allegations are baseless.
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MR. SPEAKER: Shri Ramavatar Shas-
tri. Absent Shri Eswara Reddy. Absent.
Shri Narendra Singh. Absent Shri Kalba-
muthu. Absent. Shri Janardhanan, Ab-
sent. Shri R, V., Swaminathan, Abseat
1 wanted to complete the Question List.
The Question List is over.

WRITTEN ANSWERS TCO QUESTIONS

Export of Manganese Ore
*470. SHRI S. A. MURUGANAN-

THAM: Will the Minister of STEEL
AND MINES be pleased to state the
reasons for reducing export of manga-

nese ore and the extents of reduction?
2700 LS—2.
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THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): The reasons for im-
position of restrictions on the export of
manganese ore are as follows:—

(a) the measured and recoverable re-
serves of high grade manganese
ore as on 1-1-1972 amounted
to about 3.8 million tonnes;

(b) the measured reserves of Jow
phosphorus manganese ore of
all grades is estimated to be
about 5.1 million tonnes;

(c) the annual consumption of man-
ganese ore by the ferro manga-
nese steel and other industries
is expected to increase to about
1.5 million tonnes by 1978-79
against a current consumption
of about 0.8 million tonnes;
and

(d) the export carnings per tonne
from ferro manganese is subs-
tantially larger than from ex-
port of manganese ore.

2. The Government have taken the
following decisions:—

(i) export of manganese ore contain-
ing more than 46 per cemt Mn.
should not be continued after

31-3-1973  except to the extent
commitments have already
been entered into;

(i) export of manganese ore bearing
35 per cent to 45 per cent Mn
should from the 1st April, 1973
be reduced to 80 per cent of the
1971-72 level during 1973-74 to
60 per ceat during 1974-75; and
the position for the future re-
viewed  before 3Ist March,
1974, in the context of indigen-
ous requirements Vis-g-vis
production of manganese ore at
that time;

(iii) export of manganese ore of all
grades other than those men-
tioned in (i) and (ii) above,
should be pegged at the 1971-72
level until 31st March, 1975,
The position for the future
should be reviewed before 31st
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1974 in the context of
indigenous  demand Vis-a-vis
production of manganese ore
at that time; and

March,

(iv) export of ferro-manganese
metal may be permitted to con-
tinue for the present.

Effect of Arab-Israel Coaflict on India’s
Diplomatic Relations with Russia and
Great Britain

*472. SHRI SHANKERRAO SAVANT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the effect
of the Arab-Israel conflict on the diplo-
matic relations of India with Russia
and Great Britain?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
India and the Soviet Union have given
firm and consistent support to the Arab
causc all throughout and have maintain-
ed that all Arab territories acquired by
Israel by force should be returned to the
Arabs  They have further maintained
that the legitimate rights of the Palestin-
ians should also be restored to them.
During the Arab Israeli conflict, the
British position has also been of creater
understanding of the Arab position and
Great Britain has supported vacation of
the territorial occupation which TIsrael
has maintained since the conflict of 1967.
In view of this, there is no question of
any strain being placed on our relations
with the Soviet Union and Great Britain.

Cess to raise Fund for Welfare of
Landless Laboaorers

*476. SHRI B. S, BHAURA: Will the
Minister of LABOUR be pleased to state:

(a) whether the Standing Committes
on Agricultural Labour Cell has proposed
to introduce some kind of cess to raise
funds for the welfare of landless labour-
ers in the country;

(b) if so, the salient features thereof;

and

(¢) the reaction of Government there-
to?
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THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (c).
In the First mecting of the Standing
Committee on Agricultural Labour held
last month in New Delhi, one of the
suggestions made was that it should be
possible to rmise an agricultural labour
welfare fund, collected as a cess as is
done in the land revenue system, for the
welfare schemes of agricultural labourers.
The matter has yet to be examined in
details, in consultation with the concern-
ed interests,
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Reopening of Bijuri Mine
*479. SHR1 Y. ESWARA REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:
(a) whether the National Coal Deve-

lopment Corporation has decided to re-
open the Bijuri mine and step-up produc-
tion in the Jamuna Colliery; and

(b) if so, the broad outlines thereof,
mentioning how far it will increase the
production and employment potential?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAD): (a) The National Coal Deve-
lopment Corporaon has decided to
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reopen the Bijuri and step up production
in the Jamuna colliery with the object of
meeting the increased demand of coal in
the counmtry.

1b) () Bijuri colliery envisages an
annual production of 048
million tonnes at a capital
cost of Rs. 45476 lakhs, in-
cloding  foreign  exchange
component of Rs. 54.91 lakhs
and employment potential of
1223 persons.

i) Jamuona colliery envisages an
annual production of 1
mlllion tonnes (0.50 m., ton-
nes from Underground and
0.50 m. tonnes from Open-
cast) at a capital cost of
Ra. 756.33 lakhs, including
foreign exchange component of
Rs. 49.18 lakhs and employ-
ment potential of 1798 per-
0D,

Application of Payment of Gratulty and
Bomms Acts to Federation of Indian
Chamber of Commerce and Indastry

*480. SHRI NARENDRA SINGH:
‘Will the Minister of LABOUR be pleased

- 10 state:

(a) whether the payment of Gratuity
and Bonus Acts are applicable to the
Federation of Indian Chamber of Com-
merce and Industry;

(b) if s0o, whether the Federation have
implemented these acts since their com-
ing into force; and

() if not, the action taken or pro-
posed to be taken by Government?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) The Puay-
meat of Bonus Act, 1965, is not aoppli-
cable to the Federation of Indian Cham-
ber of Commerce and Industry. The
question whether the Payment of Gra-
tuity Act, 1972 is applicable to the Fede-
Tation is under examination.

() and (c). Do not arlse,
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24th Semion of State Labour Ministers’
Conference

*481. SHRI M. KATHAMUTHU: Wil
the Minister of LABOUR be pleased to
state:

(a) whether the 24th Session of the
State Labour Ministers' Conference was
beld in New Delhi on the 24th Novem-
ber, 1973; and

(b) if so, the main issues discussed?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): () Yes,
Sir.

(b) The Conference discussed mainly
the following issues:—

(i) Recommendations of the Com-
mittee on Automation.

(ii) Welfare Cess Fund for workers
in Beedi Industry.

(iii) Machinery for the
tion of wages.

(iv) Safety in Industry (Factosies).

(v) Setting up of a Central Gratuity
Fund: and

(vi) Shortage of supply of electricity
and its comsequent effect on
lay-off and loss in production.

determina-

Discussions with Soviet Officials prior to
Mr. Brezhnev's Visit to Imdia

*482, SHRI C. JANARDHANAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether some top officials of Gov-
ernment of India and Soviet Union had
met in Delhi and discussed matters prior
to the visit of Mr. Brezhnev to Indin;
and

(b) if so, the important matters they
had discussed?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(8) Yes, Sir.
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(b) The main matters discussed per-
tained to strengthening ecomomic ¢o-
operation between the Soviet Union amnd
India. The Agreements signed at the
conclusion of Mr. Brezhnev's visit have
already been laid on the Table of the
House on 30th November, 1973.

TELCO Auction of Scrap

4552. SHR1 SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the TELCO Limited at
Jamshedpur advertised to sell by auction &
buge quantity of ferrous, M.S.&C.I, and
various other metals as scrap, by public
auction on the 27th November, 1973 at
Jamshedpur;

(b) if so, whether the above auction
has been held, and if so, the quantity of
scrap auctioned and the amount realized
therefrom;

(c) if the auction has not so far been
held, whether Government propose to
issue any instructions to TELCO Limited
pot to suction the scrap and to sell it
through Government agencies to the
at reasomable price;
and

(d) whether for future it is proposed
to issue instructions to all undertakings
in - Private and Public Sectors that
scrap should be sold only after prior
approval of Government and that too
through Government agencies only to
the actual comsumers, thereby avoiding
the middle-man profits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (d).
At present there is no price and distri-
bution control on Ferrous Scrap. The
scrap collectors/generators are free to
sell the scrap arisings in whatever man-
per they like. According to the infor-
mation available with Government
TELCO, Jamshedpur had advertised the
sale by public suction of MS&CI Bor-
ings and Turnings at the rate of 700
tonnes per month for the next 3
months. Other varieties of scrap such
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as plate cultings and shearing Rod/
Square Billets were also included in the
programme of disposal. It is understood
that the aforesaid auction took place on
November 27, 1973, However the quan-
tities sold and the amount realised there-
from is not known.

Mode of Recruitment of A.CS.0.

4553, SHRI K. MALLANNA: Will
the Minister of DEFENCE be pleased
to state:

(a) the mode of recruitment to this
post of Assistant Civilian Staff Officer in
AFHQ,;

(b) the number of Assistant Civilian
Staff Officers recruited through U.P.S.C.
since the introduction of the grade for the
last three years;

(c) the number of A.C.S.Os, promoted
from Assistants’ grade; and

(d) the duties assigned to A.C.5.0s.?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) to (d). A Statement is
laid on the Table of the House. [Placed
in Library. See No. LT-5998/73.]

indian Help Sought by South Vietsmns

4554. SHRI C. K JAFFER SHARIEF:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether South Vietnam has sought
Indian help and co-operation in the re-
construction of that war-torn country;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

]

(b) Question does not arise,
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Salary of Officers of Bharat Coking Coal ¥ vised by the N.C.D.C. Officers and

4560.
SINGH: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the officers of the erst-
while Bharat Coking Coal Limited are
atill drawing higher pay than their coun-
terparts working in N.C.D.C. coal fields;

(b) if so, the reasons for such differen-
tiation; and

(c) the steps proposed to be taken to
give uniform pay for similar duties to
all personnel working in the coal mines
undertakings?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No, Sir.

(b) and (c). Do not arise.

Metering Devices of Jhingurdah Coal
Mines Out of Order

4561. SHRI RANABAHADUR SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the metering devices at
the Jhingurdah coal mines of N.C.D.C.
at Norwa in Madhya Pradesh are usually
out of order;

(b) if so, the method used to keep a

check on the quantity of coal supplied;
and

(c) whether  supply of coal is not
stopped when the metering devices fail?

THE DEPUIY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
metering  device installed in the Belt
Conveyor at Jhingurdah coal mine, which
is supplying coal to Renusagar Power
Station. is out of order for some time
past.

(b) The method used to keep a check
on the quantity of coal supplied to Renu-
sagar Power Station is by taking the
readings of the Weightometers installed
in the Belt Conveyors at Renusagar. The
Weightometers are sealed®and are super-
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SHRI RANABAHADUR ; under

i the erstwhile
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the

Weightometers are regularly calibrated
joint supervision of the NCDC

representatives and of the Renusagar
Power House representatives. A cross
check of the total despatches is made by
survey measurement with the coal ex-
tracted from the colliery.

(c) The question of stopping coal
supply from Jhingurdah coal mine to the
Renusagar Power Station does not arise.

Rendering of Accounts by Government
to owners of Coking and Noao-Coking
Coal Mines

4562. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the accounts have been
rendered by Government Management
to the owners of coking and mon-coking
coal mines;

(b) whether they are audited in terms
of Companies Act;

(c) the dates on which they were audit-
ed and sent and the period for which
they are made-out; and

(d) the names of coal mines where the
auditors have given qualified report or
reports with remarks?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Bharat
Coking Coal Limited have furnished to
owners of coking coal
mines and coke oven plants the state-
ment of accounts as required under sec-
tion 22 of the Coking Coal Mines
(Nationalisation) Act, 1972,

In respect of non-coking coal rines,
the specified date under section 19 of the
Coal Mines (Narionalisation) Act, 1973
has been notified as 30th  June, 1974.
The statement of accounts as required
under this Act will be finalised and fur-
nished therecafter.

(b) The accounts were audited as re-
quired under section 22(6) and (7) of the
Coking Coal Mines (Nationalisation) Act,
1972.
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() The statements are made out for
period from 17-10-71 to 30-4-72 incor-
porating the payments made upto
16-12-72 and realisation upto 31-3-73 by
Bharat Coking Coal Limited from audi-
tors, Information in respect of coking
coal mines/coke oven plants indicating
the dates on which accounmts were re-
ceived as required under section 22 of
the Coking Coal Mines (Nationalisa-
tion) Act, 1972 and sent to owners, is
given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT. 5999/73.]

(d) Information in respect of coking
coal mines is given in the statement laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-5999/73.]
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Cost of Printing Machinery Produced by
HMT.

4567. SHRI VAYALAR RAVI: Will
the Minister of HEAVY [INDUSTRY be
pleased to state:

(a) whether Government are aware
that the cost of printing machinery pro-
duced at the H.M.T. unit at Kalamassery
is prohibitively high; and

(b) if so, the steps taken by Govern-
ment to reduce the cost of such
machinery produced in that factory?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 DALBIR SINGH): (a) and (b). In
view of the large unsatiated demand in
the country for these items of machinery,
HMT have been permitted to manufac-
ture these with substantial impory con-
tents so as to ensure quick delivery. Till
the process of manufacture is subslan-
tially indigenized the prices are likely to
vary according. to the variations in the
prices of imported components and th=
scales of customs duty.

Production of Scooters in Kerala

4568, SHRI VAYALAR RAVIL: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the total production capacity of
existing scooter plants in the State of
Kerala and their actual production during
the last three years, year-wise; and

(b) the productive capacity and other
particular of scooter units which are
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under comnsideration in tnat Statc and the
latest position of applications pending with
Government for starting new scooter
units in that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No licenc-
ed unit has yet undertaking manufacture
of scooters on  commercial scale in
Kerala.

(b) M/s. Kerala State Engineering
Technicians (Workshop) Tndustrial Co-
operative  Society Ltd., Trivandrum, have
been granted a letter of intent for setting
op a new industrial undertaking in
Kerala State for manufacture of scooters.
The project is proposed to be located at
Punnapra, District Alleppey cnd en-
visages a capacity of 24,000 scooters
per year. The investment proposed for
land, building and machinery is
Rs, 128.03 lakhs and cmployment
potential is stated to be about 983 per-
sops. It is not possible at this stage to
forecast with of exactness
There
applications pending with
Government for starting new scooter
onits in Kerala State,

. Represenistion from Employees of
Kazhakkuttam Saimik School
4569. SHRI VAYALAR RAVI: Wil
the Minister of DEFENCE be plcased to

state:

(a) whether Government have received
any representation from the employees
of the Kazhakkuttam Sainik School for
the improvement of their service con-
ditions; and

(b) if so, the main features thereof
and Government's reaction therelo?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
No representation from the employees of
the Kazhakkuttam Sainik School re-
garding their service conditions is pend-
ing consideration at present. How-
ever, a representation had been received
in August 1973 for interim relief. The
Principal . had been advised to take up
the matter with the State Government
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through the Local Board of Administra-
tion for necessary decisions. At the
meeting of the Local Board of Adminis-
tration of this School beld on 19th
January 1973, a recommendation was
made for the gramt of free accommoda-
tion to Class IV employees and for a
uniform scale of pay for them. This,
along with other related questions, can-
not be decided by the Board of Gover-
nors at present, since the High Power
Committee appointed by Government is
in the midst of its work concerming a
reappraisal of the scheme. These
matters would have to be considered in
the light of the recommendations to be
made by the High Power Committee.

Introduction of Defence Study in Schools
of the country

4570. SHRI NAWAL  KISHORE
SHARMA: Will the Minister of
DEFENCE be pleased to state:

(a) whether there is a proposal under
the consideration of Government to in-
troduce Defence Study in the schools in
the country;

(b) if so, the outlines thereof;

(c) whether this Defence Study would
be a part of NCC/ACC training or en-
tirely a scparate subject matter;

(d) the time by which such a scheme
is going to be implemented on an experi-
mental basis; and

(¢) the States where this scheme will
be introduced immediately?

THE MINISTER OF DEFENCE (SHR1
JAGIIVAN RAM): (a) No. Sir,

() to (¢). Do not arise

Billet Re-Rollers

4571. SHRI NAWAL
SHARMA: Will the Minister of
AND MINES be pleased to state:

(2) whether billet re-roflers number-
ing 116 have a monopoly of re-rolling
the entire product of billets in the coun-
try; €

KISHORE
STEEL
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(b) if so, what has adversely affected

the other re-rollers; and

(c) if so, what ig proposed to be done
to meet the demands of other re-rollers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (c).
As far as billets are concerned, these
are supplied only to the registered billet
rerollers recommended by the Techni-
cal Committee. Other re-rollers get 1e-
rollable materials, other than billets,
such as defective billets, untested short-
length rails etc. There is a shortage of
all Kinds of re-rollable materials includ-
ing billets and re-rollable scrap. Re-
rollable scrap materials are arising in
the process of production and there-
fore, their availability varies from time
to time.

Deputy Directors in Joint Cypher Baream

4572. SHR1 M. C. DAGA: Will the
Minister of DEFENCE be pleased to
state:

(a) the number of posts of Deputy
Directors in the Joint Cypher Bureau;

(b) whether the posts are held by the
service officers or civilian officers;

(c) whether a decision has been taken
to civilianise the post, if any, held by
the service officer; and

(d) if so, how much time it
take to implement the decision?

would

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) Two, Sir.

(b) to (d). According to the recruit-
ment rules, the two  posts of Deputy
Direciors are required to be filled by
promotion of civilian officers, failing
which by deputation of suitable service
officers with cypher experience; and, if
both these methods fail by direct re-
cruitment. At present, one of the posts
is held by a service officer; and a decision
has been taken to post a civilian officer
after the present incmbent of the post

is relieved. The date on which the
service officer will be relieved has not
yet been decided.
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4574. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND-
MINES be pleased to state:

(a) whether any guidelines have been
laid down for the allotment of coal
wagons to the State Governments for in-
dustrial purposes and in rurn allotment
by these Governments to the small-
scale industries; if so, what and if not,
the recasons therefor;

(b) whether he is
small-scale industrialists  in

aware that the
Jagadhri
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(Haryana) who have been allotied
monthly wagons during the current year
are all sclling them in black-market and
not actually using them and bogus
papers are prepared in support of use;

(c) whether he would have this inves--

tigated through a Central Agency; and
if not reasons therefor; and

(d) the measures which he proposes
to take to set matters right in this direc-
tion with a view to stop such malprac-

tices?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
allotment of wagons for the movement
of coal to industries in the different
States is made by the Director, Rail
Movement, Ministry of Railways after
the scrutiny of the spoosored indents
received from the State Governments
and other spomsoring authorities. As
there is-no statutory control over the
distribution of coal, no guidelines have
been issued to the State Governments in
this regard.

(t) to (d). No specific complaint has
been received in this Ministry in this re-
gard, This is a matter for the State Gov-
ernment who have got the necessary
Act, 1955, to investigate and take actionm,
if required, in all such cases.

Recommendations of the Comumittee om

Perspeciive Planning for Employees Stale
Insurance

4576. SHRI ARVIND M. PATEL:
Will the Minisier of LABOUR be pleased
1o ptate:

(l)ﬂ:emainmwmm&lﬂomof the

(c) the progres; made in providing umi-
form medical care for the insured per-
wsons and their families throughout the
<ountry?

DECEMBER 183, 1973
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THE DEPUTY MINISTER IN THE
MINTSTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees
State Insurance Corporation have fur-

nished the following information:—

(a) The Committee on Perspective
Planning has infer alic madc the fol-
lowing important recommendations:—

(i) Medical care of an adeguate
standard should be provided
uniformly throughout the coun-
try to the Insured Persong and
their families.

(ii) The Employees' State Insur-

ance Scheme should carry out
a 5 year phased programme of
extension to additional cate-
gories of establishments, in-
cluding smaller factories, shops
and commercial establishments,
mines and plantations.

(iii) Repeal of tramsitory provisions
of Chapter VA of the Em-
ployees’ State Insurance  Act,
1948,

(iv) The wage limit for exemption
from Employees' Contribution
should be raised from Rs, 1.50
to Rs. 3 per day.

(v) The loss suffered by the Corpora-
tion through increase of (he
wage limit for exemption should
be borne by the Centrsl Gov-
ernment as part of its recurring
subsidy to ths Scheme.

(vi) State Governments' share of
the cost of medical benefit
should be raised and specified
in the Act itself.

(vii) The Central Government should
provide financial assistance to
the S8cheme, particularly for
providing full medical care to
families, raising the yardstick
of hospital beds from 4 to 7
per 1000 and increasing the
duration of sickness benefit
from 8 to 13 weeks,

(viiij) The Corporation should obtain
funds for constructien of hospi-
tals by floating debentures with
the amistance of the Central
Government.
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recommendation of the
Committee for repeal  of
Chapter V-A of the Em-
ployees’ State lnsurance Act
has already been implement-
ed with effect from 1-7-1973.

(i) The recommendation for pro-
vision of medical care on a
uniform scale throughout the
country  to insured  persons
and their fumilies is being
progressively  implemented by
the Statc Governments, in
consultation with the Corpora-
tion.

(iiiy The programme of exten-
sion of the Scheme to fresh
sectors of employment has
been accepted, in principle,
and is being processed further.

(iv) The other recommendations
are under consideration,

(b) (i) The

(c) There werc 43.76 lakh insured per-
sons family units as on 31-10-73. The
details of medical facilities being pro-
vided to them are as follows:—

Lakhs

1. Full medical care 15.06
(all facilities including
hospitalisation for
families),

2. Expanded medical care 22.47
(all facilities short of
hospitalisation for
families).

3. Restricted Medical care 6.23

(out patient care with
full supply of drugs
and dressings for
families).

Aleged Misbehaviour amd threat by two
Officials of Philippines Embassy in New
Delhi to Room Service Incharge of
Akbar Hotel

4577. PROF. MADHU DANDAVATE:
SHRI C. JANARDHANAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether two officials sof the Philip-
pines Embassy in New Delhi misbehaved
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with the Room Service Incharge at the
Akbar Hotel and threatened him with a
revolver;

(b) whether the employees of the Hotel
demonstrated in front of the Philippines
Embassy in New Delhi demanding the
deportation of the two officials and if so,
the reaction of the Philippines Embassy;
and

(c) the steps proposed to avoid the re-
currence of such episodes?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. This incident took place on ths
night of 11th-12th September, 1973.

(b) and (c). About 100-125 employees
of the Hotel held a demonstration in
front of the Embassy on the afternoon of
12th September. The matter was taken
up by this Ministry with the Philippines
Ambassador and the diplomat involved
in the incident has since been recalled 10
Manila. The other official involved (2
Philippino but a local employee) has re-
signed.

.Drilling of Geo-thermal wells at Puga

4578, SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND:
MINES be pleased to siate:

(a) whether the Geological Survey of
India has recently completed the survey
for drilling of Geo-thermal wells at
Puga;

(b) if so, the main features thereof; and
(c) Government's decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir. The Geological Survey of India
carried out field work in the Puga Valley
in Ladakh from middle of Juae to Middle
of September, 1973 for establishing the
power and mineral potentialities of the
area.

(b) Drilling has been completed in
eleven Geothermal wells to an aggregate
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depth of 530 metres proving the Geo-
thermal resources for 5 MW experimen:
tal power plant at Puga.

(c) The results of the survey are being
further processed for accurate assessment
of the various potentialities to enable
areas development.

Permission to Russisn Naval Ships to
Use Indian Ports

4579. DR. LAXMINARAIN
PANDEYA:
SHRI YAMUNA PRASAD
MANDAL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have allowed
the Russian Naval Ships to use the In-

dian ports as and when they so desire;
and
(b) if so, the reasons therefor and

whether it is provided in the Treaty con-
«cluded last year?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR1I SURENDRA PAL SINGH): (a)
Permission for visits of Naval ships of
foreign countries, as also that of the
USSR, to dock at Indian ports has been
given on specific requests made in each
-Case,

(b) It is a reciprocal gesture made to
friendly countries. There is no mention
of this subject in the Indo-Soviet Treaty
of Peace, Friendship and Cooperation
-of 9th Auvgust, 1971.

“Chimese Analysis of Soviet Economic sad
other Alds to Undeveloped Couniries

4580. SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS
'be pleased to state:

(a) whether the Government's attention
‘has been drawn to the Chiness analysin
of Soviet economic and other aidg to
Tndia and other undeveloped countrics
.contained in a Hasinua news agency des-
patch quoted in Hong Kong report in
Indian Express, Delhi of 31st October,
1973; and

DECEMBER 13, 1973
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(b) whether there is any substance in

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (&)
Yes, Sir.

(b) No, Sir.

.Corrupiion in Construction of Shchar
Aljal National Highway

4581. SHRI SAMAR GUHA. Wwil
the Minister of DEFENCE be pleased to
state:

(a) whether Government bave received
any complaint about corruption regarding
the conmstruction  of Silchar-Aijal
National Highway;

(b) if so, the fact thereabout and the
name of the Engineering concern given
contract for the construction of the road;

(c) whether inferior stones and other
materials, unfit according to Assam Gov-
ernment's  specification, have been used
for the comstruction of the road;

(d) whether this strategic border
has already become unfit for
vehicles;

(¢) whether a firm named ‘Civil and
Military Store' was given contract for
supplying stone builders and the materials

supplied by the above firm are sub-stand-
ard; and

(f) whether an inquiry will be instituted
regarding complaints for corruption
about construction of the Silchar-Aijal
border road, and if so, the step taken
therefor, and if not, the reasons there-
about?

road
heavy

THE MINISTER OF DEFENCE
(SHRY JAGIIVAN RAM): (a) Yes, Sir.

(b) 1t has been alleged in the complaint
that bad quality of stone was supplied by
M/s Civil and Military Storss and unsed
on Silchar-Aijal road. This road is being
constructed departmentally,

(c) The Border Roads Organisation do

not adopt Assam Government's specifi-
tions for stoned and other material used
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in roads constructed by them depart-
mentally. They follow specifications laid
down by the Dte. General Border Roads
Indian Roads Congress.

The quality of stone used for Silchar-
Ajjal road was according to what was
specified in the conotract taking into
account the inferior stone available in
Mizo Hills as compared to the Himalayas.
Other mater.als used on this road were as
per normal specifications of DGBR  and
no ccmplaints have been received.

(d) No, Sir.

{e) M/s Civil and Military Stores was
given a contract for supply of stone and
boulders for use on Silchar-Aijal road.
A part of the supply of stone received
from them was lower than the quality
spccified in the cootract, this has, there-
fore, been devalued and necessary re-
covery on this account is being made
from the firm.

(fy A preliminary enquiry in the
matter has been conducted and no corrupt
practice has come to light,

Fuoll utilisation of Wagon Units

4582. SHRI P. M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the main reasons for slow
progress in wagon building has been that
some of the wagon building units in the
private sector are pot active; and

(b) if so, the steps proposed to be taken
40 see that all the wagon building units,
sick or other, are fully utilised for the
production of wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
«(SHRI DALBIR SINGH): (a) The main
weasons for slow progress in wagon build-
ing indusiry are as follows:

(i) Delayed and
orders;

(i) Non-availability of steel;

(iii) Delayed availability of compo-
nents and free supbly items;

unremunerative

(iv) Inadequate in infrastructure, mot-
ably in transport and power
Bectors.

(¥) Uneven industrial rclations;

(vi) Management failure in produc-
tion planning and financial man-
agement.

(b) A large number of steps have been
taken which include:

(i) Timely and remunerative orders.

(ii) Adequate and competent man-

agement,

(iii) Necessary financial assistance for
working fund and capital needs.

(iv) Timely procurement of material
and components.

(v) Timely placement and  steady

flow of orders.

(vi) Creation of an organisation 1o
monitor the oeeds of the wagon
manufacturing units.

Report of Commitiee set up to Examine
Wage Revision of Electricity Workers

4583. SHRI P. M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government have received
the report of the Committee set up to
examine the question of wage revision
of the electricity workers; and

(b) if not, when the Commitiee is
likely to be submit its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) A Committee
consisting of the representatives of the
Electricity Undertakings and the rcpresen-
tatives of Labour Unions was constituted
to formulate guidelines for the conduct of
bipartite negotiations between the Labour
Unions and the State Electricity Boards
and other employers for revision of
wages, fringe benefits, perquisites and
other conditions of service to the electri-
city employees and to advise on the forum
for such negotiations.



59 Written Answers
(b) The Committee has held two meet-
ings on the 18th and 19th Szptember, and
30th November, 1973. It has deliberated
upon the question of interim relief and
has made its recommendations.

Issue of Licence for Manufacture of
Synthetic Fibre Machimery

" 4584, SHRI VASANT SATHE: Wil
the Minister of HEAVY INDUSTRY be
pleaased to state:

(a) the number of units which have
been granted licence or issued Letters of

DECEMBER 13, 1973
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Intent for the manufacture of synthetic
fibre machinery/other equipment during
the current year; and

(b) the extent of total investment and
its foreign exchange component, foreign
collaboration etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
Four letters of intent were issned during:
1973 for the manufacture of Synthetio
Fibre Machinery/ancillaries thereof, The
details are given in the enclosed state:
ment.

Statement
¥Sl. Nameofthefirm  Item of Total Investment Imported Foreign
No. manufacture machi- Collaboraticn
Land Building Machi- nery
(Rs. lakhs) (Rs. lakhs)
1 Lohia Engy. Crimping 1 9 100 Technical colla--
ks, machines and i boration with
Karpur Assembly M/s. Ateliers
Twisting Ronnais . De
machine Constructions
Roanne, France:
has been spp—
Toved,
2 Savalle Chemi  Plants for 0,42 1,50 10 §.00
Pvt. Lud, 6,
Bombay Nylon: 66 The applications
and Polyester . for toreign
Polymer Chips collaboration
are  under
3 T.K. Patel, Synthetic Fibre 7.5 6.5 46 27,50 [ consideration.
Pombay. Spinrirg Plarts . to
j0°00
. . Application
4 Electrical Mtg. Aluminium Cops 1 5 22 7,00 for foreign.
Co. Ltd. collaboration
Calcutia, hxs not yet

been received .

Harsssitent to Schedmled Caste Em-
ployées in DGERD

4585, SHRI PRABODH CHANDRA:
Will the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(3) whether he has received a  letter
from a Member of Parliament regarding

harsssment and indecent behaviour to-
wards the Scheduled Caste employees in.
the office of D.GS.&AD by the Deputy
Director (Statistics);

(b) if so, the action taken thereonm; and:

(c) whether sny enquiry has been held:
in the matter;'if 50, the result thercof?
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THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) Yes, Sir,

(b) A reply wag sent (o the Member
of Parliament concerned that the matter
was being investigated,

(c) An inguiry has since been held by
the Joint Secretary and the result of his
findings was that there was no  valid
ground for complaint against Deputy
Director (Statistics),

Deep Strike Aircraft

4586. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government Jpropose to
acquire for defence purposes deep strike
aircraft like Mig. 23 or Phantom and
latest version of Mirage etc. from Russia
or Western countrics;

tb) if so, the type of aircraft. the num-
and the estimated price; and

(¢) whether Indian Aircraft factorics
can produce such aircraft on licence in
the near future?

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM): (a) to (c). Suitable
Aircraft from available sources are under
assessment/evaluation. The matier s
still in an exploratory stage.

Assistants on Deputation to India Supply
Mission

4587, SHRI RAMIJI RAM: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to staie:

() the tenure of an Assistant on de-
putation to India Supply Mission in
London/Washington; and

(b) whether Assistants of the Supply
Missions enjoy a longer stay abroad than
the Assistants of the External  Affairs
Ministry in London/Washington?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) The ,normal tenure of
posting of Assistants in the India Supply

2700 L.5.—3,

Missions in Londonm and Washinglon is
3 years.

(b) No, Sir. However, in cases in-
volving public interest this period is ex-
tended or curtailed.

Rol: of RPF.C. Bihar as lIospecior in
Prosecution Field

4588, SHRI YOGESH CHANDRA
MURMU: Will the Minister of LABOUR
be pleased to state:

(a) whether the Regional Providest
Fund Comruissioner, Patna becomes the
complainanf in the prosecutioms filed in-
stead of (nspectors, as  contemplated
under the relevant Act and whether the
Regional Commissioner in the capacity
of the Ispector filed all those prosecu-
tions in the past entailing lot of compli-
cations;

(b) if so, the circumstances which led
the Regional Co issi to b
the compliinant  instead of the Inspec-
tors; and

(c) whetler a number of cases against
Niranjan Mica Supply Company, Mas-
nodih Mining ¥hdustries, C.P.N. Singh
Factory weve filed a; the same time; and
if so, the veasons why these cases were
not filed when first default was detected?

THE DIFPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident Fund
authorities have reported as under:

(a) and (b). As the Regional Pro-
vident Fund Commissianer is also
an  Inspector appointed under Sec-
tion 13(1) of the Employees Provi-
dent Funds and Family Pension Fund
Act, 1952 by notification in the official
Gazette for the whole State of Bibar, he
can also be a complainant in filing the
prosecution cases. As such, the then Re-
gional Corrmissioner, Bihar in the capa-
city of the Provident Fund Inspector filed
complaints in the past. No complica-
tions in these court cases however arose
consequent on the filing of the complaints
by the Regional Provident Fund Com-
missioner,

(c) Yes. These cases were not filed
when first default was detected because,
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despite several visits by Provident Fund
Inspecior to the establishments/factories
the full detaily for initiating prosecution
such as particulars of the person(s) in
charge and responsible for conduct of the
business etc, could mot be collected from
the management earlier,

Supply of Arms to Arablam Countries

4589. SHRI SAMAR GUHA: Will
the Minister of DEFENCE be pleased to
state:

and war equpments to various Arab
countries during the recent Arab-Israel
War;

(b) if s0, the details about the nature
and quantum of such assistance given t0

fENCE PRODUCTION) IN THE

It js not in the public interest to give
further information and details,

Rate of interest on Employees Provident
Fund

4591. SHRI SOMCHAND SOLANKL:
Will the Minister of LABOUR be pleased
to siate:

(a) the present rate of interest on
accounts of subscriber contributing 8 per
cent of thelr earnings to Employees Pro-
vident Fund; and

(b) how it compares with the rate of
interest paid by Banks, National Saving
Scheme sw’ Unit Trust?

DECEMBER 13, 1873
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees'
Provident Fund Authorities have report-
ed as under—

(a) 6 per cent per annum.

(b) The maximum current rate of in-
terest

(i) paid by Nationalised Banks on
fixed deposit for a period over
3 years is 7 per cent per annum
and over 5 yeam is 7.25 per
cent per annum; and

) on 7-Years National Savings

1973
annum.

was 8.5 per cent per
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Dredger being Bailt at Bombay fur
Azhikkal Port, Kerala

4593, SHRI C, K. CHANDRAPPAN:
Will the Minister of DEFENCE be pleas-
ed to state:

(a) whether a dredger is being built at
Bombay for the use of Azhikkal Port 1n
Kerala;

(b) if so, the specifications
this; and

regarding

(c) when it is likely to be handed over
1o this Port?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a) A
dredger is under construction at Maza-
gon Dock Lid.,, Bombay, for the State
Governmert of Kerala for use at the
various minor ports in that State, -
cluding Azhikkal.

(b) This is a sea-going culter suclion
dredger of «'ngle screw type, suitable for
dredging in inland waters under a maxi-
mum swel] of 0.5 metres. It has a rated
output of 600 cubic metres solid spoils
per hour which can be discharged either

into barges or through a iloating shore
pipeline on the land.
(c) The dredger is ready and is ex-

pected to be delivered to the State Gov-
ernment shortly,

India’s Contribution and Participation in
Human Rights Commission

4594. SHRI P. G, MAVALANKAR:
Will the Minister of EXTERNAL
AFAIRS be pleased 1o state:

(a) India’s contribution to and partici-
pation in the Human Rights Commission
and its various activities during the last
three years;

(b) whether Government have set up a
cell for research in and promotion of
Human Rihgts (as per the Universal Dec-
laration) and their implementation in
the country; and

(c) if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
India, as & member of the Commission
on Human Rights since its inception, has
consistently lent its weight to all impori-
ant causes espoused by the Commis-
sion. At the 27th, 28th and 29th sessions
of the Commission held respectively in
1971, 1972 and 1973, India zo-sponsorcd
important resolutions adopted by the
Commission on subjects such as the eli-
mination of racial discriminatior, sup-
pression and punishment of the crime of
apartheied, realisation of economic, so-
cial and cultural rights, prevention of
discrimination and proteciion of minor-
ties, the role of youth in the prolection
and promotion of human rights, humun

rights and scientific and technolugical
developments.
(b) to (d). Preservation and further-

unce of basic human rights are cnoshrined
in the Indian Constitution . No separate
cell for the purpose has been found
necessary since every effort is being made,
through all the competent organs, at the
central as well as State levels to  trans-
late into practice the principles of the
Constitution in this field.

India subscribes fully to the Universal
Declaration of Human Rights. The Dec-
laration was proclaimed by the UN as a
common standard of achievemeny for all
peoples and all nations, to the end that
every individual and every organ of
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society, keeping the Declaration cons-
tantly in mind, shall strive by teaching
and education to promote respect for
these rights and freedoms and by progres-
sive measures, national and international,
to secure their universal and effective
recognition and observance, The Gov-
ernment of India exerts itself fully to-
wards this end,

Memorandum on behalf of Workers of
Mekenzies Ltd., Bombay

4595. DR. RANEN SEN: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Government have receiv-
ed any memorandum dated the 8th Nov-
ember, 1973 on  behalf of Factory
workers of Mckenzies Limited. Bombay;

(b) if so, the demands made therein;

(¢) whether Government have con-
sidered the same; and

(d) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Govern-
ment have received several memoranda
on behalf of the workers of M/s Mcken-
zies Lid.,, Bombay, regarding working
of the company and grievances of the
workers

(b) The main demands are to restart the

factory as a Government undertaking
or a Cooperative venture.
(c) and (d). The demands have been

carefully considered but have not been

found to be feasible.
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Korba Alaminium Project

4597, SHR1 S. L. PEJE: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the estimated cost of the Korba
(M.P.) Aluminium Project:
(b) whether there is any  substantial

rise in the original estimated cost of this
project; and

(¢) if so, the provision proposed to be
made to meet the increased  estimuted
cost of this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
approved cost estimate of the Korba
Aluminium Project is Rs. 186.05 crores.

(b) and (c). The cost eslimatss ate
based on price levels obtaining at the
time of approval of the project. Accord-
ing to the present estimates, the cost is
expected to go up by about 10 to 15 per
cent. Additional provision will be made
after the actual escalation in costs is
known, at the appropriate time,

dwy TR & okt fod o awEw

4598. Y "HisTT sy A7A A
AT JUnr AT 37 g4 A T w
fF :

(%) w7 4t a7l 7 qiva T
F {7 fa werfaar &1 397 3313 71
Arzaq far 2 sl

(@) #a7 Av®rv A 9z 7@A F foan
T TTT(AAT F ATLFCA FT AT 7 2
fa Law1 a1z qeTSE & a1 Ty Y



69 Written Answers AGRAHAYANA 22, 1805 (SAKA) Written Answers 79

AR FatT wAvAw A In-AAr (WY
Tt Tig) @ (%) f%:4 1 fasio
FTXE (11 1970—71, 197172 T4T
1972—73 ¥ a7i ¥ Feafafay 7%
Feqfaat ot slarfim Avzaw fay o
§ -

1. 7o fraiess 929 foto,
aifas (warrsg) |

2. Yo neFrE 28 N, wirarare
(zfearm)

3 #o gd Zwed fav, af feme
(AT, To Fo) i

4. ¥o gqriFe wed o, %
f (afmrn, @) o

5. Ho ZATET mRY E9d fio,
7 27T (R77TTE, HioNo)

6. ¥s arEwIE dwd fao, - §
faz (e, o) o

7. Y 99T 48 feo, HdlMg
(Rgrata=TE |

5. o €297 3fozq1 figo, 7E famet
(I R-FReF)

9 gty adm 2= foto,
e (efenar)

10. ¥o sithmmT sfamm ghagie
fae, 7€ femsft (gamex
Je ﬂo} |

11 Jo WEY cf.ﬂff fae, waw s
(SATI-Fo Ko |

12 Ho UL WIAT gAT
faen fee, (gomwgrie)

swa srara, frefafas 2 faaw s
Rl &1 HEr gwar w1 ¥ fag
argaw fod o 9

1. ¥o @ fdo, w{TER
(gfearm)
2. Ho FELAVAN LT Fo WS

sfuzar firo, 73af (wgTers; )

(7) Twossi FEMAAT §
Ha aF IARA € KT ] | w77 OFRT
#r sufa 1T FRFEafEl F 9
watfas 42% $& & fmg @t ar
i & A IET M e FA & fag
I AN ATT A AT G )

Application by Texmaco, Calculta for
Taking Over of Britannia Enginecring .
And Co.

4599. SHRI SAMAR GUHA: Will the
Minister of HEAVY INDUSTRY be
pleased to state :

(a) whether the Texmaco, Calcutta,
applied for taking over the closed factory
of the Britan.ua Engineering and Co;
and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No specific
proposal in this behalf from Messrs. Tex-
maco, Calcutta has been received in the
Ministry of Heavy Industry.

(b) Does not arise,

Setting up of a Printing Machinery Plant

4600. SHRI Y. ESWARA REDDY:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether there is a proposal to set
up a Prifting Machinery Pisnt; and '

(b) if so, the salient features including
the proposed location, estimated cost and
foreign collaboration, if any?



71 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (2) and (b).
Messrs.  Hindustan Machine Tools
Limited, a public sector undertaking, is
engaged in implementing a scheme for
manufacture of printing machinery at
Kalamassery (Kerala) at a cost of Rs, 428
lakhs, in collaboration with M/s Societa
Nebiolo, TItaly.

Isspe of Directives to Indian Embassies
for all Cooperation to Indian Visitors
Abroad

4601. SHRI JAGDISH NARAIN
MANDAL.:

SHRI R. P. YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware that
most of our Embassies and their officials
are very cold in their relationship with
the visiting Indians abroad;

(b) whether there is lack of clearcut
directives and instructions with the result
that the Indian citizens visiting those
countries are put to lot of embarrassment
and humiliation and even the necessary
advice and help sought are not forth-
coming from the Indian Embassies; and

(c) whether Government propose to
issue clear-cut directives to all the
Embassies to extend all co-operation in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Our Embassies and our officials are
always courteous and cordial in their re-
lationship  especially with visiting In-
dians,

(b) and (c). There are clear cut stand-
ing imstructions to all our Missions abroad
to render all possible adviss, assistance
and cooperstion fo visiting Inflans. In
cases where there are financial implica-
tions, Missions have naturally to func-
tion within the framework of rules, These
directives sre re-emphasised from time
to time.
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Original Estimated Expendiure on
Bokaro

4602, SHRI JAGDISH NARAIN
MANDAL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the original estimated
on the construction
Limited;

expenditure
of Bokaro Steel

(b) how much it has gone up due to
the rise in expenditure on account of de-
lays caused by non-availability of raw
materials and shipment of the machinery
from USSR.; and

(c) whether keeping that in view Gov-
ernment propose to set up small steel
plants in large numbers instcad of setting
up giant steel plants-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
original estimate of capital cost of the
first stage of the project (including the
off-site  facilities) was Rs. 671 crores,

(b) In February 1972 the Government
approved revised estimates of Re 758
crores i.e. and increase of Rs. 87 crores
over the original estimates, Of this, in-
crease of about Rs. 10 crores was due
to increase in the price of steel material.
There has been no rise in expenditure on
account of equipment/machinery sup-
plied by the USSR.

Delays due to non-availability of raw
materials do not have any direct impact
on the capital cost of the Plant,

(c) The high capital cost of the large
steel plants can be offset by the economies
of scale in operation. Government do
not, therefore, propose to set up small
teel plants in large nmumbers.

Erosion in Value of P.F. Savings

4603. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR be pleased
to state:

(a) whether there has been any erosion
in the valuoe of Provident Pund savings
in view of vonstantly rising prices and
fall in the value of the rupee;
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(b) if so, Government's reaction there
to; and

(c) whether Government propose to
introduce a “Inflation Proof Saving Bond™
as recommended by Sir Harry Page Com-
mittee to the British Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes.

(b) This affects the economy in general
and no remedial action can be taken in
respect of Provident Fund Savings alome.

() No such proposal is under consider-

ation

. Agreement signed by Orissa Mining .
Corporation for Sopply of Machinery to

Daitari Plant
4604. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND

MINES be pleased to state:

(a) whether the State-owned Orissa
Mining Corporation signed a tripartite
contract with an Indian firm and a Hun-
garian organisation for the supply of
machinery to the Corporation’s jron ore
raising plant in Daitari in Cuttack Dis-
trict;

(b) if so, the main features thereof;

(c) whether the Corporation has in-
curred huge losses amounting to millions
of rupees; and

(d) whether the tripartite contract was
to the advantage of the Indian firm; and
if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a) Yes,
Sir. The Orissa Mining Corporation
Limited, a State Undertaking of Gov-
ernment of Orissa, had signed a tripar-
tite contract with (i) M/s Lynx Machin-
ery Limited, Calcutta (an Indian Firm)
and (i) M/s Nikex, Hungarian Trad-
ing Company, Budapest (a State Under-
taking of Government of Hunmgary) in
June/July, 1965 for supply and erection
of equipments for the Ore Handing Plant

of the Corporation’s Iron Ore Project at
Daitari in Keonjbar/Cuttack District

(b) M/s Nikex were to supply plans
and technical data and machinery and
equipment to Orissa Mining Corporation
and select technicians in Hungary for
carrying out comsulting and supervising
work in India and M/s Lynx Machinery
Limited were to arrange purchase of jn-
digenous goods and equipments re-
quired for installation of Ore Handling
Plant and machinery, to the entirz satis-
faction of M|s Nikex and to do the
civil engineering and erection work in-
volved in the erection of the Ore Hand-
ling Plant.

(c) A loss of Rs. 78.61 lakhs is re-
ported to have been incurred by the
Orissa Mining  Corporation during
1970-71. The situation has, however,
since improved and the Corporation
earned profit of Rs. 15.27 lakhs during
1971-72 and is expected to have a profit
of over Rs. 63 lakhs (provisional) during
1972.73.

(d) The Orissta Government has consti-
tuted a Committee to examine the con-
tract and the circumstances leading to
the signing of the contract; the Com-
mittee will no doubt examine this aspect
also.

Establishments in Defsnlt of EPF,
Above Rs. 10,000 in Bihar, Orissa and

‘West Bengal
4605. SHRI MD. JAMILURRAH-
MAN: Will the Minister of L[ABOUR

be pleased to state:

(a) the number and names of the de-
faulting establishments and  factories
sbove Rs. 10,000 under the Employees
Provident Fund in the States of Bihar,
Orissa, West Bengal as on the 31st Octo-
ber, 1973;

(b) the action proposed by the concern-
ed Regional Provident Fuad Commis-
sioner after the amendments of several
sections of the Employees Provident
Funds Act, 1952 with effect from |Ist
November, 1973 and whether new pro-
cedure hag been laid down;



75 Written Answers

(c) whether recovery proceedings have
been  started against the defaultin
establisheats; and

(d) whether legal action U/s 406 am
409 of IP.C. has also been taken againsi
the defaulting units?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (d). The
Provident Pund Authorities have inti-
"mated that the information is not readily
‘available and is being collécted. It will
be laid on the Table of the Sabha in due
course.

Coverage of Prabhat Tobacco Factory,
Muzzafarpur and Contractor’s Employees
of Arthor Botler and Company and
Muzzsfarpur Electric Sopply Company
onder EP.F. Act, 1952

4606. SHRI MD. JAMILURRAHMAN:
Will the Minister of LABOUR be pleas-
ed to state:

(a) whether Prabhat Tobacco Factorv
it Muzzafarpur is covered under the Em-
ployees Provident Funds Act, 1952; and
if so, from what date and how many
employees have been admitted to provi-
dent fund membership; and

(b) whether all the contractors' em-
ployees of Arthur Butler and Company
and Muzzafarpur Electric Supply Com-
‘pany Limited have been covered under
that Act?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Provident Fund Authorities have inti-
mated that the information is not readily
available and is being collected. It will
be laid on the Table of the Sabha in
due course,

Coverage of Employees of Glass Factory
at Kandra, Sioghbhom District onder
EPF. Act

4607. SHRI MD. JAMILURRAHMAN:
Will the Minister of LABOUR be pleascd
to state:

(2) the number of contraciors’ em-
ployces und casual and temporary em-
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nloyees in the glass factory at Kandra in

¢ Singhbhum District who have not
:en admitted to the Employees Provi-
ent Fund;

(b) whether the Provident Fund Ins-
pector has visited  the said establishmeat
earlier, and if so, on what dates and
what are his reports regarding entitle-
ment of the labours; and

(c) whether the inspector also met the
Union Lcaders during his  inspection
visits?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
Provident Fund Authorities  have inti-

mated that the information js not readily
available and is being collected. It will
be laid on the Table :of the Sabha in
due course.

Covering of China Clay Mines in Singh-
bhum District under E.P.F. Act

4608. SHRI MD. JAMILURRAHMAN:
Will the Minister of LABOUR bhe pleased
to state whether Government are aware
that a large number of labourers of China
Clay Mines in the district of Singhbhum
have not been covered under the Em-
ployecs Provident Funds Act; and if so,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident Fund
Authoritics have intimated that the infor-
malice is  not readily available and is
being collected. It will be laid on the
Tahle of the Sabha in due course.

Help to Flood affected Fishermen and
Landless Labourers in Quilon and Trivan-
drum Districts of Kerala

4609. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of LABOUR
be pleased tp state:

(a) whether the Union Goverament
have issued any instructions to State Gov-
ermnent of Kerala to immediately Lelp
e flood affected fishermen and landless
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1abourers in Quilon and Trivandrum Dis-
tricts of Kerala; and

(b) what help his Ministry proposz to
give to the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (p). The
requisite information is being collected
and will b laid on the Table of the Sabha
in duc course.

Frustration amongst LFS. Officcrs over
appointment of non-1FS persons as Envoys

4610. SHRI M. RAM GOPAL REDDY:
Wiil the Minister of EXTERNAL AFF-
AIRS be pleased 1o state:

{a) whether there exists frustration
amongst the LF.S. Officers and they have
several times resented the appointment of
non-1LF.5. person as envoys; and

(b)y if so. the reaction of Governmenl
in this regard?

THE MINISTER OF STATE IN THL
MINISTRY OF FEXTERNAL AFFAIRS
(SHRT SURENDRA PAL  SINGH):
() and (b)Y, The gquestion of apreintment
ol non-LES. persuns gs Heads of Missions
abroad has often been raised by the Tnlisn
Forcien Scrvice Association. Tt is recog-
nised that the Government appoints Heads
of Missions after taking into consideration
all relevant factors.

Decline in Steel allocation to Punjab

4611, SHRT RAGHUNANDAN LAL
BHATIA: Will the Minister of STEEL
AND MINES be pleased to state:

{u) whether the States likg Karnataka,
West Bengal and Kerala have got their
steel allocations increased to 225 per cenl
135 per cent and 275 per cent, respeclively
during the last four quarters;

() whether the allocation 1o Punjib
has been brought down consistently Juring

the last four quarters; and

(c) if so, the rcasons therefor?

THE DEPUTY  MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):

(a) and (b). There are no fixed gquotas
percentages in  the present  distribution
system. There is also no State-wise allo-
cation. Despatches of steel from the main
steel plants are rcgulated by the Steel
Priority Committee, taking into considera-
tion the end use for which stecl is re-
quired, the availability and competing
demands.

(¢) Docs not arise.

Pilferage im Indian Iron and Steel Plant

4612. SHRI RAGHUNANDAN
BHATIA:
SHRI BHAGIRATH BHANWAR:

Will the Minister of STEEL AND
MINES be pleased to state:

LAL

(a) whether there has been a large
scale pilferage in the Indian Iron and Steel
Plant in collusicn  wiith Oiflicers of  the
plant;

(b) whether there have also beer, a
laree-scale malpractices in labour ~onat:act
in the plant; and

(c) if so. the action taken in this je-
eard and the outlcome thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) There have been occasional reports
alleging collusion of a few officers of the
Indian Iron and Steel Co. resulting in the
loss of material from works at Burnpur.

(b) Allegations about mal-practices in
contract labour have also been made.

(¢} Allezations about collusion of offir
cers of the Company in the pilferage of
material have  not been cstablished. Tt
may be mentioned that after <he take
over of the Company by the Government,
the security arrangements have Secn spe-
vially tightened and improved,

Th elimination of contract system of
labour in the stecl plants has been consi-
dered at the national level by the Joint
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Neg: g C ittee of Steel Industry.
In pursuance of this, the abolition of the
contract system in the Indian Iron and
Steel Company is being actively examined.
As a first step, all jobs are being catego-
rised as perennial or non-perennial in
consultation with the Unions and action
would be taken to convert perconial jobs
into the Company's permanent cadre.
For non-perennial work, the contract sys-
tem will continue as in all other Steel
Plants, i

Setting ap of a Mica Board

4613. SHRI RAMAVATAR SHASTRI:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have taken
any decision to set up a Mica Board; snd

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No
decision has yet been taken to set up a
Mica Board.

(b) Does not arise.

Memorandum regarding covering of M/s
Darabshaw B. Cuorsetjee and Sons, Bom-
bay under EPF Act, 1952

4614, SHRI Y. ESWARA REDDY: Will
the Minister of LABOUR be pleased to
state:

(a) whether the Central Provident Fund
Commissioner has received any memoran-
dum regarding  Messrs Darabshaw B.
Cursetjee and Sons, Bombay which is not
covered under the E.P.F. Act. 1952;

(b) whether Government have examined
the memorandum; and

(c) if so, the steps being taken to bring
the stid Company under the said Act?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident Iund
Authorities have intimated as under:—

(a) Yes.

(b) and (c). The matter is being ex-
amined in consultation with the Regional
Provident Fund Commissioner, Maharash-
tra.

Meeting of Joint Commission of India snd
Poland for Collaboration im manuofactur-
ing machinery

4615. SHRI NARENDRA SINGH: Will
the Minister of HEAVY INDUSTRY be

pleased to state:

(a) whether the first meeting of Joint
Commission set up for collaboration in
manufacturing machinery between India
and Poland was held from the 2nd to 8th
November, 1972 at Warsaw if so, the
salient features thereof.

(b) whether some programme nas lLeen
chalked out for manufacturing ‘nachinery
for packaging paper, particles ind auto-
matic weighing and packing Machines,
cables and wood processing; and

(c) if so, the broad outlines thereof?

I'HE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1I DALBIR SINGH): (a) to (c).
The first meeting of the Indo-Polish Joint
Commission for Economic, Trade, Scienti-
fic and Technical Cooperation was held in
Warsaw from November 2—8, 1973. Dur-
ing the session of the Joint Commission
both the sides reviewed the progrzss made
in the growth of volume of trade Setween
the two countries as well as in ~conomic
collaboration and cooperation ‘n various
fields. During the discussions, the ques-
tion of cooperation and collaboration bet-
ween the two countries regarding certaln
specialised equipments of paper machinery,
wood processing machinery and cable
making machinery was considered. The
details have not yet been worked out and
both the sides have agreed to exchange
the necessary tachnical cata pertaining to
these equipments.
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Cut in Grovad Rent in E.P.OP. Colony,
Kalkaji, New Delhi

4616, SHRI M, KATHAMUTHU: Will
the Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government have Jeciced
to cut the chargeable ground remt for
E.P.D.P. Colony, Kalkaji, New Delhi; and

(b) if so, the particulars thereof?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) and (b). The Government
has decided that for the first 30 years,
ground rent from the allottees of Chitta-
ranjan Park would be charged at the re-
vised rate of 2} per ceny of the cost of
acquisition of land plus certain incidental
charges which would be merged in the cost
of land. The rate of incidental charges
are as follows: —

Ist 200 Sq. Yds. or part thereof—
Rs. 1.50 per Sq. Yd.

Next 200 Sq. Yds, or part :hereof—
Rs. 2.00 per Sq. Yd.

Next 200 Sq. Yds, or part thercof—
Rs. 2.50 per 8q. Yd.

Next 200 Sq. Yds. or part ‘hereof—
Rs. 3.00 per Sq. Yd.

The actual cost of acquisition of the lands
in Chittaranjan Park has not yet been
finally determined. For the purpose of
recovering ground rent, the cost of the
lang would be provisionally taken as
Rs. 12 per Sq. Yard.
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Development of Model Villages

4622. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the suggestion reccived by
the Government to develop the native
villages of Victoria Cross Winners and

Param Vir Chakra Winners as model
villages has been examined by the
Government;

(b) if so, decision taken by Govern

ment in this regard; and

(c) if not, the likely date by which the
decision would be taken?

LI |
THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) o (c). In
this  connection altention is  kindly
invited to the answer given to Unstarred
question No. 4099 on the rloor of this
Sabha on 23-8-1973. Replies from some
of the State/Union Territory Govern-
ments/Administrations who were address
ed in this matter are still awaited.

Recruitment of Engineers—Civil Mech.
anical and Electrical in Regular/Short
Service Commissions

4623. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether any examination has becn
held during the current financial year for
the recruitment of Graduate Engineers—
Civil  Mechanical and Electrical—foi
Regular or Short Service Commission;

(b) if so, whether Agricultural Engine-
ering Graduates were also  allowed to
appear in such examinations; and

(¢) if not, the reasons therefor?
THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM]; (a) No, Sir.

(b) and (c). Do not arise
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Publication giving short Biographical
Sketches with Photographs of
Gallantry Award Winmers

4624. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

Government  propose 10
bring ougr a publication giving short
biographical sketches alongwith the
photographs of various Gallaniry Award
Winners from time lo time so as to give
a co-ordinated picture of the display ol
bravery in action for the peopls of thz
country in gencral and the students in
particular; and

(b) if so, the period by which a dec-
sion would be taken by Government in
this regard?

(a) whether

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) and
(b). A Pamphlet entitled ‘Honours and
Awards for Armed Forces', containing
photographs of some of the gallantry
award winners, the designs of the
decorations and the conditions of eligi-
bility was brought out by the Publications
Division of the Mmistry of Information
and Broadcasting in 1958, A revised
edition on that pamphlet was published
in 1963, The work i3 already in pro-
gress (o bring out up-to-date edition of
the pamphlet.

Shift of Regional Coal Mine Authority
Office from Nagpur to Bilaspur

4625. SHRI VASANT SATHE: Will
the Minister of STEEL AND MINES be
pleased 1o state:

(a) whether there is a move to shift the
Officc of the Regional Coal Minc
Authority from Nagpur to Bilaspur;

(b) if so, who made the proposal and

what is the rationale therefor:

(¢) whether Government have received
representations  against shifling the office
to Bilaspur; and

(d) if so. whether Government have
I taken any final decision in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b), At the time of formation of the Coal
Mines Authority Ltd., it was decided to
locate the Headquarters of its Western
Division in Madhya Pradesh having re-
gard to operational requirements and
administrative convenience, The Regional
Offices have been located at Nagpur for
administrative convenience. Necessary
offices to cater to the Mines in Central
India will be set up in Bilaspur as soon
as adequate facilities are available

(c) Yes, Sir.

(d) The Government do not consider
that there are any strong grounds to
interfere in the decigion taken by Coal
Mines Authority Ltd,

Stiy im HM.T., Pimjore

4626, SHRI VASANT SATHE: Wwill
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether he has received any memo-
randum from the Supervisors Association
of HLM.T., Pinjore about the labour
trouble in HM.T,, and

(b) if so, the reaction of Governmenl
to the points raised therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVYY INDUSTRY
(SHRI DALBIR SINGH): (a) Govern-
ment have received certain representations
from the Staff Welfare Association of
H.M.T. Pinjore in this respect,

(b) Government are actively associated
with the management in their efforts to
arrive at a ncgotiated settlement,

Per Capita Steel Consumption In India
vis-vis Other Developing Countries

4627. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) the per capita steel consumption in
India as compared to other developing
countries; and
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(b) the exient of gap between the de-
mand and the supply during 1970-71,
1971-72 and 1973 and the production of
steel both in the private and public sec-
tors as against the installed capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Accord-
ing to the U.N, Statistical Year Books
1960-1970, the apparent per capita con-
sumption of raw steel in some of the
developing countrieg including India in
1960 and 1969, was as follows:—

Country Per capita consump-
non
(Kg.)
1960 1969
India 11 11
Algeria 52 53
Brazil 41 61
Chile 70 B2
Iran 25 58
Pakistan 5 6
Philippines 16 35
Thailand 8 23
Turkey 22 27
U.S.A. 30 22

(b) The extent of gap between de-
mand and supply of stecl as reflected by
steel imports is as follows:—

Year Quantity Value
(tonnes) (Rs. Crores)
1970-71 7,06,088  149-1%
1971-72 13,82,130  244'79
1972-73 12,37,083  220° 11

(Data as compaired by D.G.CI. & S.)



89 Written Answers AGRAHAYANA 22, 1895 (SAKA) Written Answers

The production capacity and actual
from the main steel plants both in the

production
public and private sector is as collows:—

90

during the last three years

Rated Sale-
able Steel
. Capacity 1970-71 1971-72 1972-73
("oo0 tonnes)
Bhilai Steel Plant 1,965 1,549 1,568 1,746
Durgapur Steel Plant 1,239 413 432 477
Rourkela Steel Plant . 1,225 684 598 765
‘Tata Iron & Steel Co. Limited 1,500 1,37§ 1,387 1,458
Indian Iron & Steel Co. 800 523 493 347
Bokaro Steel Ltd. 1,364 .-
(In the 1st
stage)
TOTAL 8,093 4,544 4,478 4,793

*Steel making has not yet started.
Shortage of Raw Materials

4628. SHR1 G. Y. KRISHNAN. Wil
the  Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether there is a shortage of raw
materials supplied through D, G. 5. &
D.; and

(b) if so, the reasons thereof and the
steps Government propose to take in this
regard?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K
KHADILKAR); (a) Shortage of raw
materials has been felt in # number of
cases where supplies are arraaged through
the D.G.S.&D.

(b) (i) The fast growing demand for the
finished goods, inadequate allocation of
the imported quantities of the scarce raw
malerials 0 maich the requiremenis of
the maunfacturers, frequent and serious
power cuts and transport bottlenecks
appear 1o be the main reasons.

(ii) The question of shortage of raw
materials is constantly discussed with the
Indenting Departments, Ministries/
Government Canalising Agencics with
a view to sorting out and rrsolving the
preblems to the extent feadible.

4629. SHRI H. M. PATEL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have received
complaints from the Indian nationals
against the intolerant and impolite be-
baviour of the staff of the British High
Commission in New Delhi and the
Immigration Officers in London and other
British ports;

(b) whether harassment is being caused
even to suck Indian tourists and business-
:::dn who carry necessary entry permits;

(c) the reaction of Government there-
to and whether Government propose to
introduce  similar eatry permits for
British nationals coming to India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(8) and (b). Yes, Sir. Government have
received some complaints in thig regard.

(c) Government have taken up the
matter with the British authorities on a
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pumber of occasions., Mowc  recently,
the subject has raised by our Jeicgation
at the Indo—UK bilateral talks held in
London from November 20 to 21, 1973,
when deep concern was expressed at these
complaints of harassment. The British
Government have assured us that they
would look into our complaints and make
every effort to avoid giving cause for
future complaints,

About the introduction of reciprocal
restrictions on the entry of British
pationals into India, Government are cXa-
miifing various aspects of the question.

Complaint from Coir Board Employees.

4630. SHRI C, K. CHANDRAPPAN:
Will the Minister of LABOUR be pleased
to state:

(2) whether Government have receatly
received any - complaint from  the
employees of the Coir Board; and

(b) if so, the salient features thercol
and the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). lnfor-
mation is being collected and it will be
laid on the Table of the House,

Loss to Bokare

4631, PROF, MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total financial loss to Bakaro
Steel during the last three years;

(b) whether these losses will get re-
flected in machinery aod engineering
manufacturers; and

(c) if so, whether it will mecessitate
either subsidising the engineering exports
or devaluation of currency?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) Duriog
1972-73, the first year of operation,
Bokaro Steel Limited incurred a net loss
of Rs. 5.45 crores.

(b) No, Sir.
(c) Does not arise.
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Inadequacy of Staff in Rcgional Passport
Office, Bombay.

4632. PROF. MADHU DANDA-
VATE: Will the Minister of EXTERNAL
AFFAIRS be pleased to slate:

(a) whether the Regional [Passport
Ofhce at Bombay is not equipped with
adeqate staff to cope up with the grow-
ing work of issuing passports; and

(b) if so, the steps taken to increass
he staff and to provide more office space
vith a view to expediting the work?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
{(a) A work study of the office has shown
thay the existing stafl is inadequatz,

(b) Provision of additional staff and
more office space, is under urgent consi-
deration.

Supply of Raw Materials to Bokoro

Steel Plant
4633, PROF. MADHU DANDA-
VATE: Will the Minister of STEEL

AND MINES be pleased to state:

(a) whether there are difficulties in
e adequate and timely supply of raw
materials like iron ore, coal and lime-
stone required for the Bokaro Steel

‘Plant;

(b) if so, whether these difiiculties re-
sulted in mounting losses at Bokaro

Steel; and

(c) the steps taken to avoid these
losses?

THE DFPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Some difficulties were experienced by
Bokaro Steel Plant in procuring adequate
yuantitics of coking «coal reguired to
operate the first blast furnace to produce
pig iron at optimum level. This was due
to shortage of power in the [Eastern
Sector affecting production in  collieries
washeries. This affected to some extent
the operating results of the Plant,
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(¢) Arrangements have since made for
supply of requisite quantity of coal and
other raw malerials for operating the
blast furance at optimum level.

Recommendations of Indian Laboor
Cooference on Minimom Wages

4634. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) the unanimous recommendations
of the “Indian Labour Conference”
attended by the representatives of Labour,
Employees and Government, regarding
the ‘minimum wage'?

(b) whether there is any disparity het-
ween the ‘minimum wages' recommended
by this Conference and that accepted by
the Government following the publica-
tion of the Third Pay Commission's
Report; and

{c) if so, the steps proposed to remove
this disparity?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 DAL-
GOVIND VERMA): (a) Apparently the
reference is to the conclusions of the
15th Indian Labour Conference held in
1957. The relevent extract is laid on the
Table of the House. [Placed in library.
See No. LT-6040/73].

{b) and (c). In November, 1973 after
considering all the implications, Govern-
ment decided to increase the minimum
wage to Rs. 196 per month ag against the
Rs. 185 per month recommended by the
Third Pay Commission. There is no
proposal at present to make any further
change.

Reorganisation of Public Sector
Steel Plants

4635. SHRI C. K. JAFFER SHARIEF:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is any proposal under
the consideration of Government for re-
organising the public sector steel plants
by separating them from the Hindustan
Steel Limited and giving them an inde-
pendent status; and
2700 LS—4.
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(b) if so, the reasons therafor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). With the setting wup of ‘the Steel
Authority of India Ltd, (of which
Hindustan Steel Limited is now one of
the fully-owned subsidiaries), the question
has arisen whether it is necessary 10
retain Hindustan Steel Limitsd in its pre-
sent form as a mult-unit organisaton
controlling and coordinating the activities
of a number of steel plants and other
connected units under the overall super-
vision and control of Steel Authority of
India Ltd. The question of restricturing
Hindustan Steel Ltd. is, therefore, under
examination.

Selection of Stenographers for Posting
in Foreign Missions

4637. SHRI N. K. SANGHI: Will the
Minister of DEFENCE be pleased to
wtate:

(a) whether evem after Government
have made selection of Stemograpners in
the Ministry for being posted in the
foreign missions alongwith the Military
Attaches, their actual postings have not
been effected so far;

(b) the number of Stenographers who
have been selected and the reasons for
this delay; and

(c) by what time a final decision will
be taken and men posted?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c). All
necessary formalities in connection with
the postings of the selected Stenographers
belonging to the Ministry of Defence
Secretariat and the Armed Forces
Headquarters have since been completed.
The number of Stenographers originally
selected for the purpose was 17.

Arrangements are being made for
postings in the offices of Service Advi-
sers/Attaches in our Missions abroad
against the vacancies now availatle.



95 Written Answers

feeslt & wa vutill § wek 9 Wk
waw ¥« el

4638. st "Wst Al TOT AW

wte ww w41 7g T3 F U w5

(%) w1 3% qlg A FAR R}
s & FU AW & 750 AY
IqM TEAI GHS FI QAT F @ &
oI T Sam & 20,000 FAFH F
IS HI AT AHFTE ;

(&) ¥ g% afcorm &7 FmaT
THwe &9 & wrfaw 1 rfw g1 @
g A

() afzgi, a7 s s gL
TR HF AR T R AT WG
g7

YT W WA WAAT § I9-AN
(st ot gmar) o (%) ¥ (7) :
qeraar  qf@gr qar faest #
sfereat ¥ s gwatr ¥ g
qHg § FF WG AqT FAS BT OFHT
@R

WA IAE 70 w1 T A
¥ AEET YT 1972-73 I wafg
A A% qTQ STHT F wrar 7 fwwm ar
w2 AR Aufew §a d¥ =R
= faiarei, g9ar S8 & arfw
fratarst, swr@ fawml, @@
/a1 ¥ sTHAl qar frafaage saw
F wEAwEaHl # 8 wgA fqar
IAT Y | AE KT G A A R
FrAed T 2 5 wm "1 F A
Y FHY F FIOT FAWT 20,000 THFA
¥ JOOMR A #Y QT § HGaT OF
FOr &0 wfes Y g @
Foq Al A FAA K THT KT WS
gu, faa & faq sugw wrigdf
fegia dax 1 3g uw afafa &
g faar Ty 3 1

DECEMBER 13, 1978

Written Answers g6

=R ¥ wgd W ¥ Tia e F AN
#1 gyt wrt giafma v & fag
A fFrar R E

Setting up of Ordnance Factories

4639. SHRI P. GANGADEB:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government propose to set
up two Ordnance Pactories;

(b) if so, the location thereof;
(c) its financial implications; and
(d) the details about their production?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a) to
(d). The Gevernment proposes to set up
a Propellant Factory at Itarsi to meet
the increased requirements of defence
production. The rough estimated cost is
approximately Rs. 86 crores. It is likely
to go into production in 1979.

There is another proposal for setting
up a Special Steel Plant at Kanpur to
meet the requirements of Special Steel for
defence production. This project s,
however, under review,

Reguests from Russia, Czechoslovakia and
Yugosiavia to look after thelr interests in
Chlle

4640, SHRI P. GANGADEBR:
SHRI SHRIKISHAN MODI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Rumsia and Czechoslovakia
had requested India to loak after their
diplomatic interests in Chile;

(b) whether Yugoslavia had also app-
roached India to take charge of Chilean-
Yugoslav dealings; and

(c) if so, Thdia's reaction thereto?
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THE MINISTER OF STATE IN THE
MINISTRY . OF EXTERMNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) No, Sir.

(c) Government of India accepted 1be
requests of the Governments of the Soviet
Union amd Czechoslovakia under Article
45 of the vienna Convention on Diplo-
matic Relations and assumed the fuoction
of protection of the Soviet and Czecho-
slovak Embassies after receiving *he agree-
ment of the Chilean Government.

Shortage of Commercia]l Vehicles

4641. SHRI K. MALLANNA: Will the
Minister of HEAVY INDUSTRY bz pleas-
ed to state:

(a) whether a number of States are
demaunding commercial vchicles from Cen-
tral Government; and

(b) if so, the extent of their shortage
and the steps taken by Government to
mcet the demand? )

THE  DEPUTY MINISTER  IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):

(a) There have been demands from Staie
Transport Corporstions for increased num-
ber of bus chassis.

(b) The waiting period for thes= two
makes of vehicles is about 6 to 9 months
in the case of State Road Tramsport Cor-
porations as  against I4 years 1o
2% years in the case of other customers.
The manufacturers have been issued ins
tructions to meet the requirements of the
State Transport Corporations on priority
basis. Steps taken to relieve the shortage
include expansion of existing capacity,
oplimisation and commissioning of more
capacity,

Expenditure on local employees vis-a-vis
Todia-based staff in Missions abroad

4642, SHRI K. MALLANNA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the number of local em-
ployees appointed during the last two

years in Indian Missions abroad and
the expenditure incurred on account of
pay and allowances payable to them vis-a-
vis such expenditure in respect of the
India-based employees?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL 3INGH):
A statement is placed on the Table of the
House.

STATEMENT
1971-72 1972-73
1. No. off]jecal
cmployees 1719 16085
2. Expenditure on
their pay and
allowances Rs. 212 Rs, 2-05
crores cTores
3. Expenditure on
Irdia baised
oficials Rs. 4°49 Rs. 4779
crores crores
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Representaion from HM.T. Workers
and Staff Union, Hyderabad

4648, SHRI B, N. REDDY:
SHRI BIREN DUTTA:

Will the Minister of HEAVY INDUS-
TRY be pleased to siate:

(a) whether Government ieceived any
representation from H.M.T. Workers and
Staff Union, Hyderabad on the unjustified
termination of the services of three em-
ployees; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN.
DUSTRY (SHRI DALBIR SINGH)
(a) and (b). Yes, Sir. On due considera-
tion of the facts on record termination
appeared justified.

Meeting of Management of HM.T. with
Mdmud«:

4649. SHRI B. N. REDDY:
SHRI BIREN DUTTA:

Will the Minister of HEAVY NDUS-
TRY be pleased to state:

(a) whether the Management of H.M.T.
did not hold any joint meeting with the
representatives of the recognised union
even though many pressing problems wero
pending including the payment of wages
for Ist and 2nd August, 1973 when there
was lock-out and tool down strike; rnd

(b) if so, the steps taken by Central
Government to direct the managment (o
hold joint meetings and settle the mnatters?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):
(a) Management of HMTYV, Hyderabad,
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did held a few Joint meetings with the
recognised Union preceding the iockout
on the 2nd August, 1973,

(b) Does not arise.

Decline in Production of HMTV
Hyderabad

4650. SHRI B. N. REDDY:
' SHRI BIREN DUTTA:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

{a) whether there was any decline in
the production in HMTV, Hyderabad in
the months of September, and October,
1973; and

(b) if so, the reasons thercfor?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN.
DUSTRY (SHRI DALBIR SINGH):

(a) No, Sir.
(b) Does not arise.
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Demarcation of Border between India and
Burma

4653, SHRI N. TOMB1 SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there is any difference
between Burma and India in respect of
border demarcation particularly in  the
Manipur sector; and

(b) if so, the nature of such difference
and thy steps taken or being taken to iron
out the same?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The traditional bounduries
between India and Burma has been ac
cepted by both the countries. In Moarch,
1967 a Boundary Agreement was signed
between the two countries for the formal
delimitation and demarcation of this boun
dary. There is no dispute between Irdia
and Burma regarding the boundary or any
part of it. There are a few technical diffi-
culties regarding the gxact location of a
few pillars some of which pertain to the
Manipur  sector. As envisaged in the
Agreement, these differences will be settled
by negotiations between the two sarties.

Raising of Manipur Regiment

4654. SHR1 N. TOMBI SINGH: Will
the Minister of DEFENCE be pleased 1o
state:

(a) whether Government are aware
that the representation of the Manipuri

community in the fighting forces is ex
tremely poor;

(b) whether the demand for raising a
Manipuri Regiment is being reconsidered
to make up the deficiency; and

(c) if so, when Government are likely
to take a decision in this connection?

THE MINISTER OF DEFENCE (SHR1
JAGIIVAN RAM): (a) No, Sir. In fact,
the recruitment to the Armed Forces from
Manipur State during the last three years
has been higher than the representation
that this State should have got on the
basis of the percentage of their recruitable
male population in the age group of 17—
25 years as compared with the total re-
cruitable male population in the country
in the same age group.

(b) No, Sir. The policy of the Govern-
ment is not to raise any new regiments
after the name of any particular class,
creed, region or State.

(c) Does not arise.

4655, SHRI N. TOMBI SINGH: Wwill

the Minister of STEEL AND MINES be
pleased to state:

(a) the progress made in respect of
Geological Survey of Manipur;

(h) Whether a unit of the Geological
Survey of India has been stationed or is
going to be stationed in Manipur for a
comprehensive survey of the entire region
of Manipur; and

(e) if so, the main features lhereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) As =&
result of recent survey carried out by
Geological Survey of India in Manipur,
the reserves of different mineral deposits
estimated include 6.4 million tones of
Limestone (Cement and marginal grade),
and 2.5 million tones of Clays. Besides,
out crops containing chromite (with
Nickel) and salts from saline springs were
also located.
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(b) A circle office for Manipur-Naga-
Jand is functioning for the past two years
with Imphal as Head Quarters to accele-
rate the tempo of Geological Surveys and
Mineral investigation in the states of
Manipur and Nagaland:

(c) the main features of the compre-
hensive survey of Manipur during the
field season programme for 1973-74 by
G.S.I:  include Geological mapping in
different parts of the state; preliminary
investigations for Nickle, Copper, Chro-
mium and Platinum bearing  minerals;
examination for the reported occurrences
of Asbest 5, Seapstone, Precious/Indus-
trial Diar ands and Rock-salts. Progress
of drilling for Lignite in the Kangvai area
till August, 1973 was 1516.25 M. The
investigation is also proposed to be can-
tinued in 1973-74 field season.

Steel Shortage in Gujarat

4656. SHRI P. C. MAVALANKAR:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government are aware that
there is at present an acute shortage of
steel in Gujarat and that this has affected
the progress of road and irrigation works
to a large extent; and

(b) if so, the steps Government are
taking to augment the supply of steel to
Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(b). Under the present distribution policy,
there is no system of quotas of State-
wise allocations.  Supply of steel from
the main steel plant is regulated by the
Steel  Priority Committee, taking into
account availability, end use and compet-
ing demands.  Availability, however, is
short of demand in respect of several
categories.

Steps taken to meet this situation in-
clude stepping up of production by tech-
nological improvements; better industrial
relations; improved maintenance of plant
and machinery; provision of balancing
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facilities; programmes of renovation and
capital repairs; better equipment availabi-
lity; @a liberal import policy, particularly
in respect of categories tn short supply;
regulation of export and streamlining the
system of distribution.

Imputation of Motives by Pakistan to
Foreign Minis'er’s recent visit to Kabul

4657. SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have seen
press reports regarding Pakistan Prime
Minister's speeches (in November, 1973)
wherein he imputed motives to the Exter-

nal Affairs Minister’s recent visit to
Kabul; and

(b) if  so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURRENDRA PAL
SINCH): (a) Government have secn press
reports to this effect.

(b) The visit of the Minister of Ex-
ternal Affairs to Kabul must be viewed
solely in the context of developing
Indo-Afghan relations. Any other in
terpretation given to this visit is unwar-
ranted and baseless.

Training for Guerilla Warfare to
Young Men of Pakistan occupied
Kashmir

4658. SHRI S. C. SAMANTA:
SHRI R. N, BARMAN:

Will  the Minister of DEFENCE

be pleased to state;

(a} whether he is aware that Pakistan
Government are training young-men, re-
siding in occupied Kashmir, in guerilla
warfare; and

(b) in view of the fact that the objec-
tive of the Pakistani Government in im-
parting such training is to create trouble
on Indian borders and in Kashmir, the
steps being taken to ward off such possi-
bilities?
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OF DEFENCE
(a) Govern-
information in

Manufacture of the Nuclear Vessel

4660. SHRI P. M. MEHTA: Will the
Minister of DEFENCE be pleased to
slate:

(a) whether the first nuclear vessel was
manufactured in India;

(b) if so, the total cost of expenditure
involved; and

ic) the main features of the proposed
vessels?

THE MINISTER OF DEFENCE
ISHRI JAGJIVAN RAM): (a) No, Sir.

(b} and {(c). Do not arise.

C.LA. Map showing Indian Territory
as Chinese

4661. SHRI M. SUDARSANAM: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's  attention
has been drawn to a map published by
ClA. in ‘Atlas of People’s Republic of
China’ which shows some Indian Terri-
tory as Chinese; and

(b) if so, the reaction of Government
of India thereto?

THE MINISTER OF STATE IN THE
MINISTERY OF EXTERNAL AFFAIRS
({SHR1I SURENDRA PAL SINGH): (a)
Yes, Sir. The Government have seen
the publication entitled “Atlas of the
People’s Republic of China” published by
the Central Intelligence Agency in Nov-
ember, 1971, It contains several maps
of China in part or in full wherein the
India-China boundary is depicted general-
ly in accordance with our alignment of
the boundary though sections of the
boundary are shown as indefinite or
in dispute. Besides, maps carry the
legend that mpames and  boundary
representation ‘are not necessarily autho-
ritative. However, one map on page 73
in this Atlas depicts a ‘PRC interpre-
tation of China's territorial losses’ where
the 1840 and 1919 China’s boundaries
adapted from a PRC textbook. 4 Bricf
History of Maodern China, published in
Peking in 1954, are shown.  This map
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depicts the India-China boundary in
1840 and 1919 and shows some Indian
territory as part of China though the
present  India-China boundary is also
shown in an outline in accordance with
our alignment of the boundary. This
map, thus, is only a projection of China's
territorial claims as made in the text
book published in Peking in 1954,

(b) Does not arise.

Kaopur Indostries affected by Coal

Famine

4662. SHRI M. SUDARSANAM: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the whole range of in-
dustrial production in Kanpur has been
thrown into dislocation due to coal
famine; and

(b) if so, the remedial measure taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
Government have not received any report
of the whole range of industrial produc-
ton in Kanpur having been thrown imto
dislocation due to coal famine.

The production of coal is expected to
improve in the coming months with the
improvement of working conditions and
adequate power supply. The railways
are also making efforts to increase the
availability of wagons for the movement
of coal to industries. A scheme of coal
dumps which would enable more ratio-
nal utilisation of the rail transport capa-
city is proposed to be introduced soon.

PIG Iron and Allied Steel supplied to
Dadra snd Nagar Haveli

4663. SHRI R. R. PATEL: Will the
Minister of STEEL AND MINES be
pleased to state;

(a) whether Dadra and WNagar Haveli
Administration has sent their requirement
of Pig Iron and allied steel for the year
1973-74 and
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(b) the total quantity supplied to them
up to the 30th November, 1973?

THE DEPUTY MINISLER IN 1no
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Coal Supply to Dadra and Nagar Haveli

4665. SHRI R. R, PATEL:
SHRI D. P. JADEJA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware that
there is an acute shortage of coal in the
Union Territory of Dadra and Nagar
Haveli due to which many small scale in-
dustries have been closed down; and

(b) if so, what action Government are
going to take to supply adequate guantity
of coal to that Territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The con-
sumption of coal in Dadra and Nagar
Haveli is very small. The Government
have not received any specific complaint
of shortage of coal in the Union Territory
of Dadra and Nagar Haveli.

(b) Does not arise.

Execution of order placed by Bokaro
Steel Limited by Heavy Engineering
Corporation Ltd.

4667. SHRI E. V. VIKHE PATIL: Will
the Minister of HEAYY INDUSTRY be
pleased to state:

(a) the nature and total value of orders
received from Bokarp Steel Limited which
are pending executing beyond the speci-
fied dtate by the Heavy Engineering Cor-
poration Ltd. together with the original
target agreed to for each order;

(b) the reasons for
agreed dates; and

non-adhering to

(¢} when these over-pending orders are
likely to be executed fully?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) As on
1-11-1973 Heavy Engineering Corporation
have still to supply about 7500 tonnes of
equipment of the value of about Rs. 11
crores for the 1.7 million tonne stage of
Bokaro. For the 2.5 million tonne stage
of Bokaro, HEC have still to supply about
3500 tonnes. HEC should have completed
the delivery of equipment for the 1.7
million tonne stage of Bokaro by the end
of 1971. The delivery of ¢cquipment for
the 2.5 million tonne stage of Bakaro
should have been completed by Septem-
ber, 1973.

ib) The following reasons were pri-
marily responsible for the agreed «ates
not having been adhered to:

(1) Low productivity;

(2) Castings and forgings not being
available in adequate gquantity;

(3) Delay in the procurement ‘and
supply of imported components
and completing parts.

(4) Restriction in power supply.
(5) Unsatisfactory industrial relations.

t¢) The pending orders for the 1.7
million tonne stage of Bokaro are expect-
ed to be completed by March, 1974 and
for the 2.5 million tonne stage of Bokaro
by June, 1974.

Introduction of Incentive Schemes by
Heavy Engineering Corporation

4668. SHRI E. V. VIKHE PATIL: Will
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the Heavy Engineering Cor-
poration has introduced inventive schemes
fully in all the three plants viz., Foundry
Forge Plant and Heavy Machine Tools
Plant and Heavy Machine Building Plant;
if so. since when;

(b) the muain features of the inventive
scheme and the results achieved so far;

(c) whether there have been any com-
plaints by the workers about the manner
of its implementation in,these plants; and

(d) if so, the manner in which
complaints have been disposed of?

these

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes Sir. An
incentive scheme is in operation in all the
three plants of Heavy Engineering Corpo-
ration from April, 1972.

(b) The time allowed for different ope-
rations has been fixed and the worker is
paid for the time saved by him on these

operations, Standard hourly rates have
been fixed for calculation of incentive
bonus. A ceiling of 60 per cent of Stan-

dard Basis Wages has been placed on the
possible earnings of direct production
workers by way of incentive bonus in-
direct workers, such as, supervisory  staff
Crane drivers, Riggers, etc., are entitled
to bonus at the rate of B0 per cent of the
average bonus earned by the direct pro-
duction workers supervised assisted by
them. The scheme has resulted in
improvement of productivity and in the
stearmining of shop floor control.

(c) Government are not aware of any
complaints by the workers of HEC about
the manner of implementation of the
incentive scheme in the plants.

(d) Does not arise.
Working of Foundry Forge Plant

4669. SHRI E. V. VIKHE PATIL: Will
the Minister of HEAVY INDUSTRY be
pleased to state;

(a) whether the Foundry Forge Plant is
working to its optimum capacity; if mnot,
the reasons therefor;

(b} whether it has been able to meet all
the requirements of castings, forgings of
the Heavy Machine Building Plant, Heavy
Machine Tools Plant ‘and other heavy
enginering industries; and

¢y if not, the number and value of
orders which remain to be executed be-
vond the schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DAILBIR SINGH): (a) No, Sir.
The main reasons which have prevented
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FFP from working to its optimum capa-
city are;

(i) acute power shortage;
(ii) low productivity; ‘and

(iii) inadequate jobs for certain load
centres.

(b) It has nol been possible for FFP
to meet the full requirements of HMBP
but with the restoration of the power cuts,
the position has improved considerably.

(¢) Information is being collected and
will be laid on the Table of the House.

Working of Heavy Maching Tools Plant

4670. SHRI E. V. VIKHE PATIL: Wil
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the Heavy Machine Tools
Plant is working to its optimum capacity;
if not, the reasons therefor; and
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(b) the number of machine tools pro-
duced by the Plant during 1971-72, 1972-
73 and April to  October, 1973
logether with tonnage, percentage of in-
digenous content and value thereof, year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No Sir. The
main reasons for t.hc plant not working to

s optimum capacity are

(a) inadequate supply of quality

casting;

(b) Acute power shortage;
(c) low productivity.

(b) The production of the plant during
1971-72, 1972-73 and April—October,
1973 in terms of Nos. of machines with
tonnage, value and percentage of indigen-
ous contents is as follows:—

—— e ——

Percentage
Period No. of Value of indig-
Machines enous
(Tonnage) (Rs.inlakhs) contents
1971-72 L 20 Nos. 126-26 5074
(741 'T)
1972-73 22 Nos, 131°02 54.04
(640 T)
April—Qctober, 1973 . 9 Nos. 5612 60
(410T) (approximate)
. Registered Unemployed in Delhi employed (maltriculate and above) regis-

4671. SHRI E. V. VIKHE PATIL: Will
the Minister of LABOUR be pleased to
state:

{a) the total number of educated un-

tered with the Employmeat Exchanges in
Delhi from 1st January to 31st October,
1973, exchange-wise; and

(b} the number of jobd provided during
this period, exehange-wise?
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available information which relates to the

MINISTRY OF LABOUR (SHRI BAL  period 1-1-1973 to 30-6-1973 is given in
GOVIND VERMA): (a) and (b). The the statement attached.
Statement
Name of the Employment Exchange Number of educated* |0b-
seckers
Registered  Placed in
during 15t  employmen'
January—  during 1st
joth June, January—
1973 3oth June,
1973
1. Professional & Executive Exchange, Arab-Ki-Sarai 4,614 512
2. Employment Exchange, Daryaganj, Delhi . 29,869 1,750
3. Employment Exchange (Technical), Pusa 1,686 234
4. Employment Exchange, Curzon Road, New Delhi 3,473 112
5. University Employmtnt Information & Assistance Buresu,
Detlhi . C e e, 1,624 156
6. University Employment Ini'omatzon & hsslsum:c Buﬂ:au,
Jamia Millia Islamia . . 410 54
7. Zonal Employment Exchange, Subzimandi 31 2
8. Zonal Employment Exchange, Shahdara 54 9
9. Zonal Employment Exchange, Pusa 29 3
10. Employment Exchange, Delhi Cantt. 59 4
11. Special Empla) ment Exchange :‘cr Physna.l by Hmduppad
Delhi 190 65
'I'om:. . . 42,039 2,901

'Mamcu.la:cs and above.
NoTe :—1.

Data relating to educated job-seekers are being collected from the Employ-

ployment Exchanges at half-yearly intervals ending 3oth June and 3jist De-

cember each year.

2. All the educated job-seekers registered with the Employment Exchanges are

not necessarily unemploved.

Steel Rolled Products from USSR
Earmarked for West Bengal

4672, SHRI R. N. BARMAN: Will the
Minister of STEEL AND MINES be
pleased to state the quantity of steel
rolled products proposed lo be imporled
from Russia, and the quantity of it 1o be
carmarked for West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): Hindustan
Steel Limited have recently entered into
contract for import of 30,000 tonnes of

steel from USSR during 1974. Imporied
steel is supplied against Release Orders
issued by Chief Controller of Imports &
Exports under Import  Trade Control
Policy for actual users and registered ex-
porters und is not specifically earmarked
for any State.

Interin Wage Increase for Coal Mines

4673. SHRI R. N. BARMAN: Will the
Minister of LABOUR be pleased to state:

(a) the category of coal mines who will
be benefited by the recent interim wage
increase of Rs. 39 per month; and
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(b) the salient features of the benefit of
nterim wage increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The interim re-
lief is payable to the workers covered by
the recommendations of the report of the
Central Wage Board for the Coal Mining
Industry.

(b) The relief
November, 1973,

is payable from 15th

Minimum Wage for Agricultura]
Labourers '

4675. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR be pleased to
refer to the reply given to Unstarred Ques-
tion No. 617 on the 15th November, 1973
‘and state:

(a) whether the minimum wage ranging
from Rs. 3.50 to Rs. 5.15 per day fixea
for unskilled agricultural labourer has
been fully implemented in the Union
Territories;

(b) what penalties have been awarded
for violation of the provisions regarding
the fixed minimum wages;

(c) the mechanism for ensuring imple-
mentation and stopping violation and the
effect thereof;

(d) the States which have fixed mini-
mum wages alongwith the mechanism for
strict implementation and penalising vio-
lation and to what effect; and

(e) the steps being taken to ensure the
fixing of wages and their strict implemen-
tation and penalisation of violation
throughout the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
minimum wage ranging from Rs. 3.50 to
5.15 per day notified by the Central Gov-
ernmene is ‘applicable to employment in
agriculture in respect of which the Cen-
tral Government is the ‘appropriate
Government’ e.g. employees in agricul-
ture carried on by or under the autho-
rity of the Ministries of Defence, Food
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and Agriculture, Works and Housing
(Directorate of Horticulture and C.P.W.D.)
and Archaeological Survey of India. The
officers of the Central Industrial Relation
Machinery carry out inspection and en-
forcement work and take legal action as
provided in the Act against the defaulling
employers. Information regarding cases
of violations, if any, is being collected
and will be laid on the Table as soon as
it is available.

(d) and (e). The State Governments and
the Union Territories fix minimum wages
for employments in agriculture to the
exlent they are the ‘appropriate Govern-
ment’. They are also responsible for en-
forcement and for taking action against
the defaulting employers. The available
information regarding wages notified by
the State Governments and Union Terri-
tories is published in Table 4.11 of the
publication ‘Indian Labour  Statistics,
1973' brought out by the Labour Bureau,
Simla.
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Lead Deposits in  Darjecling

4678, SHRI RAJDEO SINGH: Wil
the Minister of STEEL AND MINES be
pleased to state:

(a) whether the Geological Survey of
India bas identified vast reserves of lead
ore in the Gurubhatra area of Darjeeling
District of West Bengal;

(b) whether the lead deposit runs into
Sikkim and Bhutan;

(c) whether the new found ore has a
higher metal content and is of superior
quality; and

(d) whether this new find of lead are
will meet our total needs?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEY PRASAD)- (@) The

Bengal. Surface and sub-surface investi-
gations show the presence of three lodes
within a 200 M. wide zone, The thick-
ness of the lodes ranges from 1 to 10
metres and the lodes have an aggregate
strike length of 3.5 KM. Results of core
samples indicate 3 tw 10 per ceat com-
bined lead and zinc.

(b) It is not certain if the same minera-
lised zone rmens into Sikkim and Bhutan.
However, Copper-Lead-Zinc Mineralisa-
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tion has been located at
Sikkim and lead-zinc mineralisation at
Genekha (with more than ten per cemt
combined lead and zinc) in Bhutan,

(¢) and (d). Overall conclusion can be
arrived at only after completion of the
invesligation now in Progress.

Rangpo in

Production of First Blast Furnace of
Bokaro Steel Plant.

4680. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Bokaro's first blast furnace
has exceeded 5 lakh tlonnes production
mark since it was commissioned in
October, 1972;

(b) whether Bokara has sold so for
over 4.53 lakh tonpes of pig iron valued
at Rs, 14.50 crores; and

(c) if so, whether it has passed the
stage of teething trouble?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir. The production of pig irom till the
end of November, 1973 exceeded 7 lakh
tonnes:

(b) Yes, Sir. Upto end of November
1973 Bokaro Steel Plant had sold 753,968
tonnes of pig iron valued at Rs. 32.69
Crores.

(c) The performance of the blast
furtace so far has been satisfactory amd
there has been no serious trouble in
operation. It i8 hoped that the furnace
will stand up to integrated operalion of
the steel plant equally well.

Development of a Prototype Instrement
by Instrument Resemrch and Develop-
ment Establishment at Debradun

4681, SHRT RAJDEO SINGH: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether the Instruments Research
and Development  Establishment  at
Dehradun has developed a prototype of

DECEMBER 13, 1973

Written Answers 124
an instrument which will cnable the
Defence services personnel to see clearly
at night;

(b) if so, whether this image intensify-
ing device has been given any name;
and

(c) whether this new developed device
will be an addition to the defence services

or merely a substitution for imported
one?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA); (a) The
prototypes are in the developmental
slage.

(b) No, Sir.

(c) After the device has been success-
fully developed, it will be an addition to
the Defence Services.

Nationalisation of Sieel and Non-Ferrous
Industries.

4682. KUMARI KAMLA KUMARIL

Will the Minister of STEEL AND
MINES be pleased to state:
(a) whether Government are actively

considering the proposal of nationalisa-
tion of those steel and non-ferrous indus-
tries, the capital investment of which is
more than Rupees 10 crores; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA); (a) No, Sir.

(b) Such a measure is not considered
necessary at present.

Gage Board for Employees In Large
Indnstrial  Houses.

4683. KUMARI KAMLA KUMARIL
Will the Minister of LABOUR be pleased
to state.

(a) whether
constitule a

Government  propose to
new Wage Board for the
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-employees working in large industrial
houses; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
“GOVIND VERMA): (a) and (b). There
is no such proposal under consideration,

‘Nationalisation of Aluminium Industries.

4684. KUMARI KAMLA KUMARIL:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whethey Government are consider-
ing to nationalise the Aluminium indus-
tries; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHR1 SUKHDEV PRASAD): (a) and
{b). There is no proposal lo nationalise
aluminium industry. The production of
-aluminium is included in Schedule ‘B’ to
the Industrial Policy Resolution  1956.
Accordingly, a role is visualised for the
privale sector in the indusiry.

Malangtoli Iron Ore Project

4685. SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be
pleased to state the progress made on
Malangtoli Iron Ore Project und the
future plans about the project?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The drill-
ing and other prospecting work of iron
ore deposits in three areas of Mlalung-
toli iron ore deposits by National Mineral
Development Corporation are in progress.

Recommendation of N.L.C. on Forming
of Industrial Relation Coanclls and Recog-
pition of Trade Unions

4686. DR. H. P. SHARMA: Will the
Minister of LABOUR be pleased to state:

(a) the progress so far made in the im-
plementation of the Report of National

2700 LS—5. 7'“

Labour Commission, especially with re-
gard to forming of the Central and
State Industrial Relations Councils and
the compulsory recognition of the trade

unions fulfilling the specified conditions;
and
(b) whether opinions from different

State Governments have been received m
regard to these issues and if so, the parti-
culars thereof and Government's re-
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Action has so
far been completed in respect of 219 out
of 300 recommendations of the National
Commission on Labour. As regards the
recommendations for the setting up of In-
dustrial Relations Commissions at the
Centre and in the States and compulsory
recognition of unions, Governmen ‘are,

at present, finalising proposals for a
comprehensive law on Industrial Rela-
tions in the light of the discussions held

and opinions expressed so far on these
and other recommendations.

(b) The views of the State Govern-
ments have been sought at a number of
In addition to the 29th Session
of the Standing Labour Committee, at
which the representatives of the State
Governments were present, the recom-
mendations were also discussed at the
State Labour Ministers' Conference held

in May, 1972.

meelings.

Issue of Licences for Setting Up Plants
for Manufacture of Small Tractors and
Tillers

4687. DR. H. P. SHARM._-\: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) the number of firms to whom licen-
ces have been issued for setting up plants
for 'manufacturing’ small tractors and
power tillers and in what stages of deve-
lopment their projects stand at presen
and
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(b) the production capacity of small
tractors and power tillers contemplated at
the end of the fourth plan and the pro-
posed additional capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
Five parties have been licensed for the
manufacture of small tractors (upto
25 HP)., covering g total capacity of
56,000 Nos. per annum and six units have
been licensed for the manufacture of
power tillers for a total capacity of 40.000
Nos. ,per annum.

As regards tractors, only one unit is
in production at present. The remaining
four units are likely to commence pro-
duction in the course of the next three
years. As regards power tillers, three
units are in production and the re-
maining three units are also expected to
po into production during the next 2-3
years.

No additional capacity for either small
tractors or power tillers is proposed to be
hicensed.
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Noo-availability of Scrap for Steel
Re-rollers
4694, SHRI NAWAL KISHORE

SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether a large number of steel
re-rollers, particularly in the small sector
are suffering because of the non-avail-
ability of scrap;

(b) if so, whether it is largely due to
the fact that 96 scrap re-rollers of the
S.R.M.A. get a major share at the cost
of 1000 others; and

ic) if so, the steps contemplated to

meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Re-
rollable scrap ‘availability is at present
short of demand and this may be affecting
the steel re-rollers.

(b) and (c). It would not be correct to
say that this is largely due to the scrap
re-rollers of the SRM.A.  getting a
major share.

India’s Share in Expenditure on Peace
Forze in Middle East

4695. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether estimates for the expendi-
ture to meet the requirements of Peace
Force for Middle Easy bave since been
prepared;
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(b) if so, the estimated contribution
which India will have to pay and the
mode of payment thereof; and

(c) the extent to which India will be
in a position to keep a watch on the ex-
penditure?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
Yes, Sir. The Secretary General has
presented an estimate of US $ 30 million
for the operation of the United Nations
Emergency Force in the Middle  East
from 25th October, 1973 to 25th April,
1974, This figure is still to be approved
by the United Nations General Assembly.

(b) According to estimates adopted in
the Financial Committee of the United
Nations General Assembly, India's con-
tribution will be US $72,144. Payment
will have to be made in US dollars or in
any other currency acceptable to the UN
for this purpose.

(c) Indfa, as a member of the United
Mations, is entitled to take part in all
discussions on the financing of the UNEF.
Ag such India will be able to participate
in all decisions relating to the financing
and can thus keep an eye constantly on
the expenditure for the Force.
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Grant of Passpors to Shri Ashok
Solomon imvolved im criminal cases

4698. SHRI B. R. SHUKLA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Shri Ashok Solomon who
was recently arrested in Delhi in con-
pection with hashish case, mamaged to
secure passports to go abroad four times
since 1968 although he was on bail in
connection with some criminal cases
pending against him; and

(b) if so, the reasons for permitting

him to leave India during the pendency of
investigation for trial against him?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). It is not true that Shri Ashok
Solomon has been given passport facilities
to travel abroad after his involvement in
a criminal case was brought to our motice
by the Delhi police authorities on
15-11-1973,

The facts of the case are that Shri
Solomon had applied and received an
Indian passport in July, 1968 on the basis
of a duly verified passport ‘application
which was complete in every respect
Shri Solomon subsequently in July, 1971,
applied for the renewal of his passport
and since there was nothing adverse
against him his passport was renewed till
July, 1974 (final).

Now that Shri Solomon’s involvement
in a criminal case has been brought to
our notice by the Delhi police authori-
ties, we have issued necessary instructions
to all amthorities concerned that he
should not be given any passport facilities
without prior clearance from this Minis-
try.
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Setting up and Expansioa of Zinc Ore
Mines

4703. SHRI PRABHUDAS PATEL:
SHRI V. MAYAVAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have sanc-
tioned a huge sum for the development
of mew zinc ore mines at various places
in the country;

(b) if so, the main features of the pro-
posed scheme; and
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(c) the names of mew prejects that are
likely to be set up and those to be cx-
panded?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to (c)
Appmﬁlhasbaen-mdadiothlim
dustan  Zinc Ltd., Udaipur, for opening
up a mew lead-zinc mine at Balaria
(Zawar area in Rajasthan) with corres-
ponding . facilities for ore bepeficiation at
an estimated cost of Rs. 11.61 crores.
The mmpnny‘stinc'sﬁh:rnlbebu‘i
(near Udaipur) is in the process of being
expanded from 18,000 to 45,000 tonnes
per annum. The zinc concentrates to be
produced from the mine will meet the
bulk of the requircments of the expanded
smelter,
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Sanctions has also been issned to the
company for incurring an expenditure of
Rs. 198 crores towards the initial deve-
lopment of the lead-zinc ore deposits at
Rajpura-Dariba  (Rajasthan). This pros-
pect is likely to sustain daily ore produc-
tion of about 3,000 tonnes.

Further, the company is getting a
techno-economic  feasibility report pre-
pared for developing the lead-zinc ore
deposits in  Baroi and Zawarmala
(Zawar area, Rajasthan). This report is
likely to be ready early in 1974.

The company also plans to study the
feasibility of setting up a new  Zin¢
smelter and other ‘ancillary facilities
based on the ore deposits in Rajpura-
Dariba, Baroi-Zawarmala, efc.

Indo-French Relationg

4704. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is great improve-
ment in relations between France and
India; and
(b) if so, in what way France agreed to
belp India?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS.
(SHRI SURENDRA PAL SINGH): (a)
Relations between India and France
continue to be very friendly and efforis
are constantly being made on both sides-
to promote and strengthen them.

(b) There has been a steady growth in
economic cooperation and collaboration
between Indfa and France. During his-
recent official visit to India from the 16th
to the 19th November, 1973, the French
Finance Minister, Mr. Valery Giscard
d’Estaing, foresaw greater French parti-
cipation in Indian development projects,.
particularly offshore oil prospecting and
fertilizer production,

Supply of Defence Equipment to India by
France

4705. SHRI PRABHUDAS PATEL:
Will the Minister of DEFENCE be:
pleased to state:

(a) whether India has requested France
to help in regard to the supply of de-
fence equipment;

(b) if s0, to what extent
agreed to help; aad

(c) whether any agreement has been
signed?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) to (c).
While procurement of certain Defence
equipments from France and manufac-
ture of some Defence equipments in
collaboration with French assistance is
under consideration of the Government,
no finality has been reached in regard to
these items and it will not be in public
interest to disclose the details thereof,

they have

Army Oficers more Prome to Heart
Adtncks

4706 SHRI P. A. SAMINATHAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it has been stated in a Press
report that Army Officors are more prone
to beart attacks;
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(b) if so, how far this is true; and

(c) what sicps arc being taken in this
regard? i

THE MINISTER OF DEFENCE
(SHRI JAGJIIVAN RAM): (a) and (b)
No such Press report has come to Govern-
ment’s notice. It is, however, tme that the
incidence of Ischaemic Heart Disease
(beart attack) is comparatively higher
among officers than among Junior Com-
misgioned Officers and Other Ranks,

(c) Appropriate measures are being
taken, e¢.g, stress on proper exercise
medical examination at regular intervals
and general bealth education on preven-
tive aspects of heart disease.

Indo-British Talks in Lomdon

4707. SHRI P. A. SAMINATHAN:
SHRI SHIV KUMAR
SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indo-British talks held
in London in November, 1973 entered
into the final round of talks; and

(b) the broad outlines of the topics dis-
cussed and the decisions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The anoual Indo-British bilatera] talks
were held in London from 20 to 22 Nov-
ember, 1973. These talks, at the official
level, take place at roughly annual inter-
vals and are held altermately in Londom
and Debhi.

(b) The talks covered a general re-
view of recent major world develop-
ments, the situation in the sub-continent
and nocighbouring areas, and bilateral
matters, Much time and attention was
devoted to discussion of bilateral matters,
more particularly problems relating to
visitors' entry into UK and immigration.
Ths British Government agreed to look
into their current procedures for the
grant of entry certificates with a view to

.
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rationalising them. They showed great
understanding for India’s economic prob-
lems, particularly in regard to her trade
with the EEC and cvinced interest in in-
ration. A copy of the Press relcase issued
at the end of the talks is placed on the
Table of the House. [Placed i Library-
See No. LT-6003/73].

12.00 hrs.
RE. ADJOURNMENT MOTION

SHR] JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have given potice of an
adjournment motion about the failure to
protect the minorities in the country., It
has alrcady taken seven lives and hund-
red people have been stabbed.

MR. SPEAKER: I have already given
a ruling. =

SHRI JYOTIRMOQY BOSU: We waat
to press the adjournment motion. The
Government bave failed to protect the
minorities, I have given notlice of an
adjournment motion in writing.

MR. SPEAKER: Your giving notice in

writing does pot guarantee that 1 give
consent.
SHRI JYOTIRMOY BOSU: May &k

read it out?
MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: The rules
give me some rights.

MR. SPEAKER: Do not bring it every
day.

SHREI JYOTIRMOY BOSU: If every
day the minorities are killed and the
Government fails to protect them, we
have to bring it before the House....
(Interruptions)

MR. SPEAKER: I have given my
ruling. It is a law and order subject.
I have not called any member. I am not
allowing any member o raise it.

I bave made the position clear, I am
not allowing any member.
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SHRI H. N. MUKERJEE (Calcutta-
North-East): Sir, you have very Kkindly
permifted me to make a submission.

While we all appreciate that the law-

apd order as such falls within the ambit
of the State Legislature, the fact of com-
munal disturbances leading to a disturb-
ance of national integration which comes
very definitely within the jurisdiction of
this House and the breaking out of com-
munal disturbances very near the capital
city of this country along with communal
and quasi-communal disturbances in other
parts of the coumtry happenimg at the
of our discussion and, to that extent, I
foel that even though this particular
metion howsoecver worded might not be
amenable to the kind of rules and con-
wventions we have, at least we should have
2 discussion on this matter.

SHRI VIKRAM MAHAJAN (Kangra):
‘We are equally concernnd with the dis-
torbences that are takimg place in  the
country. But there are some parties
wiich are interestod in creating disturb-
ances. It is purely a law and ocder prob-
lem. An effort is being made to give it a
commmwna] tinge so that they can bring
it within the ambit of fhis Fouse. I sub
mit, it is purely & law and order problem
which comes within the jurisdiction of
the State Govertment and the State
Assembly. By giving it a communal
tinge, they cannot make it a national in-
tegration problem and ask the House to
sit on it. This is 2ot a problem for this
House to discuss. It is purely a haw and
order problem and, therefore, only the
State Governmest i competent to deal
with it.

ot 7y fd (7iw7) : weuw
AT, T W X ST W g
F e, 193 agw ¥ wY ¥ wgHITTT
fané sifz & =g« Tage & a3 §,
arwcifas 34f F a F g9 AT & )

MR. SPEAKER: Yesterday, these two
motions came. One was about the inter-
-State boundary dispute. Yesterday I said

=y
I would allow a discussion on the inigr-
State boundary dispute. In the present
case—he has brought it again teday—i
made a very clear observation that so far
as violence and law and order are con-
cernod, it is a State matter. So far sa this
question of commupal disturbances is cos-
cerned, I do not deny any discussion om
that,

As regards violence and law and order,
in that case, as you have rightly observad,
we have been allowing Calling Atiention,
we have been allowing discussion om  it,
not in the form of an j
motion, because, in that case, as this has
happemed in a State, all that the Minister
cam ceme out with a statement is just the
the reproduction of infermation that he
gets from other sources. But on this
specific issse about the commumal dis-
turbances, 1 would ask the Home Minis-
ter to come Ot with 4 statement some-
time.

AN HON. MEMBER: When?

MR. SPEAKER: Today or as early as
possible.

SHRI JYOTIRMOY BOSU: Why mot
a discussion under rule 1937

MR. SPEAKER: But in that discussion
you wifl have to be very careful. But you
are pever; that is the reason I am afraid
of you.

SHRI JYOTIRMOY BOSU: This is
rather uncalled for, Sir. 1 am very care-
ful.

MR. SPEAKER: You will have to
convince me sometimes. So, that is the
position. 1 made it very clear yesterday.

SHRI JYOTIRMOY BOSU: What
about discussion under rule 1937

MR, SPEAKER: W shall sce later
on. We cannot have discussion wunder
role 193 twice a week, We ghall see. I
cannot assure you.

SHRT JYOTIRMOY BOSU: Sir, 1
want to make a submission. You have
made some adverse comments about me. .
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MR. SPEAKER: That is not meant to
be taken in a scrious mmnmer. Sometimes
we make friendly remmrks.

ft sigt yow g (W)
wenw  woww, § wer F wpufy ¥
s W § fe @ 9 A W
WS w1 O w W
s
MR. SPEAKER: I am thinking of
keeping all treublesome members at a

distance from mel He is very ngar me.
You ‘are just opposite. please sit down.
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SHRI JYOTIRMOY BOSU: One sub-
mission, Sir. Please allow a discussion
under rule 193 because seven lives have
been Jost and busdreds bave been astab-
bed. 1If you cammot fix it this week, we
can bave it on Monday. 1 want an awmr
ance from you.

MR. SPEAKER: We have to abide by
the rules.

Papers to be laid on the Table,

12.13 b

PAPERS LAID ON THE TABLE

ANNUAL  ADMINISTRATIVE REPORT AND
REPORT ON WORKING oF MRIPC AnND
MRTP Act ror THE yEAR {972

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay om the
Table:— )

(1) A copy each of the fallowing
papers under section 62 of the
Monopolies  and Restrictive
Trade Practices Act, 1969:—

(1) Annual Administrative Report
on the working of the Mono-
polies and Restrictive Trade
Practices Commission for the
period 1st Januwary, 1972 to
31st December, 1972.

(i) Report on the working and ad-
ministration  of the Monepo-
lies and  Restrictive Trade
Practices Act, 1969, for the
period Ist January, 1972 o
31st December, 1972,

(2) A statement (Hindi and English
versions) explaining the reasons
for mot laying simultaneously
the Hindi version of the above
Reports.

[Placed in Library. See No. LT-5982/
73].
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on the
Table:—

! (I) A copy of the Coal Mines
Labour Welfare Fund (Third
Amendment) Rules, 1973 (Himdi
and English versions) published
in Notification No. G.S.R. 1180
in Gazette of India dated the
27th October, 1973, under sub-
section (3) of section 10 of the
Coal Mines Labour Welfare
Fund Act, 1947.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Notifi-
cation.

[Placed in Library. See No. LT-5981/
73].

12.13% hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I bave
to report the following messages re-
ceived from the Secretary-General of
Rajya Sabha:—

(i) “In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to inform the
Lok Sabha that the Rajya Sabha, at its
sitting held on the 1l1th December,
1973, agreed without any amendment
to the Alcock Ashdown Company
Limited (Acquisition of Undertakings)
Bill, 1973, which was passed by the
Lok Sablbra at its sitting held on the
6th December, 1973."

(ii) ‘1 am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting heli on Wednesday, the
12th December, 1973, adopted the
following motion in regard to the pre-
sentation of the Report of the Joint

DECEMBER 13, 1973 Committee on Public
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Committee of the Houses on  the
Adoption of Children Bill, 1972:—

“That the time uppointed for the

preseniation of the Report of the

© Joint Committes of the Houses

on the Adoption of Children

Bill, 1972, be further extended

up to the last day of the Eighty-

ninth Session of the Rajya
Sabha.” *

12,14 hrs.

COMMITTEE ON PUBLIC
" UNDERTAKINGS

FORTY-SECOND REPORT

SHRI NAWAL KISHORE SHARMA
(Dausa): I beg to present the Forty-
second Report of the Committee on
Public Undertakings regarding actiom
taken by Government on the recommen-
dations comtained in their Twelfth Re-
port on Food Corporation of lndia.

SHRI JYOTIRMOY BOSU (Diamond
Harboar): On a point of order. -What
has happened to my privilege motion?- {
have been imtimated by your Secretariat..

MR. SPEAKER: There is no questisn
of privilege. I want to tell you once
and for ull that in  the case of such
matters, when a member is not satisfied
and I find something incorrect in the
statement—it is not a question of privi-
lege at all—it is referred to the Minister
under Direction 115 and!h:rmot’ the
procedure follows.

SHRI JYOTIRMOY BOSU: Let me
raise the matter, Sir....

MR. SPEAKER: You are trying to
make fun of this privilege motion every-
day. It is not so cheap.

SHRI JYOTIRMOY BOSU: 1 have
been intimated by your Secretariat that I
shall be able to make a submission when
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Tyre Factory, Bombay (Statt.)

it comes to item 6A. I want to make out
my.case. Then you can ask the House.

MR. SPEAKER: Let him make the
sisiement.

SHRI JYOTIRMOY BOSU: Privilege
motien, according to your Direction..

MR. SPEAKER: I do not hold it as a
privileges motion.

1216 hre.

STATEMENT RE: STRIKE IN CEAT
TYRE FACTORY, BOMBAY

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Regarding the
strike in the Ceat Tyre Factory, Bombay
I said that T would ascertain the facts.
According to the information avail-
able. . ..

MR. SPEAKER: You may lay it on
the Table of the House.

SHRI BALGOVIND VERMA: Sir, I
lay the statement on the Table of the
House.

Statement

On December 3, 1973 Shri Dinen
Bhattacharyya drew attention to the strike
in the Ceat Tyre Factory, Bombay. I had
said that 1 would ascertain the facts.
According to the information made avail-
able by the Government of Maharashira,
which is the appropriate Government in
this’ case, there is complete strike in this
unit from November 12, 1973, involving
1200 workers, The immediate cause of
the strike was the disciplinary action by
the management against Shri Bharucha,
an office bearer of the union, who accord-
ing to the management was responsible
for acts of indiscipline and is also alleged
to have abused the Supervisors and officers
on October 14, 1973. There were also
acts of alleged go-siow and. indiscipline in
the Fruck-Tyre Building Deptt. of the
Company  employing abost 100 workers
for sometime in the past. The strike

inaccurecy in
Information given by Miniscer
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from November 12, 1973 was preceded
by a sit down strike by the workers in
the truck-tyre department om October
25, 1973, and token strike by all the
workers in the Factory on October 29,
1973, in support of their demand con-
cerning withdrawal of charges against
Shri Bbarucha. The State Industrial Re-
lations Machirery is looking into the
matter.
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SHRI DINEN BHATTACHARYYA
(Serampore): The only information I want
to know from the Minister is whether
the Centre considers the necessity to
seitle the matter.

MR. SPEAKER: The statement has
been laid.

SHRI DINEN BHATTACHARYYA:
There is 2 great dearth of tyres and the
foreign company is doing all this mis-
chief.

12.17 hrs.

STATEMENT BY MEMBER RE:

ALLEGED INACCURACY IN

THE INFORMATION GIVEN
BY THE MINISTER

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): On the 28th September, [
gave notice and it is upto you and the
House to decide.

Under Rule 222/223 of the Rules of
Procedure, 1 hereby scek the conmsent of
the Speaker to raise a question involving
a breach of privilege of the House. Facts
of the case are as follows:—

On Bth December, 1972 while replying
to Starred Question No. 370 on the dis-
parity of pay scales and conditions of
service of the two classes of Income Tax
Officers Shri K. R. Ganesh stated the
following: '

“SHRI K. R. GANESH: The bon.

Member has asked three questions.

First, he has asked whether the PAC

had recommended the abolition of Class
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I1 officers’ cadre in the Income Tax
Department. [ am informed that the
PAC did recommend this, but the De-
partment later on discussed it with
the PAC and the PAC was persuaded
to withdraw this position.”

I may point out here that the PAC did
not make any such recommendation nor
they were persuaded to withdraw any-
thing because that does not arise at all.

In this connection, T am quoting the

relevant recommendation from the 29th
report (4th Lok Sabha) of the PAC
(1967-68), page 29, para 2.41 which

reacls as follows:—

“The Committee feel that one of the
reasons for declining standards of out-
put in the Department is due to an im-
balance in the service conditions of
employees of the Income-tax Depart-
ment. A note has been submitted by
the Chairman of the Board of Direct
Taxes which is appended to this Report
(Appendix V). The Committee is sure
that Government will examine the
suggestions contained in the note and
take suitable action on it.”

From the above you may please see
that the Minister has misled the House.
not withholding the information, but he
has deliberately misled the House and
by his utterances, also lowered the Public
Accounts Committee in the eyes of the
people. I may mention here that very
recently, while as a Member of the
Taxation Law (Amendment) Bill Com-
mittee, I was hearing the representation
of the Gazetted Officers of the Income-

Tax Department, they expressed their
shock and disappointment on this that
the Public Accounts Committee could

have been persuaded to withdraw from a
position that they  were said to have
taken.

In the circumstances, since it is a clear
case of breach of privilege, I would re-
quest vyou to send it to the Privileges
Committee so that they could theropghly
look into the matter and the papers and

DECEMBER 13, 1973
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call for evidence and give their report to
the House. This is a very serious mattet
because it involves the Minister., It is
not that he withheld any information, it
is not that he really made an inaccurate
statement in regard to facts or figures. It
is a question of deliberately telling the
House something which is wholly base-
less, untrue and false.

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI K. R.
GANESH): In replying to a supplement-
ary question on starred question No. 370
in the Lok Sabha on 8th December, 1972
I said;

“The hon. Member has asked for
three questions. First, he has asked
whether the PAC has recommended
the abolition of Class II cadre in the
Income-tax  Department. I am in-
formed that the PAC did recommend
this but the Department Jater on dis-
cussed it with the PAC and the PAC
was persuaded to withdraw this posi-
tion.”

The detailed position about the issue
has been looked into by me. The Public
Accounts Committee, in para 2.41 of their
29th Report (1967-68) observed:

“The Committee feel that one of the
reasons for declining standards of éut-
put in the Department is due to an im-
balance in the service conditions of em-
ployees of the Income-tax Department.
A note has been submittedq by the
Chairman of the Board of Direct Taxes

which is appended to this Report
(Appendix V). The Committee is
sure that Government will examine

the suggestions contained in the note
and take suitable action on it.”

The note from the then Chairman, Cen-
tral Board of Direct Taxes attached to
the PAC's Report as Appendix V reid
in the relevant paragraph:

“The following proposals are madé
for improving the conditions of servicé
of officers of the Income-fax Départ-



153 Inaccwuwcy 1n AGRAHAYANA 22, 1895 (SAKA) Information given 154

ment so as to improve efficiency and to
combat the temptation to leave the
Department: —

(i) Class Il Service of the Income-
tax Officers should be abolished.
All Income-tax Officers should be
im Class I. A new but small cadre
of Examiner of Accounts may be
created to absorb such Class 11
officers who are not considered suit-
able for absorption in Class L.”

The above-noted observation in para
241 of the PAC's 29th Report was
examined by the Central Board of Direct
Taxes and the Committee were informed
on 4-1-1969 1o the following effect.

“As desired by the Committee the
Government  will duly examine the
suggestions contained in Appendix V
of their 29th Report and take suit-
able action thereon. As important re-
commendations regarding the admi-
nistrative set up of the Income tax
Department ang the pay-scales for the
different  categories of officers are
believed to have been made by the
Direct Taxes Sub-Committee of the
Administrative  Reforms Commission
also, it is proposed to undertake a
comprehensive examination of these
recommendations together. The study
and the subsequent implementation of
the recommendations are expected to
take some time.”

The above-noted interim reply sent by
the Board was noted on page 87 of the
PAC's 76th Report (1968-69). The
matter was further examined by the Cen-
tral Board of Direct Taxes and a de-
tailed reply was sent to the PAC on 26th
March 1970. In this detailed reply on
the relevant issue of the abolition of
Class Il ITOs Service, certain com-
ments were offered. It is a long reply
offering coments and this is part of
PAC's record. I will not take the time
of the House in going through the long
reply. Sir. after the above-noted reply
was sent to the PAC nothing further was
heard in the matter from them. In my
repdy: to the sepplementanies on 8-12-72.
I war only referring to the abowvemen-

Minister (Statt.)

tioned position which was on record in
the Lok Sabha (P.A.C.) Secretariat. The
P.AC. in their 29th Report had taken
cognisance of the note submitied by the
Chairman. Central Board of Direct
Taxes suggesting abolition of ITOs Cl
II Service and the - Committee had
wanted the Government to examine the
suggestion and take suitable action. The
position was examined by the Central
Board of Direct Taxes and elucidated to
the Committee at length on 26-3-70.
The Committee did not pursue the
matter further. These are the two stages
to which I had alluded in my reply to
the supplementaries.

The first was that the Committee did
include the recommendations of the Chair-
man of the Centra] Board of Direct Taxes
in their Report and asked the Central
Board of Direct Taxes to examine that,
for which the Central Board of Direct
Taxes first sent an interim reply
and later on they sent a2 detailed
reply on the date which I mention-
ed, that is, on 26-3-70. In rzply to the
direct question from the hon, Member 1
had stated and I shall quote this again.

“First he has asked whether th; P.A.C.
has recommended the abolition of
Class II cadre in Income-tax Depart-
ment. ] am informed that the PAC
did recommend this but the Depart-
ment later on discussed it with the

PAC. and the PAC. was persuaded
to withdraw this position.”

As far as the first part is concerned,
the P.A.C. did include the Chairman’s
note in their Report and asked the Chair-
man, Central Board of Direct Taxes te
examine this and as far as the second
part is concerned, as I have stated already,
the PAC. was persutaded to withdraw
this position. 1T may submit that this
phraseology—this  particular expression—
‘persuaded to withdraw® may not have
been very appropriate. The fact of the
matter is that the PAC. did recommend
this note of the Chairman of the Central
Board of Direct Taxes to be included im
their Report and they askeq the Chair-
man of the Central Board of Direct Taxes
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10 examine this matter. It was examined
and an interim reply was given; another
comprehensive reply was also given. The
only point for considerition which I leave
it to you and for the wisdom of the
House is
aded to withdraw this position’ amounted
to a breach of privilege and amounted to
misleading the House, " [ leave it to the

House.

SHRI H. M. PATEL (Dhandhuka); Mr.
Speaker, Sir, the words used the ‘discussed
with the P.A.C. and were persuaded to
withdraw®. Firstly there was no discussion
and secondly there is nmo gquestion of
being ‘persuaded to withdraw'. There is
nothing in what the Minister has read
out which would show that the P.A.C.
agreed to withdraw at any stage. They
never had a discussion, though there was
a communication. You can say that the
letters were sent explaining their points
of view. 1 am really referring to what
the Minister has said. 1 have no means
of knowing it. These two are very clear.

MR. SPEAKER: Wrong phraseology
seems to have been used.

st wy femy (aisr ) @ W
w{iad, 44 ®r§ WA FAF-TAAT 7t
21 I a4 F OF REAQ FEAEL
FUI F ¢ H 4 0T FgA & fF Ia FY
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o To Hio ¥ T H THa T oy
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DECEMBER 13, 1073

whether my expression ‘persu-

Information given by 156
Minister (Statt.)

WIS AR i s aga §, @F
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SHRI H. N. MUKERIJEE (Calcutta—
North-East): I presume 1 am speaking
with your permission. 1 would pot take
long; I would be very brief. 1 take it
from what the Minister says that he
is unhappy about the expression ‘the
Committee was persuaded’ which he had
happened to have used. We all in this
House quite often use a language which
is not our own and may be, certain things
‘are said in the manner which is not
always intended. 1 should desire the
Minister to offer a word of apology and
not leave it to the House as a matter of
challenge which was the spirit in which
he concluded.

My suggestion, therefore, is that we
can put a stop lo these proceedings which
are beginning to be rather vexatious in
spitc of the importame of Parliamentary
Committees—statutory and other Com-
mittees. 1 am sorry to say this. But T
should say that a veil should be drawn
over this matier if thé Minister grace-
fully comes forward and says that he is
sortry he had used an expression which
he had not intended in the way in which
it can be interpreted. That would be the
end of the matter. As a member of the
Committee of Privileges, I would be
happy not to be saddled with respomsi-
bility for geRiff into aH kinds of matters
which are clonding our agenda. '

SHRI SEZHIYAN (Kumbakonam):.
This reply was given on the 8 December,
1972, more than a year ago. Though the'
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Minister had in an open manner given
the answer in the House, perhaps his
secretariat should have been careful in
pointing out these things and duc rectifi-
cation should have been made. But for
more than a year this matter has been
lying there.

The second thing is this. The Minister
wants to pursue the matter. 1 would like
to know the mind of the Committee.
Shri Jyotirmoy Bosu happens to be the
Chairmman of the Committee. Since some-
thing has been said about the Committee,
I would like to have a report
from the Committee to the House. If
the matter is to be pursued, it has first
10 be sent to the Public Accounts Com-
mittee and the Committee should submit
a report to the House on what it thinks
about it, whether there was persuasion or
discussion or whatever it is, and then we
can come to a conclusion, if the Minister
is not coming forward, as my hon. friend,
Prof. Mukerjee  suggested, with an
apology.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The matter is not so simple
ag the hon. Minister wants to make it out
ta be. If the Public Accounts Commitlee
takes it up as a challenge, it will be
difficult for the majority to get it
through, as there will be a clash between
the PAC and the House itself. In fact,
we have got on record that the Public
Accounts Committee said that it did not
make any such recommendation. The
Pullic Accounts Committee also says—
probably the implication is—that th: Com-
mittee would thus be deemed to have
been pressurised to accept a recom-
mendations of this kind. Our re-
quest also 1o you would be to ask the
Minister to tender an unqualified apology
for this. That is the only way to get out
of this situation.

SHRI JYOTIRMOY BOSU:
help you.

MR. SPEAKBR: I will take it if ¥
need it, ’

SHRI JYOTIRMOY BOSU:
2700 LS—6.

I want to

I offer it

I
Minister (Statt.) B
MR. SPEAKER: H I peed it, I will
take it

1 greatly value your commenls oo

it. All these days 1 had been waiting for
this file to come to my Botice also. In
this particular situation, Shri Jyotirmoy
Bosu is the mover and he also happens
to be the Chairman. So many papers
move between the Committee and others.
One thing I want to say for the future.
If he was the Chairnman, he should have
informally met the Minister and got his
explanation as Chairman. Informally, he
could do it

it wy fwd: wf Y w0 g
T A
MR. SPEAKER: No, no. There are

many other things also.

PROF. MADHU DANDAVATE (Raja-
pur): We will bave to call them every
alternate  day.

MR. SPEAKER: Not in the regular
and formal meeting of the Committce,
but we do get the information otherwiss
teo.

SHRI JYOTIRMOY BOSU: That is 2
precedent for me.

MR. SPEAKER: Do not use it
officially.

SHR| FYOTIRMOY BOSU: You have
got cold feet?

MR. SPHAKER: He is always in search
of arms wed weapons, more than the
work he has to do.

I have seem it.
lot of confusion.

Thers seems to be 2

SHRI JYOTIRMOY BOSU: No, Sir

MR. SPEAKER: I saw the whole file.
I was lucky. I got it out of the Com-
mittee. Ho was siting over it for m
a long time.
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SHRI JYOTIRMOY - BOSU: No, Sir.
This kind of observation you are making
B uncalled for, unwarranted and buse-
less. It is unfortunate,

.MR.SI'E.AKBII: Let Shri Mishra ses
this file. I will give it to him. Let him
come with a finding.

SHRI JYOTIRMOY BOSU: Let the
Privileges Committes see it.

MR. SPEAKER: Shri Mishra could see
it and make his observation.

SHRI SEZHIYAN: We take your
observation.

MR. SPEAKER: The recommenda-
tion of the Committee is here.

“The Committee feel that one of the
reasons for declining standards of out-
put in the department is due to im-
balance in the employees of the income-
tax department. A npote bas been
submitted by the Chairman of the
Board of Direct Taxes which is append-
ed to this report.”

The Committee said that they have
appended B note from the Chairman,
Revenue Board etc., with that
“The Committee is sure that the
Government will examine the sugges-
tion ang take suitable action.”
So, this is neither a recommendation nor
a submission. It is something which 1
have not been wble to follow. They have
just put it ihat this note came and we are
forwarding it to you to examine it
There
added to it. Then it comes again: )
“As desired by the Committee, the
Government will doly examine the
suggestion contained. .”
etc, and all that.

“Tt is proposed to undertske s com-
prehensive el:.:mmﬁnn of these re-
commendations.

1 fail ro understang ‘what was the action
+taken. Action taken is always on the

DECEMBER 18, 1978
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gostion and not recommendation. Both
sides afe sticking to their point. If they
had seen it, and if h

will see

e had scen it, they

That is the reason why I always
invite the ‘attention of over-zealous
Ministers and say, “Please be cautious
before you reply.” And that is not to
harm anybody. That is because in the
heat of the moment, sometimes they
make such observations. This was just
a suggestion. A representation has come
from the Chairman and we are forward-
ing it for pecessary action. And they
say we will examine it. But on both
sides, there is a misunderstanding that
this was a recommendation. Once you
yourself said that there is a little wrong
description in describing the whole sitn-
ation—"and persuaded them to  with-
draw the recommendations™ It was
neither recommendation nor persuasion;
nor is it proper. I would advise you, as
our friends have advised you, just ex-
press your regret; and mever do it in
futore. 1 hope there is nothing wrong.
You authorise, and 1 can do it on your
behalf. Just say you are sorry for this;
that this was a little wrong expression.

SHRI H. M. PATEL: Sir, before the
Minister replies, may 1 point out ope
thing? You have said that this was a
suggestion and mot a recommendation.
Even if it is a soggestion, a suggestion
from the Public Accounts Commitiee,

MR. SPEAKFR: What seems to have
gone on is, as is the case with sll Com-
mittees, the department came and they
discussed it—may be with the Lok Sabha
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1

SHRI JYOTIRMOY BOSU: Now, may
I reader you my help?

MR. SPEAKER: No, please. I do not
need it.

SHRI JYOTIRMOY BOSU: ] do pot
want any fees,

MR. SPEAKER: I do not meed your
help. Now, Mr. Ganesh, there is nothing
Wrong in just saying that you regret it.

SHRI K R. GANESH: Sir, T woukl
make a submission. Firstly, as you your-
self said, there has been some confusion
about the “suggestion” and “recommen-
dation.” The Ceatral Board of Direct
Taxes have been in correspondence  with
the PAC. They first seat an interim
reply. Then they sent u final reply. Their
interim reply was included in the * 76th
report. S0, as you yoursclf have said,
there is a confusion as far as the “sug-
gestion™ and the “recommendation’
are concerned. That is one aspect of the
matter.

I bad already said....

MR. SPEAKER: My advice to you is,
a regret over the words. Mr, Ganesh,
there is no dispute about “suggestion™ or
“recommendation.” The whole discussion
has arisen because of the words that the
Committes were “persuaded.” And that
is a wrong expresion used; and you are
sorry for that; that is all right.

SHRI K. R. GANESH: 1 have already
said that. I am saying it out. (Iaterrup-
tions). They cannot take my blood like
that. (Interruptions) All right, let them
have it done. I am saying it out. If 1
had committed a mistake. ... (Interrup-
tions) Let them havg it, (Imterruptions)

MR. SPEAKER: I leave it to the hon.
Minister.

As T said, there is nothing in this ex-
cept the use of a wrong expression. There
is nothing deliberats and there is mothing
wrong, but some wrong expression had

by Minister (Statt.)

future. That was why I had suggested
that persuasion was a wrong expression
used, just by slip of tongue or otber-

wise. ...

SHRI JYOTIRMOY BOSU: I must
make it clear that I have nothing against

him personally. This is a matter of the
House.
MR. SPEAKER: After all,

I have absolutely no hesitation in cxpress-
ing regret for this imappropriate expres-
sion which I bad used. If I have reacted
to anything, it is because hon. Members
did not allow me even to finish the sub-
mission which 1 was trying to make.

MR. SPEAKFR: May I tell Mr.

Ganesh that it is really very good of him
that he has expressed regret. He is &
very good man He does pot mean
anything wrong or anything of that sort,
and we accept what he has stated.

SHRIIYOT!RMUY_U(EU: Even we
on this side do not mean anything il of
him.

MR. SPEAKER: Now, this gentleman,
Mr. Bosu has always been mentioning the
word ‘retommendation’, in spite of the
fact that he is the Chairman of that
committes. What is t0 be dome
case now?

in his
He is chairman of the
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[Mr. Speaker] SHRI SHYAMNANDAN  MISHRA:

he say ‘suggestion’, but he had always
datien’.

SHRI JYOTIRMOY BOSU: You are
catching the wrong end of the stick.

SHRI K. R. GANESH: May 1 make

one submission? I am quite clear about
the inappropriateness, for which I have
expressed regret. But I would submit
to you and to the House that confusion
still persists, because in the recent ques-
tionnaire which has been sent to the Cen-
tral Board of Direct Taxes. ...

SHRI JYOTIRMOY BOSU: On a
point of order. ...

MR. SPEAKER: Why it he creating
difficulties?

SHRI K. R. GANESH: He is shutting
me out

MR. SPEAKER: It is for me. I am
going to ;send my observations to the
committee, If there is mny difficulty
about this, in future, the hon. Minister

MR. SPEAKER: 1 went through the
file word by word. It scems that nobody
seems to have applied his mind to this
question. That was a suggestion and
that suggestion was sent. In the Action-
taken Report it is mentioned as ‘recom-
mendation”. I fail to understand why.
What could the Ministry or the Govern-
ment do if in the Action-taken report it is
mentioned a8 ‘recommendation'? I am
going to send it to the committee.

SHRI K. R. GANESH: I shall write

to you on this.

SHRI JYOTIRMOY BOSU: He i
referring to the questionnaire sent by the
PAC. Let him say hare what he wants
to say.

It is clear from what he says that they
have not yet decided about it.

SHRI JYOTIRMOY BOSU: H he
wants to explain, I do mot mind,

Mr. SPEAKER: But I must say that
there are very good watchdogs witting
here.

1245 b,
MATTERS UNDER RULE 377

(i) LATE RUNNING AND SUSPENRION OF A
NUMBER OF TRAINS

ot s e g (57T 0 eI
frgw 377 & "oy & T8 e aan
TTETT FT 5417 2 # 200 ¥ wfgs
Tmfea @@ @Y v 9 w07 w0
99 wfawa mfend &z 5= = . 7 ®Y
AR [EmI=Ea g1 (LW q)

wrgaT, feed( WA F1 THaEL
¢ faex 3-4 v 01 & mfgar T
agdi & & 37 a1 fqww wme & wwA

7t faeslt w=ww

g wifeqt swg  mfegar
a7 ggdi T wFE

W, 1973 579 827

famsy, 1973 990 684

qRET, 1973 1091 668
gqud  feeeft v

oTE, 1973 668 1115

faamt, 1973 1059 1297

T, 1993 1127 1255}
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Rule 377 Rule 371
AT, & Wy & fadaw AT =g ot qz fay (TvE) ;- 70 WE
g Wi w1 OEr @ gt & wEl o Qu Wmdr ¥ 9w €1 mfewr
AFTT gt WSS TW AW FE A% 5-7 H92 AT A@AT § 1 WHT ZqT™ oA

miedi i gawd ¥ 9% @x § @1
mfeai Ffare @ Ardr § 1 aare Tow
¥ frow 2 fewm @ 22 W
wfeat g w & wf § foT F ard-
FTATT A+, foarexr TR a9 UG
Hgeaqwl wfear ot § 1 gEm oA
Wtrgaﬁtvrzaﬂgumﬁ'mw
THAE WE AR A EAE RN
A AT ER AWM Y o7 79T §

& 15 & gy & ¥ HaAT o 77
oI ATEfYE ® gq ST wrEen
g —=g & ofwfri=r & fxg, %
awa 97 mfeqt wt ¥ & foe |
Tz 1% A frgw v & Foro dame
27?7 gawREr ¥ W T wfgwr
T @ s s F wror mfegt ¥
THGE

2. Wal HENEY TH W W ETl-
T X F 59 a6 Wy A @ g
7 L (rww)

3 WT A W aQ@ A G-
AT R RfafrgwT &
AR ', A TARET ¥ G 2,
W 0T 8O SO ¥ & W g
fFEddimara@i s at ¥ s
awey &0

it e T el (e )
¥ w6 woT FE g |

ot faww wgom (wwer) - 9w
WHET FT IGLAT o WEEgTy Fag
AT S

SHRI SHYAMNANDAN MISHRA
(Begusarai): The country is in a state of
nearparalysis in regard to the iransport
system.

7 3% Fg & T T FO A IS G0
=gy |

W AW ¢ %9 § 0% el
AR T AN I F AAA AT
“fag” wee am faar #%, saifs o=t
¥ WMo WHT TG A &HA w1 |

SHRI P. G. MAVALANKAR (Ahme-
dabad); What has happened to the Ra’l
way Minister?

MR. SPEAKER: The Railway Minister
{s not here. I will ask him to make a
statement om it.

(ii) REPORTED AUCTION OF PROPERTIES
OF THE ALCOCK ASHDOWN CoMPANY LTD-

it wy feRr (TieT) : wew
g, Wt mf wgrafss
¥ Tww QUEET F aie
FguAraai g1 FAIF w9
¥ qq wax foelt fF st 99 oowTe
quETIA #1 fagas o fear g1 38 FA
FA® AL IH I T B fewy ww
t Sasrade s farmar g | oo
QETE F AR TR F FE e
FfEm AT awrafafafy
I & g 7y, fefiom d= & ame
oY T T T AR w1 A %R
T T Al & smow sfaw 33 qrn,
AT F SV T &, AORIFT ATFE-
2erf 7 i e g wr ¥
frag uasor 99 = F
TEARY 10 F% 36 AATE F FoA
¥ Ja7 Tfgw @v AfFw N Wy
wrdy fear & qeTETE S ¥9E 9T

T AT AER A ww e
frawra faa e e s amfa
TEAA H 0% § IR F # A4 § (o0
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[st = fma)
FE gAY Ifaa @ | & war
AE1ET FTRIATA T OF AFAI AT ACTT

HAT AEIET FH TH— AR AaAT
FrET

qeqy wgIq AL A
77714 % faar 2, w=zi frar 2.

EEC

=1 wq fang@ : ag 937 & AWF
Z 1 AT TART WEW AT |

MR. SPEAKER: May 1 tell you tnis?
You sent it to me yesterday. 1 did oot
admit it yesterday. You sent it me again.
The notice to the Minister has gone very
late; we cannot expect him to be present.
After all they should be given reasoaable
time.

st wg fomd : & gAaT 1 AT
7 fr 9% ar7 § g7 f1 0F qHqeT g |
AT AR FE AT A R )

MR. SPEAKER: 377 is not g right;
nor is it a call attention motion. If you
give mnotice at 10 O'clock this morning,
how can the Minister come prepared?
1 am sending it to him. I did not admit
it yesterday.

st wq femd @ w3 HAT 1k
awaey F2Aad, T340 T gudr wia 2
PROF. MADHU DANDAVATE (Raja-
pur): This was pointed out even before
the event took place. ...
j= =S
MR. SPEAKER: Please sit down; that

is enough. What do you think? He has not
put it right? He has put it so well.

{:ﬁfﬂ'.‘l: # 377 ® ":?ﬁl"_' EEAl
FTAT FTICF T4 7159 94T FA A1 2
Mg T IfE ET AT A &
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12.54 hrs.

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
1 beg to move:

“That the Bill further to amend the
Constitution of India, be referred to
a Joint Committee of the House con-

sisting of 60 members, 40 from ths
House, namely:—

(1) Dr. Henry Austin

(2) Shri H. K. L. Bhapat

(3) Shri Somnath Chatterjee
(4) Shri M. C. Daga

(5) Shri Madhu Dandavaic
(6) Shri Darbara Singh
(7) Shri K. G. Deshmukh

(8) Shri P. Gangadeb

(9) Shri H. R. Gokhale

(10) Shri M. M. Hashim

(11) Shrimati V. Jevalakshmi
(12) Shri Bhogendra Jha

(13) Shri Popatlal M. Joshi
(14) Shri Arjun Shripat Kasture
(15) Shri Zulfiquar Ali Kban
(16) Shri C. H. Mobamed Koya
(17) Shri K. Lakkappa

(18) Shri Nihar Laskar

(19) Shri B. P. Maurya

(20) Shri P. G. Mavalaokar
(21) Shri Nathuram Mirdha
(22) Shri G. S. Mishra

(23) Shri Shyamnandan Mishra
(24) Shri Piloo Mody

(25) Shri F. H. Mohsin

(26) Shri Samar Mukherjee
(27) Shri Paokai Haokip

(28) Shri Dhan Shah Pradhan
(29) Shrimati Maya Ray

(30) Maulana Ishaque Sambhali
(31) Shri P. M. Sayeed

(32) Dr. Shankar Dayal Sharma
(33) Shri Nawal Kishore Sinha
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(34) Shri S. S. Tewari

(35) Shri Tula Ram

(36) Shri Tulmohan Ram

(37) Shri Atal Behari Vajpayee
(38) Shri P. Venkatasubbaiah
(39) Shri G. Viswanathan

(40) Shri Chandrajit Yadav

and 20 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committtee the quorum shall
be one-third of the total oumber of
members of the Joint Committee;

that the Committee shall make a re-
port to this House by the last day of the
first week of the next session;

that in other respects the Rules of
Procedure of this House relating to Parlia-
mentary Committees shall apply with
such variations and modificetome as the
Speaker may make; and

that this House do recommend to Rajya
thhathnthiylﬁibhndoioinlhsnid
Joint Committee and communicate to this
House the pames of 20 Members to be
appointed by Rajya Sabha to the Joint
Committee.” | I
MR. SPEAKER: The time allotted by
the Business Advisory Committee is 3
hours. 1 think that is encugh. You can
take more time in the Joint Committee.

SHRI SEZHIYAN (Kumbakonsm) :
But the House should give its mind.

HR_SPEAKBR:Immmehm
.are more than enough.
12.57 b

The Lok Sabha adjourned for Lunch nll
Fourteen of the Clock.

The Lok Sabha pe-assembled after Lunch
at Three Minutes past Fourteen of the
Clock.

[Mr. DEPUTY-SPBAKER in the Chairl

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL—contd.

THE MINISTER OF HOME AFFAIRS
(SHR1 UMA SHANKAR DIKSHIT): Mr.

(Thirty-Second
Amdt.) Bill

Deputy-Speaker, Sir, the Constitution
(Thurty-second Amendment) Bill, which is
before the House, was introduced on the
16th of May last in this House. The
House will recall that vital concern was
voiced by leaders of opinion and by the
Members in Parliament over the increassd
incidence of legislators changing their
party allegiance following the fourth

general elections.

170

1 shall not take much time of the
House with a seference to the delibe-
rations of the Committee on Defecuons
and the subsequent efforts made by
Government to ascertan the views of
different parties on this quesuon. While
there has been broad unammuty of opi-
nion that effective consurutional provi-
sions should be made to curb defections,
there have been differences over the
precise form and content of the provi-
sions that should be formulated for the
purpose. It has been the anxiety of the
Government to bridge these differences
and enact a legishation which has the
broadest possible measure of soproval
and support.

One such difference has been over the

his party on account of his genuine ideo-
logical differences should be comsidered
a defecwor or not. The question i8 im-
portant but there is difficulty in identify-
ing the objective criteria on the basis of
which a legislator's action in leaving the
would be regarded as due to gen-
ideological differences. This is an
aspect on which Government would wel-
come informed opinion from all zides of

3

a large number of legislators deciding
together to leave a party. The question
is whether fund in what circumstances
such a development should be deemed to
be a party split, not attracting the provi-
sions of the disqualification proposed to
be attached to defection. In the Bill in-
troduced we have attempted to provide
certain procedural safeguards and we are
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[Shri Uma Shankar Dikshit]
anxious to ensure that these provisions
are also hased on some agreed principles.
For these reasons, we feel, it would be
most useful and appropriate to assoctite
public opinion with the formulation of the
final form of the legislation by referring
the Bill to a Joint Committee, as we are
doing.

A question may be asked as to why
all the recommendations of the Committes
on Defections have mot been accepted im
the Bill which has been introduced. The
major recommendations which have not
been accepted are those relating to dis-
qualifying a defector from bolding an
office of profit and prescribing a limit to
the size of Council of Ministers. In the
Bill which has been introduced, it is pro-
posed that the defector should relinquish
his seat in the Legislature and go to the
volers to seek their endorsement of his
conduct. With the enforcement of this
disqualification which is the basic and
fundamental provision of this Bill, the
question of the debarring such a person
rom holding an office of profit does not
arise.

Again, once a defector is required to
sec” a fresh mandate, then the question
¢ ‘mposing a limit on the size of Council
of Ministers also does not remain
permane to the question of defections.
It becomes a matter of practical adminis-
trative importance which can be consi-
dered separately on its merits.

We realise that for meeting a probiem,
as complex as the one under considera-
tion in the House, it is not casy to pro-
vide a final answer. But our effort has
been and will continue to be to ensure
that whatever steps we take have the
fullest possible support of the people and
Parliament. 1 am confident that the
Joint Committee would be able to cnsure
that the Bill as it finally emerges would
provide maximum satisfaction to all con-
cerned,

With these wards, T move,

MR. DEPUTY-SPEAKER: Before |
detlare the motion to be formally moved
and call the next speaker, 1 would like

DECEMBER 13, 1973

(Thirty-Second Amdt.)

Bill
the hon. Minister to help us in clarify-
ing certain doubt about & provision in the
Bill, just to set everything in order. If
you look at the Bill, om p, 2, there is
the Explamation given:

“For the purposes of clauses (2), (3
and (4) and article 103, ‘political
party’ means—"

A “political party” is defined here.

1 would like to know: where does the
word “political party” occur in article
103 of the Constitution; whether it is a
printing mistake or a drafting mistake.

SHRI UMA SHANKAR DIKSHIT:
May 1 make s submission, with your
permission, Sir, that all the aspects of the
provisions contained in this Bill, including
constitutional, technical and legal matters
as well as other practical issues, have to
be debated in this House and, unless you
think that this is a matter without
clarifying which it would not be correct
to proceed with the discussion of the
Bill, 1 would request you to allow the
discussion to go on and any point of
order or Constitutional point can be dis-
cussed and settled later om, during the dis-
cussion.

MR. DEPUTY-SPEAKER: There is
no question of holding up the discussion.
After all, this Bill js going to a Joint
Select Committee and they can look into
this a little more minutely, While going
thorugh the Bill, this came to my att2n-
tion because it should be subject to
interpretation. 1 thought if, at the wvery
beginning the Government could put alt
doubts at rest, then we could discuss the
Bill more meaningfully. Anyway, it
does not matter. It will go to a Joint
Select Committee,
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Motion moved:

“That the Bill further to amend the
Constitation of India, be referred to @
Joint Committee of the House consist-
ing of 60 members, 40 from this House,
mamely:—

(1) DR. Henry Austin

(2) Shri H. K. L. Bhagat

(3) Shri Sommath Chatterjes

(4) Shri M,,C. Daga
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(5) Shri Madhu Dandavatc
(6) Shri ‘Darbera Singh
(7) Shri K. G. Deshmukh
@) Sri P. Gangaded
(9) Shri H. R. Gokhale
(10) Shri M. M, Hashim
(11) Shrimati V. Jeyalakshmi
(12) Shri Bhogendra Jha
(13) Shri Popatial M. Joshi
(14) Shri Arjan Shripat Kasture
(15) Shri Zulfiguar Ali Khan
(16) Shri C. H. Mohamed Koya
(17) Shri K. Lakkappa
(18) Shri Nihar Laskar
(19) Shri B. P. Maurya
(20) Shri P, G. Mavalankar
(21) Shri Nathuram Mirdha
(22) Shri G. S. Mishra
(23) Shri Shyamnandan Mishra
(24) Shri Piloo Mody
(25) Shri F. H. Mohsin
(26) Shri Samar Mukherjec
(27) Shri Paokai Haokip
(28) Shri Dhan Shah Pradhan
(29) Shrimati Maya Ray
~ (30) Maulana Ishaque Sambhali
(31) Shri P. M. Sayeed
(32) Dr. Shankar Dayal Sharma
(33) Shri Nawal Kishore Sinha
(34) Shri S. S, Tewari
(35) Shri Tula Ram
(36) Shri Tulmohan Ram
(37) Shri Atal Behari Vajpayee
(38) Shri P. Ventkatasubbaiah
(39) Shri G. Viswanathan
(40) Shri Chandrajit Yadav
and 20 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee the quorum shall be
one-third of the total mumber of mem-
bers of the Joint Committee;

that the Committee shall make a report
to this House by the last day of the first
week .of -the next sesgion; +
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that in other respects the Rules of
Pmeedureoflhlsl-lomcrelmnsml’arhl-

that this House do recommend to

" Rajya Sabha that Rajya Sabha do join

the said Joint Committee and communi-
cate 10 this House the names of 20 Mem-
berstobenppomedbylzwa&abhato
the Joint Committee.”

SHRI H. N. MUKERIEE (Calcutta-—
North-East): Mr. Deputy Speaker, Sir,
it is good that this Bill is going to a
Joint Select Committee mot only for the
rather intrigning point which you, Sir,
have brought out but also because 1 have
a feeling that it does reguire to be gone
into much’ more carefully if we are go-
ing to find a remedy to the diseas: which
has been defection in the parliamentary
set-up of our country.

Sir, defection, of course, is the super-
ficial manifestation of a very much
deeper malady, and in so far as law can
cure it, we have to make sure that our
Bill is as good as we can make it. And
1 say this because the on
the political stage who this drama
of defection are too often an unsavoury
lot, they pay a lip service to virtue but
are tied in with vice. And, as we all
know, you can awaken a sleeping man
with some effort but not one who mere-
ly pretends to be asleep.

1 fear that this Bill, as formulated so
far. may prove to be a remedy even
worse than the disease. It may create
an illusion of action without anything
really tangible being dome to prevent un-
principled defections. And T hope the
Joint Committee goes at some length into
the questions involved.

Sir, we all know that this Bill has had
a very long period of gestation. Of
course, one has to wait for a long time
before an elephant cub is born, but the
long wait this time has still to justify
itself, The Bill, in some respects, I am
constrained to describe as almost a
caricature of a deterrrent rather than a
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serious attempt to check defection of the
unprincipled lot with which we have re-
cently been so familiar,

We all know that the main incentive
for defection is material gain. Specially
after 1967 when the Congress monopoly
of power seemed shattered, there was a
crop of defections engineered by people
whose bona fides we surcly do not talk
about. We all remember Mr. Chavau
using that colourful expression, ‘Aya
Ram Gaya Ram’. It was a very apt
way of describing the kind of pass to
which our parliamentary life had reduced
jtself. Perhaps we can claim that only
a few of the parties, the two Commumnmst
Parties and the Jan Sangh, in particular,
because of their different, but sharp ideo-
comparatively immune from this discase
of defection. The cure for defections,
therefore, is not too much pragmatism in
the political practice of the couatry but
A certain attention to ideology and to
principled conduct in the process of public
affairs,

We had an All Party Committee on
Defections and quite a good amount of
high-falutin work apparently had to be
done, The committee reported in 1970.
It was not a unanimous report, but all-
yound approval wag given to the idea that
the defectors, that is, those who crom
floors in legislatures should be debarrcd
from becoming  Ministers. Now, the
Minister, our friend, Shri Dikshit, has told
us that the Bill goes further than that,
the Bill strikes at the root of the evil,
by debarring the defector from member-
ship itself. In some respects the Bill
smight be claimed to go beyond the com-
mittee’s Tecommendations, but as 1 shall
try to point out in the time at my dis
posal, in other respects, the Bill has turn-
ed down the substance of what the All
Party Committee, by a near unanimous
-decision, had recommended. It is neither
fish nor flesh and the provision of having
the defectors pushed out of the legis
1atures altogther might not work the way
that it is perhaps intended.

Therg i» also a fear in the minds of
many people and that fear is legitimate.
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that perhaps, the ruling Party, the Con-
gress, is  seeking to frecze the preseut
position. There is no denying that the
Congress stands to lose the most from
defections in the necar future.  Besiaes,
it is extremely doubtful whother the Bill
would succeed, as I said earlier, in pre-
venting defections or to serve amy other
worthwhile purpose.
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We find that in this Bill, a provision 15
made that a defector who Jleaves the
party or even defies the Party's whip will
be disqualified from membership of legis-
lature and it seems to be a very compre-
hensive provision in law, a little too tar,
as far as the practice of Parliament »n
concerned.  So, apparently it is a very
presumably a very
radical measure. But, is it? Actually,
what happens? There are loopholes
the Bill as it is, where the wrong kind
of people would get away. A group ol
defectors may, as they do, very well band
together and form a new Party and call
the defection itself as a split and perhaps,
disqualification in that case becomes -
operative. 1 refer to this becausc when
the game of toppling goes on, more than
individual defections, it is the conspiracy
behind it and they easily get the bene:
of the legislation as proposed, by petting
together a few  blackguards and then
indulge in this game of toppling. top-
pling whichever party in power, by calling
themselves a Party and getting themselves
registered or recognised, whatever you
may call it You have to deal, there-
fore, with a malaise, a malady or diseass
which has gone to the roots of our poli-
tical life, and for that, this kind of a
remedy, I am afraid, would not be ade-
quate.

1 have found by some calculation that
since the Fourth General Elections in 1967
over 200 defectors have been rewarded
with Ministerships and some 15 with
the posts of Chief Minister. There
is no provision in the Bill for
barring defectors  from Ministerships
and offices of profit and power. That
was the desire of the majority of the All
Party Committee. That was the desire
expressed in both Houses of Parliament
on many an occasion. But, of course,
the Minister says, “We are trying to puth
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out the defectors right out of the legis-
latures and, therefore, there is no meed
10 have such a measure’. But, when you
remember the kind of events which have
sullied the legislative life of our country
hmmmmwh&v:m pﬂhal”
think out some other kind of remedy.

We cannot ﬂlﬂ)’ forget, for mle
the ugly evenis which took place In
Orissa. The crossing and recrossing of
floors took place with as much ecase and
alacrity as one changes one's shirt. Shri-
anati Nandini Satpathy could form a
because some Mem-
and  the

of Shrimati Nandini Sat-
company with his fol-

It was defection of course,
classic type, but this Bill would exone-
rate such conduct. Repetition of such
absolutely ugly phenomena would be
possible in spite of this Bill being in the
Another kind of phenomenon is to  be
noticed in Tamil Nadu, where my friend,
Mr. Era Sezhiyan’s party, the DMK
i in power. Now, the Anna DMK
cmerges  there; it parts company with

i
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Otherwise, it would mot be necessary to

have this kind of a thing, and I feel, Sir,
that the provision in the Bill before us
makes the position a little more difficult
than it had been before,

Then, Sir, it is said, for instaace, that
defying the party whip would entail dis-

Now, this might be explained on very
cogent and apparently righteous grounds,
by pointing out that there might be
conscientious objectors and if they got
prior permission from their own party to
oppose the party whip or to abstain from
according to the party whip, then,
conscientious objectors, certified by
could be spared.
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Chair, What about the Independents?

MR. DEPUTY-SPEAKER: Piease
don’t hesitate,
SHRI H. N. MUKERJEE: 1 dont

tate. Always we had a bunch of these
people, Independent Members of  Par-
liament and of other legislatures who
are, at one time described in the British
Parliament by somebody, whose name I
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good, bad and indifferent men and women
among them. Now, what happens if
today they vote with the opposition or
with the Government and tomorrow, the
other way, with the Government or with
the opposition or vice versa? The Bill does
not answer those cases.

Then again, Sir, I find that the Bill
empowers the President in the case of
Parliament or a Governor in the case of
a State Legislature to act only when the
aggrieved party asks for it. But, the ex-
pericnce is thay the aggrieved party tries
to win over the defectors by buying back
their support.

They drag them back; perhaps there is
quid pro quo for the operation which
takes place.

For example, Nandini Satpathy’s Gov-
ernment in Orissa could be formed,
when defectors  deliberately
joined the Congress, but it fell when the
very same gentlemen, perhaps, having got
a higher price for their services, refused
to oblige Shrimati Nandini Satpathy amy
longer,

This dirty game must be stopped in its
traces. But, the ways suggested by the
Bill do not appear to me to be adequale.
A very much bigger deterrent to political
blackguardy would perhaps be limiting
the size of the ministry in proporiion to
the strength of the House. This has been
a matter on which, as far as I know, the
All-Parties Commitiee was nearly un-
animous. The  All-Parties Committee
could not agree only in regard to  the
jdeal size—the proportion between the
membership of the Legislature and the
membership of the Council of Ministers.
But, the All-parties Commitice support-
ed the principle that the size of minis-
tries must be limited and a proportion
laid down between the Council of Minis-
ters and the size of the Legisature.

Sir, last March, in the then House, there
was a MBill proposing to limit the size of
ministries. It was moved by a Member
of our Party. It got an allround support
and it was withdrawn only on the
Governmenf’s promise of a comprehen-
sive legislation on this we
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Ministers, that they can offer some halt
before their potential defectors buy them
up, by giving them the kind of price
which the Ministry offers or appears to
connote. 1 feel that this Bill should try
to do something in regard to the incorpo-
ration in our statute, either in the Cons-
titution or elsewhere or whercver it s
legislatively proper, the right to recall.
The right to recall is the only effective
democratic deterrent to the malaiss  of
defections. But, the right to recall being
a real democratic practice, is mot im the

mental map of the govermmnent of the
day.
Then again, the question arises: will

this Bill stand the judicial scrutiny, apart
from whag you have been pleased to point
out? The right of association perhaps
can be argued in the court. It implies
ipso facto the right of dissuciation. QOse
can hardly, in law, penalise the dissoci-
ation. The jurists may find that even
under a Parliamentary system, after all
the party would certify that so-aml-80 has
defected and therefore he is pushed out.
Then wha; would happen? Endless liti-
i take place, the Member
concerned is pushed out, becanse of the
party reporting that he is a defector. He
can go to the court. How can you stop
him from going to the couwrt? Endiess
litigation. is involved with a possible de-
mand for the production of the proceed-
ings of Parliament even before they are
made public, and all that kind of associ-
ated problems would arise between Par-
liament and the Court, the Legislature
and the State courts, There would arise
a sort of situation mpear confrontation
caused by individual Members creating
a difficulty because of this peculinr right
has been given here to the political
parties ocomcerned to get through  the
President or the Gowernor the ejection
from the Legislatures of a certain recalci-
trant Member.
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can purview . _as . -
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the Joint Committee might cxamine it at TF RYT W ami ¥ femmar 1 fog
some depth. But, there are many othet AT 2 9 @ &1 IAg A FFam I3,

this terrible disease of defection,

ot wrerwe Weht (ImgR) : 9T
o1q w3rw, YW fagrs & agi o A
Ao @I T groaf § TRAT gIATATR
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£ A gy w7 qead ag & fr e o
waaa femwes fagiat &, Towawt
& 7t ¥ Faar, fad “teewre-Lrar
@ AT IE T A T W, g IEA
fexz oy aor WY WA ET ) AR W
g ¥\ fad T Wi T A T -
I w7 W T g & e g e ek
=feT T T Y VYT FCgHL AW § gy

A F I I IRA R i— 7.
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T & T, & TH 9, e S g
fir 9w W A—W A TE A T
acfrngxEr 7€ 1 78 for & ST SRR
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T frafr £ A qETLHI VI |7
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qrET @ wafas, a2 Wews wwT 7,
afFr gam Wl ot 7 AR AT ™
e H o7 FgT | a8 FRdl § ¢

“We have not moved even a
m.m.”,
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AW | I A« quE w@ S wgh §

‘“We have not moved even a
m.m.",
& o uw fafasfze ot wt A& 77
& 1 T AN g o W W g
39 0 Uhew w2, Srifas s§—gaw
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wifeg & wgor g—a W@
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% 81 ¥ ¢ & fag awerd ¢ -
HTT HHT T, —G 7 F7 waoa g7
W A i 9w a9 @
& 1 &) g g s e {HwTRT
w2 &Y, warer v Adi §, w
NI Frawa FAFY | &0 @=H
wer ff oy § oy Fwi-gmfan
fir v ot awrr s gt &, fiew
T T U 920 FT S Al TH B
¥ e ¥ fag 4w w1 gEET w-
WA Mg ? T ITTRTRT
ot Frer ? g S SOOI R
T | &N § AR & FF [
T, I I THT AT @I N
AT =T G FAT aF G
g == W e BT A & o
ATT F FTAY FT A ATy, fe T H
T & frg, Jw A g F ¥ frg
FPIET 3 o o wT qE At ?

MR. DEPUTY-SPEAKER: I am trying
to find out what relevancy all this has got
to the Bill,

oft ant=are era AYEh - & ot T
wrgn § 5 @0 fam F @ aft @R
A §, a7 a1 §B T, I Fo W
T g

1t is only to establish norms under &

democratic set-up. If the Government is
there to violate them, what is the way
out?

am @ g Wy ?

MR. DEPUTY-SPEAKER:  Petrol
spending, buggy ride by the Prime Minis.
ter—what have these to do with tho Bill?

SHRI JAGANNATHRAO JOSHI: We
talk about ideological differences. When
the Prime Minister herself has said that
we have not moved even a millimetre,
can those people who do not obey be
called defectors? What is it after all! I
am bringing out that point, How to
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define the term? It is a question of de-
fining ‘defectors’. As a matter of fact,
the Minister himself is in a quandary.
He himself cammot deflne defection.

wr F3F £ fewrgT #7%7 0
For clarification’s sake, I brought this

SHRI UMA SHANKAR DIKSHIT: 1
would request him to say something which
will be there as guidelines for the Joint
Committee. If he is speaking about the
Chief Minister, helicopter and all  that,
what kind of guideline will it provide to
the Committee? The hon. member will
have many opportunities for speaking
against Government, but let us utilise this
valuable time for giving some indication
of our minds to the Joint Committee.

SHRI JAGANNATHRAQ JOSHI: I
am giving exactly mot only an indica-
tion buy an example of how Govern-
ment’s mind works.

16 7 7 3z frdas Iofoww fean
T, w7 IA FOT fedee A
A FararaFarar ? # ST Qg
F-IET 7T T Wi gL A @Y
1967% 7% W4 THAE ¥ fedwms
W g A 59 F A1 F qF FH fawrd
g, 39 #1 Sfoded AOT—a=w ¥ W
A® FTETCHT @R @Y AU g
I WA —FT wEar<i § fewem
fa=r & art & w91 9=, @gi 9T W @
T EW A AT ¥ o 1@ fir ag fawr
& WA aree ag faw o g,
o o W ag |1 wiar g—faiw
TR § WA & fg ) fadiee w9 ®
s, fadee waer o o< fasme v G
fieT 37 1 wfdeT wrdwT, oW aw At
(AT T AT | 9T A At 4 gy,
gy ¥ fads 98 Aty Foew
wfsme @, 9 A W9 TX qgi I
ot

3wl wroH g § fa fefwae
- %Y fewrea wAT wfsT §—qar W

FaG ot g7 §— qafae A qur § -~
for the sake of clarification—
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Fgar § fw &7 w0 7 4 F—ar

whether they will be treated as

defectors.
g & A4 A g |

G TOIT & I T FAET
q9AT §, ¥AA FEA A § AE
T | FA A Y AT @At g, g
WA §IE A Wt qaa § | et
TR B17 B A § | gafeg § wwgan g
f& o mem Towad T AR
T fog &% 9 IergTr faar ar f o=
oTe § @i fear & s e et faam
T FT §SET g1, AR g fawr 16 wE #r
I g F a, g a ¥ fv e
w1 dors fomr @R 99 & o9 fagia =t
sfaarfe fFr ST o

In contrafntion of whai has been ex-
pressed in the Bill, the Bill might have
been passed. But it is the Government's
desire.
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7 {1 ey A fadwe w4 § dan
o1 TET & 1 57 arw § aifafes oew
g2 F A 3 & 77 faw w1 374w
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T wHT A a9 AF [ T G
IR | w fag = freet 3w F R Ew
R I W@y g waw & fag
w97 TG § | O qAfaw g ¥ @R
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IwaT § | WO X Q@ AT M X
TR ¥ qgT W@ P T A GH {4
frar | Y T ST ag wERA AT R
f& aoFre o ot #¢ 39 w1 fadw F@
W W oW Ww A WA §
AT N off =0T &7 &L Iq FT



187 Constitution

[ = s=metra i ]
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It is not the role of the Opposition to

oppose anything and everything that
is promulgated by the Government.

T A AR I EH T & |
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W awaew s fdeafa qara &1 9@
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e §, qufy el qudff agw A
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it s difficot to say who is immune and
who is not immune. We must be very
«<arefol
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MR. DEPUTY-SPEAKER: You have
made that point again and again.

oft avtereTe Wt cWTT Y AT
aw azw ¥ wfa Jvw ey § w A
ara § 1 A 10wl @ ok, qy @
® g wUfwE ¥ Ay § AY g9
a% |

SHRI DINESH CHANDRA GO-
SWAMY (Gaubati): Mr. Deputy-Speaker,
Sir, before 1 go to the Bill itself, I wish
to make a reference to the point raised
by you regarding the fact that in article
103 the words “political party” are not
there. In fact, in article 103 as it stands
now, thy words “political party”

pot there. But if you be pleased to
of this Bill, you will find

“Provided that President shall not
entertain any question as 1o whether
& member of either House of Parlia-
ment has become subject to any of the
disqualifications  mentioned in clause
(2) of article 102 unless the question
has been referred for his decision by
the political party..”

Therefore, at page 3, where article
103 has been referred to, it is not that
the present article as it stands ioday in
the Constitution that has been referred
to. What has been referred to is in the
amended article 103. The words are
there.

1 weicome this Bill because defections
really eat at the fumdamentals of our

politicians in the few years, though
it i true in the recent past we have mot
heard much about it. Some statisticians
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this country in quick succession

of defection and not less than 2417 legis-
lafors were involved in that game. In
some cases they changed party offilia-
tions four or five timea. A mew word
came into our political dictionary, aya-
ram and gayaram. Democracy cannet
work in such a situation and a serious
attempt should be made to sec that this
malaise is removed. Whether it can be
removed by law or not i8 a matter of

MR. DEPUTY-SPEAKER: You are

not jealous of them?

SHRI DINESH CHANDRA GO-
SWAMIL: I am not at all jealous. The
point is that when the constituents elect
a Member, they elect him becanse be
subscribes to the policy of that particu-
lar party. When 1 am eclected as a
Congress Member my voters  subscribe
to the Congress principles. Similarly
when an Independent is elected. .

MR. DEPUTY-SPEAKER: They have.
élected him alone; they have placed their
compicte trust in him.

SHRI DINBSH CHANDRA GO
SWAMI: Whnlm-dﬂnd

(Thirty-Second 190
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if he joing a political party which

was rejected by the people, h:
betrays the trust of the people. If a candi-
date is chosen in preference to the DMK,
for instance, obiously those people do pot
belicve in DMK. The moment he joins
the DMK, he betrays the trust of the
people. So the independents should
not be allowed to join a political party.

MR. DEPUTY-SPEAKER: Suppox
the issue is individual character versus
empty ideology? What happens?

SHRI DINESH CHANDRA GO-
SWAMI: I do not want to pay such a
compliment to the country that there are
political parties in this country with
empty ideologies.

MR. DEPUTY-SPEAKER: I am put-
ting a hypothetical situation before you.
Voters may be looking at the issue in that

way.

SHRI DINESH CHANDRA GO
SWAMI: Hypothetically speaking, there
might be many different situstions and 1
do not want to predict them. You do
not allow a member of a particular poli-
tical party to become am independent,
because in that case be s hit by this
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happy if you express your views speak-
ing as a member from the floor of the

House.

MR. DEPUTY-SPEAKER: Some day
1 may:

SHR1I DINESH CHANDRA GO-
SWAMI: 1 have got nothing against
independents but when the electors have
chosen him as an independent, obviously
if he joins some other political party
after the clection, he is a defector and
this Bill should touch him.

The second provision to which I would
draw attention is about group defection,
ie. split. The word ‘splitt has mowhere
been defined in this Bill and it is pro-
bably incapable of proper definition also.
There may be a split because of a histori-
cal or ideological situation, Our party
split in 1969 becanse of an ideological
sitnation. But we do know that in the

you permit such a sitnation to continue
in the name of split, the entire Bill will
be frustrated. Therefore, it is necessary
to see whether something can be done
about it. There are two inconsistent
provisions in the Bill. Clause 4 (3) says:

“Notwithstanding anything in clause
(2), a member of either House of Par
liameng shall not be disqualified. .. .if
he has given up his membership of such
political party by reason of a split
therein " :

The split takes place only when there is
a serious ideological difference in the party.
It may be that the ideological difference
‘may be projected in the House before the
split takes place. By clause 4, you do not
permit 8 person even in the case of
ideological difference to vote against the
original party. As has been pointed out,
certain members have come out of the
DMK and joined the Amna DMK, They
may very rightly say, “We are not touch-
ed by this becavse there has been a spli.
We bave formed ourselves into Anna
DMK and therefore we are not disgualifi-
ed” Becanse they have not been
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tion after the split of a party it
some time for a party to get recognition
becamse there are certain  formalities.
Within that period if they vote against
the original party in case of a
disqualified under sub-clause (3), they are
disqualified under sub-clause (2), This
is an inconsistency and I hope the hou.
Minister will clarify this.

‘The third objeciion is that there is a
disqualified. A reference has to be made
but there is no disqualification for a

a Minister for six
months, I hope that will b. =larified.
For example, a person can remain a
Minister for six months withoup being a
member. Suppose in a legislature both
partics are very marginally situated and
they are indulging in the toppling game.
When a member goes from one side to
the other, he ceases to be a member or
he is disqualified. But there is no dis-
qualification for his becoming a Minister
and staying in that post for six months
without being a member.  Therefore, a
person may cross. the floor incur the dis-
qualificati 1 and may still get the most
importani position.

MR. DEPUTY-SPEAKER: How can he
cross the floor when he is not a member?

SHRI DINESH CHANDRA GO-
SWAMTI: Suppose I am a member of
Party A and in that legislature the entire
balance can be tilted by one member. I
defect from Party A to Party B. Imme-
diately I become disqualified to be a
member. In Party B though 1 cannot be
® member, I can be Minister for six
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months without being a member. This
Bill does not deal with such cases. It is a
very serious thing.

MR. DEPUTY-SPEAKER: So, you
cease to be a member in order to become
2 Minister! That is a very good point.

SHRI DINESH CHANDRA GO-
SWAML: Yes.

Then, if a person has come out from
his original party, he is not automatically
disqualified. A reference as to Le made
by the original party to the Governor or
the Presilent if he is a member of the
State Legislature or the Parliament, as the
case may be. Unless 8 reference is made
by a political party, the Governor or the
President cannot take cognisance of this
fact. Suppose there are two persons who
can be termed as defectors. If one of those
happens to be s person of some standing,
it can very well happen that the original
party takes cognisance of the defection of
the other person but not of that person
of standing. In this way, he will be
absolved even though he has a  greater
share in this blame. I think it is against
all principles of commonsense and law.
“Therefore, I feel that if be is disqualified,
be should be disqualified as he is nor-
mally disqfblified in case of holding an
office of profit. I hope the hon. Minister
will take note of this.

Lastly, I do not know whether there is
Teally any difference in the English
dictionary meaning between “abstention”
and “in absence™.

‘MR. DEPUTY-SPEAKER: I think the
meaning is clear. You abstain when you
are present. If you are not present,
the question of abstention does not arise.
It arises only when you are staying with-
m the precints of the House, within the
precints of fthe Chamber. Either you vote
or abstain,

12800 hre.
SHRI DINESH CHANDRA GO-

SWAMI: That is a commonsense view.
But whether it is actually so, T do not

(Thirty-Second
Amdt.) Bill

know. When we are going to interpret the
Constitution, I do not know, for genuine
cause if he is unable to vote, whether he
visions of the law. That is also to bs
taken note of.
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These are some of the observations that
I wanted to make on this Bill. I welcome
the Bill. But, I feel, the Joint Committee
will have to go very carefully into it
I do hope that the Joint Committee, in
spite of the most respomsible and diffi-
cult task placed upon it, will be able to
bring a substantial measure by which this
malaise which is prevailing in the political
atmosphere of the country will be re-
moved.

MR. DEPUTY-SPEAKER: Being a
Member of the ruling party, I should say,
you have picked up very formidable holes
in the Bill.

Shri Dinen Bhattacharyva,

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Deputy-Speaker, Sir, at
the very outset, I want to state categori-
cally that this Bill, whatever may be the
provisions there, cannot check the
defections as such because it is a political
matter. So long as this type of Govern-
ment is there, it is not possible to fully
stop the defections from one party to other
party. So long as the power is there, “You
come over to our side and we will give
you Ministership”, it is not possible to
check the defections. This is the thing
that is continuing and that will continue
even after the passing of this Bill.

Can the Government tell us what is the
reason for delaying this legisiation? It is
hanging fire for a long time. We know,
it was the necessity of the Congress party
to topple some mnon-Congress Govern-
ments here and there. That #s why they
have dragged on. However, ultimately,
they have brought it. It is good that it is
being referred to a Joint Committee
where the Members, including our party
Members, will get an opportunity to fully
place their points of view.
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I want to make certain observations
here. 1 would like t~ drow ths attention
of the Government to one thing. This
amending Bill says that nobody can be a
Chief Minister or a Prime Minister un-
less he or she is a Member of the Legis-
lative Assembly or the Lok Sabha. The
existing practice is that for six months,
he can be a Chief Minister, or a
Prime Minister, or a Minister even
if he is not a Member of any House.
Here, our clear<ut view is this. At the
Centre, he or she must be an elected
member of this House or that
House if hg or she is to be a
Prime Ministey and, in the case of
States, he or she must be a Member of
the Legislative Assembly. We want to make
it clear that we are for the equal
status to be given to both the Houses, Lok
Sabha and Rajya Sabha. At the Centre,
the Rajya Sabha Members are elected by
the State Assemblies directly. In the
States, the Council Members nre elected
in an jndirect way. So, we are in favour
of abolishing the Legislative Councils
there. Here, if he or she wants io be a
Prime Minister, he or she must be an
elected Member of this House or that
House. dtb

Regarding the number of Ministers, in
no case, it should exceed 10 per cent of
the total number of Members of the Honse,
The Bill provide that it should be 11 per
cent. If it is so, in that case, in our House,
at the present moment, the number of
ministers will be not less than 80. So, it
becomes a bulky body and it is a sort of
giving promotions to the defectors.
exceed ten per cemt, .

SHRI S. A. SHAMIM (Sririagar): Five
per cent is enmough.

SHRI DINEN BHATTACHARYYA:
My point is that it should not exceed ten
per cent. They may have it at five per
cent but it should not exceed ten per cent.

Then the next point is this. There are
cases in which it is seen that there is a
clear-cut split in a party on ideology and
programmes placed before the electorate
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when a member was elected. Here L
stress that the definition of the word
‘split’ should be given. If four or five
members split away from a party, they
cannot say that they are really split. It
miay be clearly defined that, if at least
one-fourth of the strength of the members
split from a party on ideological and.
programme point of view, then in that
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- case there will be split, and these members.

should mot be disqualified from being.
members of that new party in the legisla-
ture, They may form a mew party also.
So, the definition of ‘split’ is very neces-
sary.

Then what is a ‘political party’. That
should also be clearly clarified. It should
not be left to be decided by some
Minister or party leader. It should be
provided in the Comstitution, in the Act
itself, as to witat ig a ‘political party’. A
political party must have a political pro-
gramm, and an ideology. If four or five
or six members form themselves into a
party and you call them 2 political party,
that will mot serve the purpose. So, my
poiny s that there should be 3 clear-cut
definition of ‘political party’.

Then if there is any dispute, who is to
decide about it? Here it is said that the
President is to decide about any matter
that may come as g dispute. My point is
that the President or Governors of States
should not be dragged in. Either the
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SHRI DINEN BHATTACHARYYA:
Defect from nothing. After all, when he
went to the electorate, he ad said that he
wag an independent, he was neither in the
Congress nor in the Communist party
(Marxists), and that he would take an
independent  stand. Therefore, Sir, after
.coming into the House, after being elect-
.ed if he goes over to the ruling parly,
that type of independent should be dis-
qualified from mecmbership—h: defects in
:this way.

In Clause 10 it is provided;

“Nothing contained in Clavse (4) of
article 164...... shall apply to any
person holding office as Chief Minister
.of 'a State at the commencement of
this Act till the expiry of a period of
six months from such commence-
ment. .." etc.

On the other hand, my point is this.
"Why do not you give it retrospective
effect? Since 1971, how many Congress-
men in different States have defected and
toppled down the non-Congress govern-
ments? So, if you have any hot_ws_ty or
if you have any sincerity and if you pose
yourself to be democratc, then why do
you not give it retrospective effect since
the year 19717 Whoever defected cither
in Orissa or U.P. or in Bihar, why do you
not disqualify them? Imstead of disquali-
fying them, you are promoting them as
Chief Ministers and Ministers. This
practice shows that you are not serious. ..

PROF. MADHU DANDAVATE: (Raja-
pur): They have given .8.33 per cent
bonus to the -defectors with retrospective
effect!

SHRI DINEN BHATTACHARYYA:
So, my point is very straight. You give it
retrospective  effect. Simce you telked
about bringing ‘this - Bill, at least from
that period, give it effect. Why I
stating this is that 1 koow that they will
not do it and they cannot do it becpuse,
_in that case, they will lose many govern-
ments that have ‘beea toppled down by
conspiracy and by ‘bringing defecticn in
their own parly. .
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My another important point is that
proportionate representation should be
given. Proportionate representation
means, I say, that a list of members will
be given by the political parties and the
clectorate will vote for a political party
whoever may be in the list. They will
vole on the programme that is placed
before them by a particular Party and if
on the basis of proportionate representa-
tion the election is held, then there will
be no question and no mecessity for re-
servation for Scheduled Castes and
Scheduled Tribes if a provision is made
that when the political parties submit the
list of members to be eclected. there must
be a number, a certain number which
may be fixed, that will be elected from
the Scheduled Casts and Scheduled Tribes.
If this proportionat, representation is
given, then the electorate will be given at
the same time the power of recall. Un-
less these two issues are clinched and
unless the election method is completely
changed in this way, there will be mno
real Party Government. Members will be
clected on the basis of the list and on the
basis of a particular programme and if
any member defects. he will automati-
cally lose his membership as well as the
membership of the Party which he
represents and in this way, if a member
violates the decision of his party, the
party will have the direct authority to re-
call that member.

These are the main points which 1
ttoh!shhghtmdlkmlhat the
ecnt to the Joint Select Com-
mittee of 60 members. So, these are the
Mwmtmmmu
principles of demu-cncy—th:

'a.
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Orissa people. Again, another man was
imposed on Andhra. This is what I call
the game of the ruling party. You must
do away with this practice if you &re
sincere about your assurance that you will
stop defections, that you will bring about
democracy and socialism in this coumtry.
This is my submission.

it too late in the day.

SHRIS.A.SHAMN:Say,Iwe_]mmz
this because 1 am under party whip.

SHRI B. R. SHUKLA: Sir, I think the

Member s very muc_h

ture on a party ticket it would be only
fair that he should resign if he had
developed differences with that party and
should seek fresh mandate from  the
people.

But, it is an irony of fate in this coun-
try that those who wanted to observe
ethical norms have been spurned away

who bad resigned were all not only de-
feaied but they were routed at the polls.

PROF. MADHU DANDAVATE:
Their defeats were glorious.

SHRI B. R. SHUKLA: I certainly
share the sentiments of my hon, friend
Prof. Dandavate that they were glorious
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even in their defeats, Acharya Narendra
Dev fought scveral elections but to the
misfortunn of this country in none of the
clections he succeeded. Later on in
the year 1967 =& wave of uncertainty
developed throughout North India and
the king of defectors deserted his own
party in U.P. For laurels of office he
crossed the floor. The result was that
the Government was toppled. Mr.
Jagannathrao Joshi utilised even this
occasion to criticise our party, But 1
would only remind him that when that
king of defectors deserted his party he
was accorded a hero's welcome by all
the opposition parties combined, In his
own party there was Mr. Ram Prakash
Gupta, a member of the Legislative Coun-
cil of UP. Mr. Gupta's party, the Jan
Sangh party. .
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MR. DEPUTY-SPEAKER: We are
treading in delicate grounds now. Kindly
sit down. I don't want to prevent you
but I may say, we are treading into rather
delicate ground? You are mentioning
individuals here who happen to be mem-
bers of State Legislature, I think we
should not proceed that far becavse if we
do it they do it about us and it is a very
unhealthy practice.

SHRI S. A. SHAMIM: They
started doing it in some legislatures.

have

SHRI B. R. SHUKLA: I am only
mentioning those names in my specch
by way of reply. However in obedience
to the Chair's ruling I would confine my-
self strictly to the rules of the debate,

My submission is that the Opposition
Parties singly and collectively are also
much to blame for not observing the con-
vention that 8 Member should stick to his
own party's decision and whip.

Now, 1 was wondering whether Shri
Joshi was opposing the introduction of
this Bill or he was welcoming this Bill.
His simple point was that this Bill should
have come long before, When this - is.
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going to be referred to the Joint Com-
mittee, the report would be coming forth
after the conclusion of the clection in
U.P. 1 think perhaps he is not sure of
the Members who may be elected on his
ticket because he thinks that they are
likely to be purchased by the other par-
ties, Therefore, he wants that this Bill
should be passed before the elections in
U.P.

Now I am coming to the merits of the
Bill, In UK., there is a healthy practice
that the Prime Minister in that
belongs to the House of Commons, That
is the convention, And it is a mater of

always been

1
Muaxupunﬁbh!urm:ct_io?da

Ram’. They are guilty

SHRI P G. MAVALANKAR
(Abmedabad): What about the  Chief
Ministers?

aged. If a witness turns hostile, he in-
curs the penalty of being dealt with for
forgery. But, here are some black sheep
in our country who, after Baving received
the confidence of the electorate and
having obtained the party ticket and after
having  been reurned, defect to other
party without incurring any disqualifica-
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tion. So, we have to deal with the whole
situation in the proper perspective. This
is the measury which is being sought to
be effected. Under the provision of this
Bill, a person who defects to the other
party and acis contrary to the decision
of his own party whip would, certainly,
automatically stand disqualified, But,
there is a seeming defect in the proposed
provision that a person would not be dis-
qualified if he joins a new group which
has been formed after a split; what is
split? The split may be resorted to by
10, 15 or 20 persons, I would, suggest
that split within the meaning of the
Constitation (Amendment) Bill should
mean a scparate group formed by at least
35 per eent of the Members of the origi-
nal party and not otherwise. In this way,
defections by individuals as welH as by
small groups of persons can be prevented.
Members can be purchased in retail as
well as in wholesale, and, therefore, my
submission is that the word ‘split’ in this
clanse should mean a split by at least 33

at 3 per cent, which is the pass
mark for a candidate in an examination.
So far as the Independents are com-
cerned, they are not responsible to  any-
body; they owe no responsibility to any-
body. They are respomsible to them-
selves,

SHRI B. R. SHUKLA: The electo-
rate with its eyes open returns an Indepen-
dent candidate with an implied mandate
that he is free to act in the way in which
his comscience or lack of conscience aic-
tates him to do. Therefore, my submis-

sion is that the Independents as a class
stand by themselves.
So far as the members of organised

political parties are concerned, they
thould stand disqualified the moment they
defect.
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There is just one more point that I
would like to make, namely that jt should
not be a condition that the disqualifica-
tion can be enquired into only when the
matter is referred by the party to which
he had originally belonged. I think that
the moment a person defects from one
party to another, ipso facto, there should
be a disqualification, because sometimes if
the party from which he defects is a
small one, it can be persuaded not to
saise the question. Therefore, all these
considerations should weigh with the
Members of the Joint Committee to
which this Bill is being referred.

Once again, I welcome this measure
and T extend my wholchearted support
to this. When a good thing bas been
done, even though in a belated manner,
that should not be a ground for criticism
from the Opposition parties, but they
shonld also extend their support saying
that it would have been better if this
would have been brought carlier.

*SHRI E. R. KRISHNAN (Salem):
Mr. Deputy-Speaker, Sir, I would like
to say a few words on the Constitution
{Thirty-second Amendment) Bill, 1973.

According to Clause 2 of the Bill, a
Prime Minister will have to be a member
of the Lok Sabha. Similarly, Clause 6
of the Bill provides that o Chief
Minister of the State shall be 8 member
of the Legislative Assembly of the State.
I welcome these two wholesome provi-
sions of fhe Bill,

Sir, the most important clause of the
Bill i Tlamse 4 and it introduces new
and significant features in the Constito-
tion of India. Under this clause a person
would be disqualified for continuing as a
member of either FHouss of Parliament
(a) if he having been elected as such mem-
‘ber, voluntarily gives up his membership of
the political party by which he was set
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Minister would clarify the thinking of
the Government ea these matters. A
committee was appoiated long time ago
to go into the question of defections of
legislators and to suggest measures to put
an end to this evil. This Committce sub-
mitted their report a few years ago but
the Government did mot show any prompt-
ness in giving legislative shape to thosc
recommendations. L
During this period Sir, the Congress
party underwent a vortica] split and now
we hear reports of their coming closer.
However, belated though it is the Govern-
ment have now bronght forward this loag
felt legislation and T support the Bill.

Sir, it has been pointed out by the bon.
Members who preceded me that the
provisions as they are not adequate
enough 2o prevapt largg acale defection of
Jegiolators and T am sure the Bill whep it
emerges from the Joint Committee would
be free of the lacunae that have been
pointed out in the House. One of the
significant omissions in clause 4 is the
definition of the word “split”. The abscnce
of any clear definition of the word split
may bg taken advantage of by the intend-
ing defectors and thereby defeat the very
purpose of the Bill. T hope the hon.
Minister would explain what exactly
constitutes a split in a political party. In
the same manner Sir, there is no reference
as to what would happen in the event of a
merger of a political parties, This also
needs clarification from the hon. Minister.
Again, Sir, it is not clear as to what
would happen if a member who has been
elected as an independeat joins any politi-
cal party subscquently. An independent is
elected becamse the electorate rejects the
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*the States fell prey to this toppling game.
“The number of legislators involved in this
.-pnaofdehdionmumwuzl?ﬁ‘
It is eignificant to note here Sir, that out
«of the 40 Governments that were toppled
it is the Congress Party which reaped the

Amdt.) Bill
No one can object to this kind of arrange--
ment but if members elocted by the people
to State Assemblies or to the Lok Sabha
defect from their party which put them
up as candidate such a defection has to be

3.

maximum benefit. It is in this kind of
situation that this Bill is before the House.

It there is any single act that necds
m;ﬁmhwthzndinxpaﬂyitittheir
-act of bringing forward a constitutional
:amendment to prevent defections and I
make bold to say that in all these 25 years
.of the Congress rule it is the first time that
the Government has come with a concrete
measure, It is my eamnest hope that once
the Constitution is amended through the
passage of this Bill that the democracy
-will start firm roets in our country.

Tt is not mecessary for me to emphasise
the paramount importance of having
opposition parties for true democracy
1 am of the firm view that there

.can be no democracy without strong
.opposition and that is why 1 say
that this Bill 'seeks to make amends

to the various sind committed by the rul-
ing party over all these Yyears.

There are many ways for the ruling
party to continue to remain in power. It
is needless to say if the Government of
the ruling party understands the needs and
aspirations of the people and constantly

. endeavours to bring about prosperity in the
country, such a party can never be thrown
. out of power in spite of the combined

party to hide its thoughtless activities,
omissions and commissions, imcfficiency
-and suppression of the opposi parties

objected. The persons who arc elected on
the basis of the manifesto of the political
parties to which they belong have no right
to defect after receiving the mandate of the
electorate; in fact, it will constitute a frand
on the persons who elected them.

Sir, it is necessary if we really wish to
have democracy fumctionimg in a healthy
manner that the ruling party at the cenfre
must uphold proper democratic methods
and should not violate the split behind the
various provisions of the Constitution nor
it should make the Constitution an instru-
ment in jts hands to forther the ends of
the ruling party. For instance, in Orissa
even before the majority of the ruling
party in the State Assembly was establish-
od, the State Assembly was dissolved.
This act was totally unconstitutional. The
opposition parties paraded their MLAs
before the Governor but the Governor did
not accede to the demand of the opposi-
tion parties to form the Government and
instead recommended President's rule.
‘This only shows that the ruling party took
advantage of the constitutional provisions
for its selfish ends. In the same manner
though the ruling party had majority in the
States of Uttar Pradesh and Andhra
Pradesh it did not hesitate to take re-
course to article 356 of the Constitution
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Sir, I urge wpon the Government to
make a reappraisal of article 356 of the
Constitution and bring about an amend-
ment barring the Central Government from
suspending the legislative assembly.

Sir, in the end, I express my hope that
the Joint Committee of both the Houses to
which this Bill is being referred would go
in depth into the provisions of the Bill
and present to the House a Bill removing
all the lacunae and provide for total pre-
vention of defections. It is my fervent
bope that democracy would thrive in our
country.

SHRI VIKRAM MAHAJAN (Kangra):
Mr. Deputy-Speaker, Sir, this is a
timely amendment and the House has
welcomed it, of course, with certain
reservations and suggestions. The object of
the Bill is to establish a healthy conven-
tion. You know that because of these
defections democracy was brought to
ridicule in this country. It was an era of
defections and Ayarams and Gayarams.

Some legislators—the number has been

mentioned by many hon. Mambers—for
some reason or the other, but normally for
selfish reasons went from one side to the
other side and thus brought democracy to
ridicule. The electors elected them becanse
of their programmes or to a certain extent
because of individual integrity and honesty
like you. But many Members who got clec-
ted, because of their selfish motives or for
some other reasom, defected. This Bill aims
at bringing a healthy convention in
democracy and :t is therefore a very wel-
come Bill.

It has certain lacunae and I wish to
point out some of them. One of them is
that there is no penalty provided for those
who go away from the party, that is, the
people who split out. They are still entitled
to occupy office; they can become
Ministers. For example, if there is a split
in a party, the group that goes out is enti-
tled to the benefits; that is, it can join the
Government and get offices like Minister-
ships and so forth. So, I submit that
though a split has been recognised as a

of break-up in the party and there is
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no disqualification attached to it, yét, the.
members of that group which goes out
should not be entitled to become Ministers.
or so forth in that particular Assembly.
That should be a basic amendment which
should be brought in.

208

Secondly, many Members have given
certain suggestions regarding the Indepen-
dents. I think that once they have been
elected, because of their independence,
because of their integrity or of thewr
philosophy, they should remain Indepen-
dents for that particular term. That is, for
the term of five years, If they want to join,
they should join after the expiry of the
term, Further, they should not be eoutled —
of couse, exceptions in the past have been
there but I am submitting this for the
future—to jobs in the Ministries; they can
become Speakers or Deputy-Speakers,
because that is a sort of impartial office,
ic. an impartial soit of office, but they
should not be given Ministerships. That is
the point which I want to emphasise.

SHRI S, A. SHAMIM: You are making
a speech against me.

SHRI VIKRAM MAHAJAN: For
Members like Mr. Shamim, an hon
Member whom I iike, I suggest that before
this Bill is passed they should join us.

SHRI S. A. SHAMIM: T do not want
to share the disgrace,

SHRI VIKRAM MAHAJAN: The third
point which I want to make ts that power
has been given to the President only to
decide whether he has disobeyed the
party or not. I submit that there should
be some sort of a Committee, consisting of
the President, the Vice-President or the
Chairman of the Upper House, the Speuker
of the Lok Sabha and one or two retired
Chieff Justices. 1 do not want to brng
courts into this, because many times it has
happened that courts have been bronght 1n
and because of individual likes and dislikes
the courts have been brought into disrepute,
and controversies have been raised. So, ¥
submit that the courts should be kept out
of the areas where Parlinmentarians arc
concerned. What I submit is that this wilk
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be a special court, so to say, consisting of
the President, the Vice-President, the
Speaker of the Lok Sabha and one or two
retired 'Chief Justices, That committee
should decide whether a Member has
contravened the provisions of this amend-
ing Bill

A sugpestion was made that this should
be made to come into force with
retrospective effect from 1971, This is a
penal provision and jn our Constitution it-
self there is a provision against imposi-
tion of a pentlty which never existed at
the time when the offence was committed.
Thercfore,, it can be made only prospec-
tively. A suggestion can be made that
the Committee should finish its work with-
in a particular time. Thus this House
can pass this amendment.

If a Member voluntarily leaves a party,
it is one thing. But if a person does not
leave voluntarily a party, he can create a
situation which will force the party to
throw him out. Here is a case where we
should create a distinction between volun-
tary defection and a person who is forced
out of the party because of various reasons,
Such a case should be considered at a
different level rather than being treated as

E

1t was suggested that independents
should be excluded from this particular
provision and that there should be mo
restriction on them. I referred (o this
carlier; they should not be allowed to
join any party for the term of five years;
they can support any group they desire,
they should be debarred from ministerial
posts, except offices such as the Deputy-
and the Speaker, which need im-
men. If they join any political
party, they should be debarred from
membership of Parliament or State legis-

il

]

The Bill is a timely Bill. The debate
shows that it has received the unanimous

“ZT qUTE TEEF wran’
Even if it is late it is a very good measure.

Therefore, the Home Ministry deserves
full credit for it.

AGRAHAYANA 22, 1895 (SAKA)

(Thirty-Second
Amdt.) Bill
SHRI S. A. SHAMIM (Srinagar): I am

opposed to this Bill lock stock and barrel,

because I comsider that it is a disgrace,.
dishonour and insult to the Parliamentary
institutions. Parliamentary institutions exist
on certain basic assumptions: the Members
of Parliament are homest people and people
of integrity and they have been -clected
becamse of their conduct and they have
proved themselves worthy of being elected,
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MR. DEPUTY-SPEAKER: Especially
independents,

SHRI S. A. SHAMIM: I thiok if as an
independent anybody has a right to speak
on this Bill, it is you and me. You cannot
do it, because your office has deprived you
of your independence. But I retain my
independence yet, though with the coming
of this Bill, T feel my independence also
may be short-lived. How is it that we arc
trying to prevent individunal conduct or
misconduct by a piece of legislation? If
we take this to its logical conclusion,
considering the entire behaviour in Parlia-
ment and the conducting of Parliamentary
business etc., we will have to have 120
pieces of legislation and even then we will
not succeed in preventing what we intend
to prevent by this legislation,

This Bill only subjects the Members of
Parliament to the tyranny of the party
whips. It presumes as many members
have said that clections in this country are
fought on the basis of programmes, policies
and ideologics. I beg to differ from them.
If you survey the election scene for the
last 25 years, you will be convinced that in
80 per cent of cases, the electorate vote
for a particular candidate for his individual
merit rather than for his party’s merit.
How is it that in a particular constituency
in a particular State, a particular party
gets a majority and another party gets
almost the same vote and if you go imto
the pattern of voting, the defeated candi-
date gets more votes than the ome who is
elected? That means his election is only
valid legally because he fulfils certain
legal procedures and formalitics. It s not
a question of ideology.

Take the instance of independents. How .
come that many emineat independents, in-
cloding myself, have boen eclected ™
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Parliament? Whea I contested the
Assembly elections in 1969, I confessed T
had no political ideology to projoct. J-had
oaly one ideclogy and that was thai my
he represented the Congress Party. 1
was able to comviace my clectorate that
this candidate who professed to believe in
- Congress ideologies did not in fact believe
in it So, I got elected. In my parlia-
mentary election, 1 defested Madam
* Gandhi's candidate, Bakshi Ghulum
Mohammed, who apparently had all the
cuttings and trappings of Congress ideology.
My negative idedlogy was that the man
‘Was currupt and he corrupted the Congress
" ideology.

SHRI M. RAM GOPAL REBDY
(Nizamabad): He is no more.

SHRI S. A, SHAMIM: True. You will
be also no more after some time, but we
will continue to take about you and your

This basic assumption that people vote
on the basis of certain ideclogies and pro-
grammes s wnot wholly correet. ‘What
happens when a party like the Congress
gets votes on a certain manifesto and then
during the five years of its rule, does not
practise it, changes it and defects from
that particular manifesto? Would you
-give the President the right to disqualify
-the entire party because it has not adhered
to the manifesto put by it before the
electorate? When you put the whole thing
into actnal practice, you are going to face
very many difficulties. It depends upon the
individual character of the member, How
come that from 1967 to 1971 there were
s0 many defections and there are no de-
fections today? Defections =are only a
instability in the

country. Once political instability is not
- there,. there will be no defections. By pre-
venting defections through legislation, you
are not geing to cure the root caupe of
political imstability. Instead of trying to
attack the root cause and educpting the
voters to elect people who are really
‘“honest, who bave-integrity, who adbere to
- certain valwes, we are trying to put a pre-
rifum on dishonesty.: Homest men Mke my-
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self, who are there in the House, though
ool in large numbers, would by conviction
to vote for one measure in one manner
and for another measure in a diffe-
rent manner. Why should we prevent them
from voting according to their conscience?
Why this abuse of parliamentary apparatus
to change the basis of the parliamcntary
institution? It is known that Hitler misused
and abused the parliamentary institution
and brought the parliamentary institution
into disgrace by conmverting it into a
dictatorship. Does that mean that the
parliamentary - institution §s bad? It
depends upon who are the people who are
operating it.

Why should an honest man be subjected
to an electoral process once he decides to
vote according to his conscience? 1 would
have welcomed it, if the electoral system
in this country would not have been as
expensive as it is today. Each clection in’
this country, in the case of Congress MP,
costs not less than Rs. 3 lakhs to 4 lakhs. .
(Interruptions) 1 know my hon. friends
who are now protesting must have spent
more than Rs. 4 lakhs.

SHRI S. R. DAMANI (Sholapur): Sir,
on a point of order. May I%now how
much the hon. Member has spent?

SHRI S. A. SHAMIM: Tt is not a point
of order but a point of information. The
expenditure T have incurred for the elec-
tion was Rs. 12,748,

Normelly, for a change of party ur not
voting according to the party whip, 1
would have welcome going to the electo-
rate. But for that the electoral process
should be simplified. It should not ¢cost me
more than Rs. 1,000, But in this country
we are following more the American pat-
tern where only the richest can afford to
contest the elections. 1t is common
Tndependents,
who initially were Independents, seek the
party protection and party ticket because
they do not have the necessary financial
resources to enter into the political arena.
Once cach member is ‘assured that an
election will not cost more than Rs. 1,000
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or Rs, 1,500, I would welcome such a
steps of going to the electorate.

Why penalise an hon. Member if he
honestly and because of conviction does
not want to support the action of a party?
It is surprising that g party which bas
come into power on the basis of a vote on
conscience should come up with a Bilf and
go against the i of the b
by saying that we should mot vote accord-
ing to our conscience but we should vote
according to the party whip. Ihesy whip-
ping boys who want to whip the people
of this country want to legislate that frome
now onwards no honest man will enter the
precincts of this House.

We have adopted the form of the British
parliamentary democracy. Let us see what
they have dome. They could not even
think that the parlismentary institution oam
be put to such an abuse that members in
dozens should walk from one side to the
other. So, for a contingency which de-
pends entirely upon the individual charac-
ter, we cannot provide any legislation. Qur
future generations, when they come 1o
know about it from the statute book, they
will say that their forefathers have been
traders, dishonest traders, who would
change parties, go from one side 1o ano-
ther, merely because they were lured by
ce.

3

Instead of putting this legislation
statute book, 1 would suggest that the
ties themselves should evolve 3 code
members should
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thing more novel, something more vicious,
and put this procedure to a greater abuse,
if they cannot zive venl to their feelings,
if they cannot subject themselves to the
whims and caprices of their minds in any
other manner.  Therefore, I say this Bill
should be withdrawa becausc it is an insalt
to the parliamentary genius of this country,
because it is an ingult to the parliamentary
institutions and because it shows complete
lack of faith in the integrity of the mem-
bers of this House. Merely because a
handful of legislators, 2,000 and odd mem-
bers, have defected, the entire fur
should not be subjected to this penal clause,
and they should mot be debarred from
developing their personality and from de-
ciding issues on merits rather than on. the

basis of the party whip.

In this manner, we are stopping the in-
tellectual growth of the party, the intel-
lectual growth of Parliament and intel-
lectual growth of our conscience, if any, .
left in the ruling party. 1 am surc, the
Opposition Members who have welcomed
this Bill have been trapped into it because
of the fear that upto this day, it was the
ruling party which was attracting the de-
fectors. They have lost faith in them-
sclves. They do not foresee a future that
very soon, and, probably, rousdabout
1976, it will be a thing on that side to
decide and, I say, they should not welcome
this piece of legialation in panic and hurry.

MR. DEPUTY-SPEAKER: Shri B. V.
Naik—abseat; Shri Ishaque.

SHRI P. G. MAVALANKAR: On a
point of order, Sir.

I have beea lisiening to the entire d2-
bate from the very beginning. 1 bave one
difficulty. I seek your guidamce, I am a
Mesber of the Joint Committes; I do not
want to speak at this stage on the merits
of the Bill as such. ...

‘MR. DEPUTY-SPEAKER: Proposed to
be a Member of the Joint Committee.

SHRI P, G. MAVALANKAR: You arc-
right, Sir.
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Now, it was told that, by convention,
those who are in the Joint Committes need
not speak on the Bill Therefore, I am
not speaking on the Bill

But, I want your guidance on one basic
point. I have read and re-read the pro-
visions of the Bill as also the Constitu-
tion itself—the Chair also made a re-
ference to it in the beginning—and I find
that articles 102 and 103 of the Constitu-
tion which are sought to be amended by
this Bill, those original articles of the
-Constitution, make no mention whatsoever
-of “political party”. Indeed, nowhere in
the entire Constitution, the word “political
party” appears.

My point is this. All that our Cons-
titution says is that in the Fundamental
Rights Chapter, there is a right given to
all citizens—the freedom of association—
.and, therefore, because of the freedom of
-association, we could assemble peaceably,
collect votes, get support and form the
various parties, etc. T would suggest, if
political parties are basically extra-consti-
tutional—I am not challenging the basis
of parliamentary democracy on political
parties; 1 think, without political parties,

parliamentary democracy cannot be work-:

able—how can this Bill have validity in
terms of legal and comstitutional grounds?
Even if it is to go to a Joint Committee,
how would we start about it? There is
nothing mentioned in the Constitution
.about political parties and we are going
to do something which will be against the
letter and spirit of the Constitution. We
are going to put something in the body of
the Constitmtion which the makers of the
Constitution never expected or meant to
project into it. How shall we proceed
with it? This is my difficulty.

After listening to all the speeches, this
particular difficulty has not been solved by
any of the points made by several hon.
Members. This is why I am raising this
‘point of order.

MR. DEPUTY-SPEAKER: I do oot
say, it is a poimt of order. Tt is a certain
point that you have raised. 1 will not

venture to give an opinion on that. 1
think, it is not right for the Chair. But
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we would expect the Joint Committee,

when it is appointed, to go into all these
questions, - In the meanwhile, since the Bill
has been moved, let it be discussed. It
will go into all the questions and, defi-
nitely, what you have submitted here will
also be a point to be gome into by the
Joint Committee,

SHRI P. G. MAVALANKAR:
be regular now?

MR. DEPUTY-SPEAKER: As far as
the discussion is conmcerped, it is all right
nOW,

Shri Ishague,

SHRI A. K. M. ISHAQUE (Basirhat):
Mr. Deputy-Speaker, Sir, 1 rise to support
this Bill. But, I am afraid, this Bill is
going to be a totally infructuous  Bill.
Perhaps, it may not achieve the purpose
which it secks to achieve.

16.00 hrs

Will jt

[Surt K. N. TIWARY in the Chair]

The utmost penalty that is provided if
there is defection by a member from one
party to another is simply disqualifying
him from continuing as a member, Only
by disqualifying him from continued
memberthip, he does not cease lo be &
member. 'When a member chooses to
defect, you cannot expect that he has de-
veloped in him a sense by which he will
automatically resign from his maember:lip;
he is & person who will mever resign; he
will persist in continuing his membership.
Therefore, simply disqualifying -bim from
continuing as a member would not oust
him as a member. He will contimue as
a member and it will be a matter: of ad-
judication and the Parliament will
have to go to a court to pget
rid of that member. In that event, I am
afraid, the very purpose of the Bil is go-
ing to be defeated—because the persons
for whom this penal measure is prescribed
will mever automatically vacate their chair
of membership once they are disyualified
from continving as members, Therefore,
I would request the Select Committee,
when the Bilt goes to them, to go into the
wording of this article and substitute it
with pmper wordings.
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1 will make another point for the Select
«Committee to consider. We have made a
provision that the Prime Minister shall
.always be from the Hounse of the People,
drom the Lok Sabha. We have also made
a provision that the other Ministers may
be cither members of the Lok Sabha or
members of the Rajya Sabha, As you
know, Sir, we have chosea to be a Repub-
lic. The preamble of the Constitution
sy

“WE THE PFOFLE OF INDIA, hav-
ing solemnly resolved to conmstitute India
into a SOVEREIGN DEMOCRATIC
REPUBLIC ‘and tc secure to ail its citi-
ete.”

I you want to do justice to this term
“Republic’, to the term ‘the people of
India’, it is only npatural that members
from the Lok Sabha only should hold the
office of ministers and not members from
the Rajya Sabha. Our forum is the forom
of the people. The Rajya Sabha is not
the forum of the people; that is a forum
of the States, Therefore, whoever comes
here comes here as & representative of the
‘people of India; from all parts of India
there is  representation  in the House.
‘Therefore, to do justice to the Preamble,
to do justice to the Constitution, it is
necessary and prudent that only members
from Lok Sabha should be asked to grace
the office of ministers and nobody from
the Rajya Sabha shall be a minister. 1t
s an insult to the nation to presume that
capable persons will not be clected to the
Lok Sabha. We are elected to the House
by the People of India, not by some chosen
‘people, not by a handful of people. Who-
-ever is elected to this House has been
elected by at least 10 lakhs of people.
Therefore, common sense suggests that,
whoever comes here is very efficient to
grace the office of ministers; even if he has
not that qualification, he has the backing
-of the people to grace that office. When
this Bill goes to the Select Committee, I
would request the Sslect Committee, to
consider this problem and ensure that this
Republic is really a Republic and  only
members of Lok Sabha hold the office of
minister. This is essentially a political
problem. Mr, Shamim's argument has
some strength. This political problem
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must be met politically; unless you meet
the political problem politically, 1 am
afraid, no solution can be foand.

As 1 told you carlier, a defector dis-
qualified is a person who shall not quit,
he will continue as a Member. He is such
a type that he will never quit the office
himself, Therefore, this Parliament will
have to go to a court of law to get rid of
him. That problen can be met only poli-
tically, If political parties can create cir-
cumstances and an atmosphere in the coun-
try where it will not be possible for a
person clected on a party ticket to defect,
then and there only this problem can be
solved.

With these words, I recommend this
Bill to the Select Committee and I desire
that the Select Committee will consider
the points 1 have raised in the House.
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SHRI S. R. DAMANI (Sholapur): Mr.
Chairman, Sir, I rise to support this BilL
Previousty I did not have the intention to
participate in this debate, But, after
hearing my friend, Shri Shamim Ahmed, 1
think I must speak.

QOur country is very big—-also a develop-
ing country. As in the political field, for
development also we are following on the
democratic lines. Every five years, the
political parties are going to the public
with their manifesto, with their program-
mes and with their promises to the public
that these are their programmes and poli-
dulndlntheydmuldvotelhm They

soch a vast majority based on the party's
programmes. This is a solemn promise
we are making, as members of the parties
we belong to. If any Member breaks that
promise and changes his allegi-
there should be some kind of retri-
lnm'lﬂwltopmchkmd of
ons a legislation is vary very essen-
This is one point I want to make.
We have got experience. In 1967, in
many States, some Members changed their
for their personal advantage several

?.:
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times. In the morning they were in one
party and in the evening they went to the
other party. The public were so much
angry and so much confused that they
gave them the names of ‘Aya Ram and
Gaya Ram',

Members of our party are not so
anxious to remain in power and they never
follow the path of defections as members
of the Opposition Parties do. Just to
keep themselves in power they do this
kind of thing and they try to get some
members from our side. Congress Party
has not done that,

This Bill is therefore very very essential
and the measure brought forward by Guov-
ernment is only a step in the right direc-
tion.

In the beginning, I had referred to my
hon. friend Shri S. A. Shamim, What
about Independents?  What  principles
have they got? They are only attracted
by Ministership or some such position of
power. I would suggest that no party
should give any important portfolio or
position to an Independent Member be-
canse an Independent has got mo prin-
ciple. My hon, friend Shri Shamim had
said that he had defeated his rivals. But
he has not mentioned the principles omn
which he had fought, or the policies and
programmes on which he had won or
the assurances that he had given to the
voters, He has only criticised others.
Therefore, 1 would suggest that Indepen-
dents who have no policies or programmes
should not be given any important port-
folio by any party which takes upon itself
the responsibility of forming the govern-
ment.

it qETeTe ATEAT  (FAAIR)

gamfa agea , & w1 TgF il

g fir w3 @ wo
W# wARa 3 ) fadaw aIAH @

2 % amwr geu ¥ AWYT FWE |
T AR ¥ F% WA FIET A W@
faare wwe ey § e o 3 w2}
i T §O S7T 2 TTW F OF HAN
qiEf & A § a1 99 & 9l A
FrAAT g | ¥9 F o § IR I

sergen feur & 5w ww =R
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foreft fafae) & weitwa a1 =
€Y % FTCT T qTwaT §, A A
F1€ TET WA o g Awwen
g f wo 29 T2 ST F AR wART-
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a® Fg & IfizE @EE W
fiae fear g, av et faordy aman &
W AR q dgew @Y £, W
9 : 9T ST g o7 $X IW 6T
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gt a% TH-AEE &7 graw g &
W & TF a7 1§ W@t v w1 fow
FIAT AEAT § | A GAR At oY g
g d 37 @1 % fgm A gawd
£ afT ot B0 T Y gE 9T
o g1 W &) W I e oA
At § dv #rf wofer adi gt sfed
Ay WO g A A §
oY TS WTeqT . Ag FRE
¥ s afes FaT ¥, qar gy I & fawmw
#wm W v SR wigE @
73 &g %1 O faar WX FwETSEY
q & & w3 | e ot o W AW
adt gar W I W faw oW
aar 4, #Y WX & a ww ¥ o
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"5 | AR A R Qe aga A W
Far ety o feam i e g frfireer
[ ¥t @7 7% | ¥ & @ wivw ¥ fagral
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Wi OF TSR ST amar Iy fs
W HE wTft & a&« FT fpet gEd
il ¥ wTar g, @ WA I8 FT qeeqar
¥ [mTge ZAT fgd WY fex g@dy vl
% fede qT FATa FgAT =gy |

WH AR T OF gad a1 wg
wrgar § fom &1 2w g & A4a W@
2 m® TMa ¥ AW 9 oF
warF g fr Y =afe S g ar faare
WAT T AT A IW AT WA @
o afg wR T A g
Wt "l a1 & gR gy fean sy
# Jas AR fadg FaTE | I TIEA
Y g7 &, T ¥ g fawEE )
ot =fiw &% awT a1 fagm awr
¥ AEY § I F1 HAY A& T 00
Curodl

W Wl Fa o faw & awew
T EI

ot wy fed  (afw7) : wamfy
wgra, 3 friws & g Alfaw wer
JEN G & W q@ qar s & e
a ¥ T gt 9T I g § T
a1 R

R dfaar # worfaw  aat At
w @i R T W awr
w wWiart o & fF sew s
saETal WX T &t ¥ wfafe
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& 1 W HOETC XW F @A 9 2,
@ ag T & YW F @@ G oE
qT AT &7 F A T | a¥ IF
9T faue fem w1 @war @ Afe
sifafafas Seda 1 7g s & fF
®% wfafafe wod qaemami & ofe-
fafe & Wi & w97 waTE@TET FT 7T
FT qIET FL AT GEC &9 § TA-
afaw <ot #1 & wr S &, a1
@ gare Jufeqs & a1

HET #1 TWT 105 F qga aeedi
%! §6 fadrfase e 1@ & Fwae
B AR WX I Y AR TATE
awi qTa wwE) §1 wRw fa g,
afieT 99 WIRWT #T 66 QAT T THI
aut 7 | 3@ gl AR A F
Tal & dra o7 A g1 W fEe
wRW ¥ g1 fdt o o2 o fafire
T ¥ 41z 3% ¥ ford wadwi F A,
AT THT 105 F T I F1 AG @adqg
WX A7z BT Fadar & a1 faRarfae
fix, E v Fafea w & g g
¥ fada® ® T6 105 F TR A FATEY
T aw 105(1) F FwT AL

“Subject to the provisions of this
Constitation and to the rules and stand-

¥ ¥T @aaar &1 ar g agl 9
a%ar § | ag war feafa R f& w0
o g At ey wwE ar faw
¥ o ¥ w2 QAR F W & wEn
FE 98 & faeTs T T AW AT av
wrew &, ¥ gw SWE w1 W &
w@faw =% 105 & &9 I fados
T THAT B |

zwr 105 (2) # wg mT R f&
Tl ®Y AT @A § W IR
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st wa famd -
Fat ¥ FE mw R g
&F qAT T4 AwYAT )

THET 105 {2) FH wg waT

“In other respects, the powers, privi-
leges and immunities of each House of
Parliament, and of the members and
the committees of each House, shall be
such as may from time to time be de-
fined by Parliament by law, and, until
so defined, shall be those of the House
of Commons of the Parliament of the
United Kingdom, and of its members
and committees, at the commencement
of this Constitution.”
31T I FY @A —ag 3 FIT AH
Fred ¥ azet w1 faderfawe &0
AT GEY AT AT H @AY ¥ aq WY
FAY & A 7 98 fawrd A2 W §
ARAQ I @t ¥ A fragw
AT F s grea A w1
WE wfvyafmargar g ?
T arve foar srar &, 3% a= ¥ Frpren
a1 SR qEl # Y Y g
;'ﬁ P

WAy W WY AT A @
g fAfwg |

ity ferrdr : S Y Y Qgw v
i@ asET A ¢
™! R gE W e
T 7T 7 § AfeT it o 9 @)
Tl TEg

Fagmiscmrarie e i ag
wawqt ¥ faderfarsrc s o Ty §
f ot w3 fadw afe & wex
da o T g §, A o e Fadr-
foerdi w1, S Y srdaar, T A
waaar ot s afmag § o+,
WH T A W E IR
wr§ frare Y fem mar & fed-
T FHE A RS CEF W g8 AR
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|
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#fpw € a@ar A ! W ifsg
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tfs wfemw o Rae T ?
ore g Y & AT SO T gAY
dgem w1 won 7 Forw g e
q@ 9% & T A% v A § e &
HET R A 27 wfegq av fvelt o
@ Fr o wferr famwe § 99 ¥ wmw
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g A ey § ? & dffew
A SEQE | WO AR Fmww
& gomHfag SNor daifee
I@FE G | A g fer &1
rE SR, I T T o 6T
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o § oo s ek o feas
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T {S A W Rfade § gy
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T W IEaferde & a3 faony
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¥ o 3 WY wlrwifed e 9 99 &
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¥ 4l, 39 I AR G | TG A SHRI UMA SHANKAR DIKSHIT: Mr.

——

g ar darers Al w1 e

gafed, wwfa wgieg, & ag sgm
fe ag N afafa a7 W &, @ £ 5dd-
w® $Y aqr feay ama @ifes 1@ A%
a® ¥ wrfaar s %)

(2) W @ aFda ¥
N WA QY T @A ¥
sfafafa #1wmg ww @i faea w18
oy Tge § AT e A it i e @
w A oF, e W ot eTEr T
am, afegi 1 gfear &, s
ot aendt f—Afer g w0
X ® §—7 UF TW ST WA My
T AT &

Q% WEMR O @ JATar
g

sty fod : Fr w2
e Fedafen il 1 T @
TR EAN TF FrFeE TR E

dWRafram@t & Az aafay,

va g g A W &R )
3t waE # §E &1 dEaw s |
fas e felt ot w1 fadw |, st
s & ¥ fadefy 1w Afad fed
et # 40 Yfawa dc e § ot
I FWERINE I & |
qrEw AWy 43 gfaw A & afes
&, afeT -faerd ®1 wom 3 w1 W
i ? sy oga w AT T Efw
sfafrfa dmem & 9T T @t
gt g, @ fecag faw 9w
fegra & faege faclis & 1 W
43 gfmd ®ohr &, wd B AF%
#fsg, &= 57 afawma ¥ arfes §
mw 57 wfowr wm Difsg | afy
W 2w ¥ Sre qw SN a<g ¥ TR |

Chairman, Sir, I have followed with

has no
whxdlhnbemmptedasahclofpoh-

tical life of this country, viz., political de-
fection is an evil which has caunsed incal-
culable harm to the progress of democra-

tic institutions in this country. Parlie-

hnluvelpok:nmthulilllandnotone
member has made a single constructive
suggestion as to how the defects in this
Bill can be removed or what alternative
Bill should be brought. After all, it is
the duty as much of the opposition as of
ourselves to suggest an  alternative. If
such a basic test as compelling a defector
to resign and seek re-election is being
rejected and no other really comparable
soggestion is made, how can we take it
that this matter is being treated scriously?

This is not a party matter. But, I am
afraid, it is still being treated 25 a strictly
or exclusively party matter. I} was argued
that we have brought up this Bill with
some ulterior party objective, in view of
the impending elections, and thercfore we
want a very quick report to be given.
I am disappointed that such an argument
thould be trotted out. When this Bill is
enacted, it would be a permanent legisla-
tion; it would not be for only up to the
budget session of this Parliament. It will
t,hn next year and the year after,

it would be a part of the Consti-
of India, Then, is it said that mno
problems will arise in the future,
would there not be different political par-
ties in power? Would they not need their
members to act according to a code of

EE

4
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conduct, according to political mocality?
Then, why do you say that we have
brought it up now with a political purpose
and, unless the time is ext=nded, we will
be carning some undue advantage?

ot wy foerd ¢ & W & ITAH
& fog S=ar IET g—wT WA
HWAT § T 4T TG FHLY A 5%
F wran ?

SHRI UMA SHANKAR DIKSHIT:
Some members will be there,  Further,
there is hardly a Committee which does
not ask for extension of time. If this
Committee is not able to provide a proper
solution within the time stipulated, it will
certainly ask for extensiom of time. Why
do you proceed on the assumption that
this Committee will not have further
time? (Interruprior.) This is a Joint Com-
mittee. , .. (Interraptwons) M there is a
running commentary like that, ] do not
know how to proceed. He should give me

at least an opportunity to deal with the
points he has raised.

Professor Hiren Mukerjee raised some
points. I hold him in the highest regard.
In fact, 1 cannot express in words the
feelings that T have for him. He has paint-
ed a dark picture of what happened in
Orissa and elsewhere. He says this dirty
business must stop. We all agree with him.
But let him come forward with suggestions
as to how we can eliminate this evil. If he
thinks that merely preventing such a
member from taking office for a period
is an effective alternative to the provisions
contained in this Bill, or if he says that if
there are 50 or 51 members in a House
they should not have more than 10 per cent
or 11 per cent and that this will solve the
problem, with great respect to him I beg
to submit that it is not a serious reply to
the problem that has been posed and it is
not a real solution.

Professor Hiren Mokerjee further
suggested that we should incorporate in the
Bill the principle of recall. This question
was considered by the Commitice on

DECEMBER 13, 1873

(Thirty~Second Amdt.) 236

Defections. It has been separately consider-
ed by the members of all parties and they
have found that it will encounter insuper-
able difficulties if such a proposal is
accepted. Basically, we have no objection
to such a proposal. But does it answer
the main question that arises in the case
of defection?

Then Professor Mukerjee said that we
arc not dealing with decent people. I hope
he will not mind when I say that I think
this is too a strong word. I do not always
agree with Shri Shamim but for once I find
myself completely in agreement with him
when he says that by and large the legisla-
tors are decent, honest people.

The representatives who sit in
ment and in various State Legislatures re-
present the level of culture, the level of

B

finds a proper solution. If we did not give
any proper, effective lines, 1 really do not
know how such an important matter can be
legislated upon with propriety and effective-
ness.
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The, a question has been raised about
Independent Members, I think, there is a
certain amount of misunderstanding about
the operation of the Bill in respect of
Independent Members or those who claim
to be Independen's. So lorg as 1bey arc
Independent Members, 1 agree rhat  the
penal provisions of this Bill, as it is at
present framed, will not be attracted. But
defection will take place only after an
Independent Member joins a party. Once
he joins a party, all these provisions will
be attracted, Once he joins a party, after
that, he will be eompelled to stick to the
party. Or, if be has differed on a funda-
mental principle with the party, as Mr.
Madhu Limaye said, he will be able to
prove his point by reference to the people.
He will go to the people; he will plead
for his views and, if he wins, as it happen-
ed in the case of the A.DMK. Ileader,
Mr. Ramachandran, he proves his point
politically.

It is also said that many people will
then become Independents. There is noth-
ing wrong in it. But I do not agree with
any such opinion. Even a large number of
Independents cannot form a Government.
The people will not trust Independents on
& large scale. When there are irresponsible
parties, ther the people do sometimes
prefer honest Independents; some prefer to
be independents because they cannot agree
with any one party or another or for their
own personal or other reasops. But that
does not mean, because of this Bill, that
all people will stand only as Independents.
The logic does not support any such idea.

The questions of merger and split have
‘been raised. I do not say that if a large
number of Members separate from a party

person may have a freedom of speech
differ from a party of 200 or 300
Members but, certainly, if 50 members

.thu these pwple do not find themselves at
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easc or in tune with the policy or its
implementation or with the leadership or
in other matters.
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16.55 hrs.

[MR. SPEAKER in the Chair]

panm_' ltol:n:g‘ to bear on this question
wl:.mhubrilﬂ.ing with difficultics their
wisdom, their experience and their know-
ledge.

About freedom of speech, I would
submit another consideration 1 have
carefuolly fol.twed, even when I was not a

Socialist Party, the Communist Party, the
Jan Sangh—all of them—and I have
found that hondred out of hundred mem-
bers or 99 out of 100 members have

or 100 per cent of the members
obey .the whip agree with all the major

minor matters at least, allow the party
to have its whip and yet support the
party. If, suppose, he has his own way,
then possibly he would be making
worse mess of the things than what the
party is doing.
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" [Shri Uma Shankar Dikshit]

Shri Madhu Limaye complains that it
is mot a correct provision in the Motion
that the report should be given by the
last day of the first week of the next
Session. 1 have already replied to it in
some detail. I do mot want to take the
time of the House over that.

&t Ay foremd < 5 Faw OF e &

ot 9w wwe Jfwa : @9 AW
AT X A9 I9q | A%/ WIGEH
9T gl AEW WA ®EG R |
g WA g W WIS W1g a1 F W9
ATATY T HFATE |
About merger of parties, the provision
here is that only on a complaint the
provisions of the Act will get into
operation. Thus when a party has com-
pletely merged with another party, there
will be no question of any complaint
Therefore, the question will not arise. I do
not know why this point has been raised
at all

An hon. Member has said that, instead
of having a binding legislation of this
character, it would be more desirable to
bave a code of conduct for political
parties to observe, and that that would
be a betier way of doing things. All of
us have some experience of code of con-
duct-—<odes of conduct have besn made
before. We know that, in a matter so
serious as this, it cannot work because
there is some sort of voluntary action in
a code of conduct that might be evolved.

17.00 hrs.

1 do not want to take much time of
the House. But I do not wish to give
the impression that we consider the Bill
that has been submitted to the House as
a kind of the last word or a perfect pro-
position, If that were so, we would not
request the House to appoint a Joimt
Select Committee. We do hope that
whatever loopholes or weaknesses or ob-
jections can be found in the present draft
Bill, we expect, s 1 said earlier, that the
collective wisdom of the House as re-
presented by the Joint Select Committee
will find their solutions,

DECEMBER 13, 1973
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Bill ST

oo foverd - ey g, it ot
awae adr fegfagi 93 fawre 7§
oo\ Xoxfram wgm wmarg o
TNE ¥ A3 9 1 wrwde F
s frefmor & ot ¥ ox
fwr.ﬂtsa'qm”ﬁwﬁmﬁﬂmﬁ
¥ A A wG @i W@ ogn g
w1 feafa 5@ verw g st
a1 fFm &1 wRw sa ? AT qgwt
aE A )

ot awt siwe ffwwr ;97 w9 de
AT IJW aw AT )

MR. SPEAKER: A committee is going
to sit and he is going to be a member of
that committee. He can raise such ques-
tions there.
Now, the question is;

“That the Bill further to amend the
Constitution of India, be referred to a
Joint Committee of the Houses con-
sisting of 60 members, 40 from this
House, pamely:—

(1) Dr. Hemry Austin

(2) Shri H. K. L. Bhagat

(3) Shri Sommath Chatterjee

(4) Shri M- C. Duga

(5) Shri Madhu Dandavate

(6) Shri Darbara Singh

(7) Shri K. G. Deshmukh

(8) Shri P. Gangadeb

©) Shri H. R. Gokhale _.

(10) Shri M. M. Hashim '

(11) Shrimati V. Jeyalakshmi {

(12) Shri Bhogendra Jha

(13) Shri Popatlal M. Joshi

(14) Shri Arjun Shripat Kasture

(15) Shri Zulfiquar Ali Khana

(16) Shri C. H. Mohamed Koya

(17) Shri K. Lakkappa

(18) Shri Nihar Laskar

(19) Shri B. P. Maurya

(20) Shri P. G. Mavalankar
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(21) Shri Nathuram Mirdha
(22) Shri G. 5. Mishra

(23) Shri Shyamnandan Mishra
(24) Shri Piloo Mody

(25) Shri F. H. Mohsin

(26) Shri Samar Mukherjee
(27) Shri Paokai Haokip )
(28) Shri Dhan Shah Pradhan
(29) Shrimati Maya Ray

(30) Maulana Ishaque Sambhali
(31) Shri P. M. Sayeed

(32) Dr. Shankar Dayal Sharma
(33) Shri Nawal Kishore Sinha
(34) Shri S. S. Tewari

(35) Shri Tula Ram

(36) Shri Tulmohan Ram

(37) Shri Atal Bihkari Vajpayee
(38) Shri P. Venkatasubbaiah
(39) Shri G. Viswanathan

(40) Shri Chandrajit Yadav

and 20 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee the quorum shal] be
one-third of the total number of members
of the Joint Committee;

that the Committee shall make a report
to this House by the last day of the first
week of the next session;

that in other respects the Rules of Pro-
cedure of this House relating to Purlia-
mentary Committees shall apply with
such variations and modifications as the
Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communi-
cate to this House the names of 20 Mem-
bers to be appointed by Rajya Sabha to
the Joint Committee.”

The motion was adopted.

(Thirty-Second
Amdt) Bil

1703 s

STATEMENT RE: DISPOSITION OF
RUPEE ACCUMULATION IN INDIA
BY THE U.S. GOVERNMENT

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN): Mr.
Speaker, Sir, an agreement on the disposi-
tion of rupee funds held in India by the
United States Government was initialled-
this moming by the Secretary, Depart-
meat of Economic Affairs, Ministry of
Finance, for the Government of India,.
and the Ambassador for the United States.
of American.

The large amounts of US-owned rupee:
accamulation were pgenerated, under the
two following types of agreements and:
from interest payments on the resuhing
bank deposits:

1. Under USALD. and its prede-
cessor agencics, from 1954—61,
dollar loans were given to the-
Indian Government and to pri-
vate borrowers for development.
purposes; these were repayable
in rupees.

2. Under various agricultural sales

of PL-480 rupees, and evolves a pro-
cedure for the disposal of non-PL-480
rupees within a reasonable period of time.

Regarding PL-480 rupees, the agreemen!
of India

million. The U.S. Embassy will on its
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part cash its securities with the R.B.I. aris-
ing from PL~480 repayments by the Gov-
emment of India amounting to Rs. 1870
million. Out of the total of Rs. 17010
million, the United States will grant to
the Government of India Rs. 16640 mil-
lion representing the substamtial portion of
the prepayment of PL 480 commodity
loans, and the sums with the RBI1. on
repayment of PL 480 loans in the past.
This is to be accounted for within a period
of five years from the date of the agree-
ment by attribution by the Government of
India to development projects in various
sectors which  have been identified and
already included in the Five Year Plan.
‘This will therefore not represent any
“additionality”. The aftribution jis in re-
cognition of the contribution made to our
economy by the PL 480 loans in past
years, during which agricultural commo-
dities were received and utilised.

Regarding non-PL 480 rupees the agree-
ment provides that the Government of
India will prepay to the United States of
America all the remaining sums it owes
that country amounting to Rs. 2090 mil-
lion. The U.S. Embassy on its part will
cash its R.B.I securities amounting to
Rs. 4720 million arising from payments
of non-PL 480 loans. This amount of
Rs. 6810 million will be retained by the
U.S. Government. An additiopal amount
of rupee loans to American business and
private companies in India (estimated at
Ra. 1150 million), along with the Rs. 370
million from PL 480 rupees, will also
be retained by the Umited States Govern-
ment for its use in India. This total
amount of Rs. 8330 milion wil be kept
by the U.S. Embassy in the Public Account
of the Government of India, and will be
interest free. It has been agreed that out of
the sum so retained, an amount of
Rs. 3890 million representing the equiva-
Jent of $ 500 million at the present rate
of exchange between the dollar and the
rupee, will be maintained in value over a
period of 10 years, the reduction being
at the rate of 1/10th each year. Also, in
accordance with the provisions of the
PL 480 Agrecment, an amount of Rs, 500
million will be converted into dollars for
such uses ag the U.S. Government may
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determine, iocluding the development of
markets for U.S. agricultural corumodities.

The agreement provides that the United
States may continue to use ths rupees
1etained by them for the same range of
purposes and at about the same level of
expenditure  (with  allowance for any
future price inflation) as in the  vyears
immediately preceding June 1972, follow-
ing the same consuliative procedures as
were in force in the years preceding Junc
1972. Established uses of the type con-
templated by the Agreement include the
local currency costs of operating the
United States Embassy, scientifiz and cul-
tural exchanges, and the financing of
freight and port charges for agriculiural
commodities donated by U.S. voluntary
agencics,

The Agreement also permits the financ-
ing of U.S. economic assistance program-
mes in Nepal at the rate of Rs. 65 _mil-
lion a year for a period of threz years, and
the purchase by the United States Govern-
ment for export from India of goods and
services totalling upto $ 100 million over
a five-year pericd. Of this $75 miliion
will be paid in dollars by th: U.S. Govern-
ment, and $ 25 million will be met out of
US-held rupees. These exports would be
additional to normal exports to the United
States, and the articles chosen would be
agreed to by both Governments,

The United States Government have on
deposit at present approximately Rs, 7120
million. If this agreement were not enter-
ed into, with the addition of interest and
principal repayments upto 2012 AD. when
the last repayment would have been made
by the Government of India on the Iast
loan agreement, this figure would increase
to over Rs. 30,000 million at the present
levels of US. expenditures. As the esli-
mated United States use of these rupees is
in the region of Rs. 350 to 400 million
annually, it is apparent that US rupee hold-
ings—actual and potential—would have
greatly exceeded US use of these. In fact,
in the future, interest on US holdings of
rupees would have sufficed to meet U.S.
expenditures without drawing on the capi-
tal. As a result of this agreement, a situ-
ation which would otherwise have con-
tinued in perpetuity will disappear within
a reasonable time-frame.
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This agreement is the product of several
months of negotiations between India and
the United States, For many years both
India and the United States of America
have recognised the meed for a solution to
the problem which has stood in the way
of healthy economic relations between
the two countries, The two countrics
have now explored this problem to other
in a spirit of goodwill and understanding
and worked out a mutually advantageous
solution which will strengthen ecumomic
relations between the two countries.

Legislative procedure in the U.S. require
submission of the agreement to the Agri-
cultore and Foreign Relations Committees
of the United States Congress, As soon a3
this process is completed, the U.S. Admi-
npistration will receive the authority to con-
clude the agreement. On receipt of in-
formation that such review has been com-
pleted, we will conclude the agreement.

SHRI H. N. MUKERJIEE (Calcutia—
North-East): Sir, this Government comes
forward with a proposition. It is a very
important matter for which we hope they
wauld make some time available for this
House to discuss before it adjourns.

Otherwise the Parliament will adjourn
without looking into this matter,

MR, SPEAKER: I shall sec to it later

SHRI FYOTIRMOY BOSU (Diamond
Harbour): Sir, 1 also want to make =&
submission.

SHRI H. N. MUKERJEE: I have

nlreldymadcambmiuion,‘l'herupomi-
bili‘lyduecnotendtherewilhthclliniﬁ-
ter's making a statement. He should also
come forward for allocation of time for
discussion of this important matter. You
umletsnthel’aﬂiamembythiakind
of statement,

SHRI TYOTIRMOY BOSU: The Minis-
m:anmlusutowhonwmpinstn
have time for discussion. Thid is a matter
which is of vital importance to this coun-

perialist country?

246-
tion (St.)

Sir, wo want to bave a full discussion
on the floor of this House. Would you
be so kind as to indicate whether or not
we are going to have a discussion on it
and, if s0, by what date?

ot wy ol (aiwT) @ waEw
W , & fava & art § wwi @ fag
TR A AME TR W wwEw
et wEew A@F Ay § awer
faar g | AY I R A e
T qC T F w1 AN A AV
wg & foim fear & fe weedl &7
Wk ¥ wRw @gr §  Afw
FIATH AT TH @I H SO
g | afew wa fauigt £t @e fear o
@I & | 99 g9 F | § 9T
T6 TBT & W faw )

weaw WEhw ¢ JET |

sty foed : wre wrE T d
FaTER |

it swx oW fag (va): s
AR, @ 1T H TV GT AT A, TEHT
foig Ay W w4 | afer AT
e, s aifawd &g 3 ag 9 v k.
fi 3w 71 uF oifafee &5 & o
A ¢ fagr wr §, & 99 w7 faow
wer g 7 Y woere W Al £
faror & s Wt g 3 W AR FT FRMEAL
fwar & ¥@ fod W &RT 9w
@ & wg Pt e 1 F 39w frde
mivka«nfaﬂaﬁmquir

werw Wt T gy § AV
e 1 v gwat @ e
fufirer WY g0 f5 g %@ @ fa
zrew frwre
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SHRI JYOTIRMOY BOSU: Thank you
for giving us time before the House ad-
journa.

SHRI SAMAR GUHA (Contai): There
is one point which has not been placed
before the House by the hon. Minister. We
have been told that this draft would be
placed before the Review Commitiee of the
US on the 20th. I would like to know
whether the same draft will be placed
before our Parliament also.

W WER : 7% A1 WM F &
97 fedT 3ar & °F ¥ ®oFA a4 Fiv |
o9 & €T F ag T4 81

SHRI JYOTIRMOY BOSU: 1 appre-
ciate the kind of o-servations made by the
Hon, Speaker, which assures us on this.

17.16 hm.

DISCUSSION RE. KARNATAKA-MAHA-
RASHTRA BORDER DISPUTE

WR WERW : W F AR
FAlew-agrig 78T fewge & a2

¥ fewswa 2 sur fafqeet amgw

-

FXGFGTE !

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
With your permission, 1 would make a
-submission in the context of this very
important question of the boundary dis-
pute between Maharashtra, Karnataka and
Kerala which is proposed to be raised for
discussion in this House this evzning.

1 have been given to understand that
the question is proposed to be raised with
the object of focussing the attention of
Parliament and the Government on the
urgency of the need for finding a solu-
*dgiom....

SHRI JYOTIRMOY BOSU (Diamond
MHarbour): Exposing the Central game.

SHRI UMA SHANKAR DIKSHIT: ..
and for impressing us with the feelings
that they have on the subject. 1 fully
understand and appreciate the strength of
the feeling behind this matter, not omly
among the Members of Parliament gen-
erally but more particularly among those
hon. Members who hail from Maharash-
tra, Karnataka and Kerala.

In this connection, I would like to in-
vite the attention of the House to the
recent tragic occurrences that have taken
place both in the Maharashtra area as
well as in the Karnataka area.

With all due regard and respect, I would
like to ask, what, if this matier is debated,
would be the subjects that will come up

SHRI
failures.

JYOTIRMOY BOSU:  Their

SHRI UMA SHANKAR DIKSHIT:
The occurrences that have taken place will
come up for discussion. All that hon.
Members can  say is that this matter
should be treated with expedition and
that a further effort should be made to
find a solution as expeditiously as possible.

I would make one request with all the
sincerity of which I am capable, and 1
would particularly address my appeal to
friends like Shri Jyotirmoy Bosu, 1 have
already explained my point of view par-
ticularly to friends from Karnalaka and
Maharashtra etc. My submission is that
no useful public purpose will be served
by the debate in ths present atmosphere
and in view of the occurrences that are
taking place.

If the idea is that we should take this
matter up and make the utmost cffort
sincerely and continually, then 1 am here
to give the assurance that we are seized of
this matter. I have recently started going
into every detail of it, But once this
matter goes to the streets, the atmosphere
will be so charged with emotiog and con-
flicting emotion at that, with three kinds
of emotions and sentiments, which will
make it impossible for any solution or any
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proposal to be conmsidered on its merits.
Therefore, if the purpose aimed at or if
the purpose of this exercise is as I have
mentioned, I submit that I already accept
t¢he responaibility that we shall continue
with this effort with all the sincerity and
dndustry that we can command,

Somebody bad asked me carlier in the
day ‘Can you fid a date?”, It is very diffi-
cult, exceedingly difficult, to say that by
such and such a date, in one week, two
weeks or four weeks, it will be done. But
all that is given to human capability or
to any person with human strengths and
weaknesses is t0 promise 10 continue to
apply the mind continually and make
every possible effort to expedite a decision.

Now there is another matter which is
sather of a tragic character, Whenever it
comes to be known that the dispute is
being actively examined, dealt with or
dackled, precisely at that time when an
effort is started, a kind of practice has
developed among some few people—I can
say it from my knowledge that responsible
people and parties do not approve of it;
such people have spoken to me about—
10 exert a kind of pressure lever at that
particular time by raising a hue and cry.
1 understand their sensitivity also. Speak-
ing for myself, I have spen; 20—22
months in the Nagik jail and about 13—15
months in the Bijapur jail which are in
the two States, and I have known a large
number of people belonging to the con-
cerned States both inside and outside, I
know their sensitivity. I was in Bombay.
I had suggested that Bombay rhould be a
separate state or entity to be administered
on the lines of the Vienna Corporation.
But all those dreams are gone.

I appeal to the House not go into this
debate. I hope all members from every

section will join me—I submit this with

that all the trouble will stop
bhave no doubt in my

g

I submit this appeal may be given all
the due consideration it deserves.

SHRI JYOTIRMOY BOSU: On a point
of order, Why is it that Government
have not constituted an Inter-State Coun-
cil under art. 2637 We have been asking
for it, Our leader, Shri Namboodiripad,
has been asking for it from 1967. Why
bave you deliberately kept this issue out
of consideration? The Mahajan Commis-
sion report was given in 1967. Today we
are at the end of 1973. What have Yyou
done with it? Nothing, It is all your
fault,

it ol (TiT) weaw WY,

T MERE A AN AT § W W
faare & ¥ 71 favwa 7@ @ AT
OF ATq § w1 Aigan § ¥ Tw 1956
¥ ag WA FqEw QT & TN BT RIS
aarar A frran | #E T W TR
 gea wix fes weaw g s«

1960 ¥ wETagy WY AWqA  Tsat
w1 frafo g ot wraw § a=wtar gt
BT A W T gETRl & a2 §F QA0
Teat FT &7 ¥ WA WY 39 6@
&1 +1f wrAWE §eq ¥ i fF 26
FAAd ¥ g 9 AY AAg QT F wIHSAT
qH § T FW ¥ I W RIS @A
freTa F FAAT FO 1 26 FAAY
w1 HreTE QAT | #1E T8 91 T@gw G
TR §ag WG gt v &
e ® 4
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PROF. MADHU DANDAVATIE (Raja-
pur): Since the Motion stands in my
name, may I be permitted an  observa-
tion?

MR._SP‘EAKER: Why does Shri Bosu
get up every time?

SHRI1 JYOTIRMOY BOSU: That is
why I am here,

SHRI PILOO MODY (Godhra): When
I speak sitting down, you do not allow;

when he stands and speaks, you do not
allow.
SHRI JYOTIRMOY BOSU: I got up

becanse I want a specific reply from Shri
Dikshit to my question.

MR. SPEAKER: You get up every
two minutes. 1 cannot agree to this.

PROF. MADHU DANDAVATE: Sir,
since T am supposed to initiate the dis-
cussion, may 1 be permitted to say a few
words in response to the appeal that has
been made by the Home Minister? 1 do
Dot want to interrupt, but—

MR, SPEAKER: I do not know what is
the use of the appeal then.

PROF. MADHU DANDAVATE: Even
responding to the appeal—

MR. SPEAKER: What is the use of the
appeal, if all of you start speaking?

PROF. MADHU DANDAVATE: 1
have given notice for initiating a discus-
sion, and in response to the appeal—

SHR1 SAMAR GUHA (Contai): Prof.
Dandavate has given the motion; his is the
first name.

weaw W ¢ | ST OF gER

! faort 1 Bfew 7T @ § wW
T W owE 7 O moowd
it E g

1 am allowing him.

SHRI SAMAR GUHA: I you an
allowing him, it is all right. I only wantec
to submit that his is the first name in the
motion and he may be permitted to say ir
response to the appeal made by the Home
Minister,

PROF, MADHU DANDAVATE: Mr.
Speaker, Sir, I had already given notice
under rule 193, After that we had an in-
formal meeting with the representatives of
various parties, The Homs Minister was
also present there. He had suggested at
the informal meeting—and his appeal has
been repeated here on the floor of  the
House—that in view of the situation there,
he should be given time to expedite the
matter to arrive at a solution. In response
to his appeal, I will say only ome word.

If 1 have given this notice, 1 have not
given that notice as a Member coming
from Maharashtra, I am an Indian first;
a socialist first, and Maharashtrian second.

SHRI PILOO MODY: Indian or socia-
list?

PROF. MADHU DANDAVATE' 1 was
very much disturbed that in the State from.
which I come, the linguistic minorities are
actually attacked, and they are also at-
tacked in another State. I want to ex-
press my agony that even as a Maharash-
trian I feel ashamed when the linguistic
minorities in Maharashtra are being at-
tacked, and even as an  Indian, T feel
ashamed that the linguistic minorities of
Karnataka are attacked, I will only say—

SHRI PILOO MODY: What do you
say as a socialist?

PROF. MADHU DANDAVATE: Please
try to understand, Mr. Piloo Mody, the
noble sentiments behind what 1 am saying.
Humour has its own place but not now.

SHRI PILOO MODY:
cialist.

You said, so-

PROF. MADHU DANDAVATE: Yow
have nothing to do with socialism. Why
are you bothered with socialism?

SHRI PILOO MODY: Why did you
say it? .
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PROF. MADHU DANDAVATE: Be-
cause 1 am a soclalist. Therefore, 1 only
want to tell the Home Mniister that :hose
of us who come from Maharashtma s well
‘a8 from Karnataka do oot want anv frz-
tricidal war belween thesz two comununi-
tiss and linguistic groups at all, At the
cost of a fratricidal war, cven if justice is
done to Maharashtra, 1 am not interested
in that justice, because I am more inter-
-osted in ending tbe fratricidal war, be-
cause, if justice is done to Maharashira,
India loses its image and in that case we
lose everything. 1 only want to submit
this in response to your appeal, as you
have given the assurance. You are mot
prepared to give a time-bound assurance.
~ Let it be a gentleman's assurance that you
will expedite the effortss. The Prime
Minister also said in her letter to me that
the Home Minister is scized with the
matter and he will initiate cfforts. 1 hope
that with God's grace he will initiatc
matters, and once and for all, the Centre
will take the initiative in imposing the
solution—the Chief Minigter will noy be
able to do anything—so tha: the fratrici-
dal war will be avoided. 1 say it in the
interests of secularism, in the interests of
national integration and socialism.

I respond to the appeal and 1 do not
press for a debate on th= motion,

SHRI1 JYOTIRMOY BOS.U: Sir, 1 do
not want to offead you or to overdo it, but
if you kindly allow me—

" MR. SPEAKER: You got your turn first,

SHRI1 JYOTIRMOY BOSU: | want to
ask a question about the Ioter-State Coim-

: MR. SPEAKER: No; I do wot allow

you,

Will you please sit down? There is no
-question of bias. You were ane of the
three. You were the first to get up. Yoo
got your chance, and you huve made your
abservation. Now, Shri Jagannathrao
Soshi. -

SHRI JYOTIRMOY BOSU: My name is,
2700 £S—9,°

AGRAHAYANA 22, 1895 (SAKA)
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MR. SPEAKER: You rose first,
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SHRI JYOTIRMOY BOSU: My name
is second,

MR, SPEAKER: 1 am
sofTy.

SHRI JYOTIRMOY ROSU: My pany
leader had been a party to the conference
that was convened by the hon. Home
Minister today. We have given a word to
the hon. Home Minister that we shall
not press for a discussion, but that does
not prevent me from asking a specific
question as to why the Inter-State Council
bhas not yet been formed, Why is it that
they have not constituied the Inter-State
Council which is obligatory under article
263 of the Indian Constitution for so
many years? They are now shedding cro-
codile tears after having dope all the
mischiefs that they could do, The Muha-
jan Commission Report was submitted in
1967. What have they done about it?
....(Interruptions) 1 want to know these

really very

MR. SPEAKER: Please sit down now.

SHRI JYOTIRMOY BOSU: I have
tried to remain polite.

MR. SPEAKER: Did you say anything
Bew?

SHRI JYOTIRMOY BOSU: I tell you
I have come here to speax on behalf of
the people who have sent me here, No
amount of coercion from the Government
or from the Chair will stop me. Let it
go on record.

gt wiwwa |« (F@wwsT) ¢
oy Aged, O Aw # Ad mmwr
i gardi aTwT w1 o wmET @
R AT AT I @ T a4 A
¥ of /oor w1 W W wman & A A T
A% TG A F 1 gET MAW HGETR A
wfgst & aro @wwer .7 fen, ==
gt ¥ geran, Alww w1 g
HOFTT W4T AT 3T % AW TRAr @



255 Karnateka-Maherashtra DECEMBER 18, 1973 Border Dispute (Dise.) 156.
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T AT AR | ag gAY 2T FT Wil
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However, 1 have a
yimth:sumﬂm
mmdsudia.wmnnmnwe do
not solve these problems by proper consti-
tutional means, particularly when the
Constitution provides avenues by which
this can be done.

Why does the Governmeni—the Prime
Minister and the Home Minister—want
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without socialism—- one would say thag it
really makes very little difference whether
a particular territory ’s within one State
or another State and therefore, in
deference to the semtimems of that area,
they should be allowed to go to whatever
State they want -0 and have the administra-
rity ag the fedei=! level and also in the
have it. Why «can’t a constitutional
machinery be devised for that purpose?
Why do we always come to the dead end
situation where violence breaks up, pro-
perties are destroyed and lives are lost, the
Heme Minister is belatedly seized of the
matter and thereafter has to dispense one
way or other? On this particular occasion,
by all means go ahead and solve it as best
as you can, because now we are in the
middle of a crisis. But please for the sake
of God and for the sake of this country,
devise a machinery in which neither the
Prime Minister nor the Home Minister has
much  say. Devise a  constitutiona!
machinery which will attend to and dispose
of problems of this nature on a perma-
nent basis, because this I think is in the
long-term interests of the country.
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SHRI P. G. MAVALANKAR (Abmeda-
bad): I endorse the Home Minister’s
appeal. The Prime Minister has been
telling the people, “If you give me majo-
rity at the federal level and also in the
States. 1 will do everything.” Now that
they have got a majority at both places,
people cannot be blamed if things are not

done speedily aat Justly. 1 warmly
endorse  the Howe  Ministers  appeal
but pleass don't keep national issues
outstanding for so Jong that people

become  desperate and violent, for
which they cannot be blamed, but only the
delay on the part of the Government
will have to be blamed.

SHRI UMA
Sir, 1 appreciate the unaimous response to
the humble appeal I made. I do not
think this is a proper occasion for enter-
ing into any kind of argument as to what
was done in the past and what should be
done in the future. I can understand that
when delay continues, pressure is exercised
to expedite action. But precisely at the
time when some effort is being made, it
does not serve much purposs to complain

AGRAHAYANA 22, 1895 (SAKA)

SHANKAR DIKSHIT:

Border Dispute
(Dise.)

about the past delay. In any case, we do
not shirk that responsibility,. Soms words
were uttered by our respected sister,
Maniben Patel about finding solutions
ihrough non-violenze. 1his is preciczhv tae
reason why some of these matters take
time. We are 'a most responsive democra-
cy.
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SHRI SHYAMNANDAM MISHRA
(Begusarai): Nonvioleace mzaas delay?

SHRI UMA SHANKAR DIKSHIT:
No. But we are trying to carry the peopls
of both sides with us. Only when the gap
is narrowedd down, we can act, That is why
this difficulty has arisen. As I said earlier,
I feel very thankful for the very positive

and helpful response which I have
received.
SHRI SHYAMMANDAN  MISHRA:

Since in such matters things finally come
back to the Prime Minister, it is on her
appeal that much would depend. The
Prime Minister should take this opportu-
nity to make an appeal.

THE PRIME MINISTER, MINISTER
CF ATOMIC ENERGY MINISTFR OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
I associate myself with what ikshitji
has said.

SHRI JYOTIRMOQOY BOSU: I want a
specific reply from the Home  Minister
about the suggestion for the constitution
of a State Council.

SHRI UMA SHANKAR DIKSHIT:
My simple reply is that it is a wider
question, The issue before the House is

4 limited one. Why should we complicate
and delay further the processing of this
issue by bringing in another one? That is
a separate matter. It will be considered
separately. I do not deny that.

MR. SPEAKER: So, we do not proceed
with this item. Now we have got another
15 minutes, What shall we do?

SOME HON. MEMBERS: Let us
adjourn the House,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. 'RAGHU
RAMAIAH): The next Bill is i the name
of Shri Shinde. He is engaged in the other
House. But:the Bill after that stands in the
pame of Shri Mchin, who is present haie.

MR. SPEAKER: We will adjourn now.
1742 brs, .

The Lok Sabha then oadjourred 1ill
Eleven of the Clock on Fridoy, Deerm-
ber 14, 1973/Agrahay=na 23, 1895
(Saka). .
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